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LOK SABHA
‘Wednesday, 22nd May, 1957

The Lok Sabha met at Eleven of
the Clock.

[Mr. SPEAKER in the Chair.]
MEMBERS SWORN

Mr. Speaker: Such of those hon.
Members as have not taken the oath
or made the affirmation may now do

50.
Shri B. C. Ghose (Barrackpore).

ORAL ANSWERS TO QUESTIONS
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Mr. Speaker: The answer may be
read in English also.

Shrimati Lakshmi Menon: (a) Yes.

_(b) The matter is receiving atten-
tion in the Central Board of Revenue.

1314

Shri Shree Narayan Das: May I
know what are the difficulties experi-
enced in the present procedure with
regard to Afghan goods being carried
through India?

Shrimati Lakshmi Menon: There was
a4 provisional procedure which was
followed till 1955, and then
Afghanistan wanted certain changes to
be made and these changes were a
little cumbersome. And the Govern-
ment of India suggested allernate
procedures, simpler and more speedily
availlable and these arc under con-
sideration now. At the moment, there
are representatives of the two Govern-
ments considering the changed proce-
dure.

Shri Kasliwal: It appears that some
of the difficulties with regard to
Afghan goods were due to the
intransigent attitude of Pakistan with
regard to trade between India and
Afghanistan. May I know whether
Pakistan Government have relented in
their attitude?

Shrimati Lakshmi Menon: It is quite
true that a good deal of the difficulties
has been due to the attitude of
Pakistan and that is not the question
at all as far as we are concerned.

Shri Keshava: Is there any decrease
in the import of goods from
Afghanistan to India?

Shrimatl Lakshmi Menon: This ques-
tion deals with transport procedures.

Shri Shree Narayan Das: May I
know whether there are any difficulties
in taking planes loaded with Afghan
goods through the sky over the terri-
tory of Pakistan?

Shrimati Lakshml Menon: That also
does not arise from this question.
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Transportation of Raw Jute

*23%. Bhri L. N. Mishra: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether Government have ex-
amined any proposal to set up some
kind of State Advisory Committees
for dealing with the transport diffi-

culties of raw jute during the busy
Season;

(b) if so, the result thereof; and

(¢) whether it is B fact that the Jute
Enquiry Commission had suggested
setting up of such Committees to meet

the transportation problem of jute in
rural areas?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) Government have not consider-
ed it necessary to set up such Com-
mittees.

(c) Yes, Sir.

Shri L. N. Mishra: May [ know
whether the attention of Government
has been drawn to the fact that there
is no fair relation between the prices
offered to the growers in primary
markets of Bihar and the prices pre-
vailing in the markets of Calcutta;
and, if so, what steps do Government
propose to take to ensure fair prices
to the growers?

Mr. Speaker: This refers only to
transport difficulties.

Shri Kanungo: The matter has
been thoroughly discussed in the re-
port of the Jute Commission and my
friend is also aware of it. As far as
transport is concerned, there is no
necessity for a sub-committee because
the standing committee of the Central
Board of Transport meets every
month and the farming interests are
represented there properly.

Shri L. N. Mishra: May I know
whether the attention of the Govern-
ment has been drawn to the fact that
the growers of jute in Bihar, especially
jute growers’ assoclation, have been
complaining for years together that
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the growers in North Bihar did not
get adequate wagons for transporting
their crop to Calcutta? Does the
Government propose to make any
special efforfs for the transport of jute
from Bihar to Calcutta?

Shri Kanunge: The latest informa-
tion from the Railway Ministry has
been that loadings have recently been
in excess of quotas.

oy fosrfar frs © & ST wTgET £
i T TR QET KR FIAT WTgdl 8
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Pakistan Foreign Minister's
Statement

#233, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 148 on the 19th November, 1956
and state:

{a) whether any reply has been
received to the letter sent to the
Prime Minister of Pakistan protesting
against the allegations made against
India by the Pakistan Foreign Minister
in a statement on the 4th of October,
1856; and

(b) if so, the nature thereof?

The Deputy Minister of External
Affairs (Shrimatli Lakshmi Menon):
(a) No reply has b®en received so far.

(b) Does not arise.

Shri D. C. Sharma* May [ know if
there has been any breach of diplo-
matic etiquette or international
etiguette on the part of Pakistan
Prime Minister or Foreign Minister in
not sending a reply?
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The Prime Minister and Minister of
Extermal Affairs (Shri Jawaharlal
Nehru): So far as diplomatic etiquette
4s concerned, I should think that the
original statement by the Foreign
Minister of Pakistan was not in c¢on-
formity with any etiquette, diplomatic
or other. The other matter, that is,
not: receiving a reply, I suppose, also
might be considered unusual. 1 sup-
pose it was difficult to reply and so
they did not perhaps reply to it.

Shri D, C. Sharma: May I know if
any reminder was sent to the Pakistan
Prime Minister during this period
when the first letter was sent and the
reply was not received?

Shri Jawaharlal Nehru: In this
particular matter, instead of sending a
formal note, 1 sent a message myself
to the Prime Minister of Pakistan on
this subject and to that there has been
ng reply. I am not sending any
reminders because I do not think it
necessary to send reminders on this
question. Since thén, there had been
other speeches which also might be
considered rather unusual for the
Ministers of that Government to make
in regard to another Government.

Safety Measures in Coal Mines

*234. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to stite:

(a) whether a decision has since
been taken regarding the appointment
of a ‘High Power Commission" to
enquire into the safety measures in
the coal mines;

(b) if so, when it is likely to be
appointed; and

{c) if not, the reason thereof?

The Deputy Minister of Labour (Shri
Abld All): (a) to (c). The matter is
receiving consideration.

The Minister of Labour and Employ-
ment and Planning (Shri Nands):
Since the time this answer was drafted,
we have given further consideration
1o the matter and we have come to
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decision that we should move in this
matter soon.

Shri T. B. Vittal Rao: What will be
the composition of the Commission as
and when it is appointed? Will any
representatives from the Central Trade
Unions be taken in?

Shri Abld All: One representative of
the workers will be taken on the Com-
mission.

Shri P. C. Bose: May I know if the
Government has ratified the conven-
tions and recommendations of the
IL.O. in regard to the prevention of
accidents in mines?

Shri Abid Ali: The LLO. conven-
tions were  taken into consideration
while drafting the regulations.

Shri Keshava: May I know if the
Government contemplates the appoint-
ment of similar High Power Commis-
sions for manganese and mica also?

Shri Abid Ali: Not at present,

World Youth Festival

“236. Bhri Radha Raman: Will the
Prime Minister be pleased to state:

(a) whether it 1s a fact that India
will be represented at World Youth
Festival a8t Moscow by our youths;
and .

(b) if sp, the procedure proposed to
be adopted to select representatives
of various Indian youth organisations?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes,

(b) Eleven recognised youth and
students Grganisations, which have an
all-India character, have been request-
ed to select their representatives.

Shri Radha Raman: May I know
whether the Government has restric-
ted the number of youths going to this
festival representing India and, if so,
what is that number?

Shrimatf Lakshmi Menon: Yes, 8ir;
the number is 80.
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Shri Radha Raman: May I also know
whether any National Preparatory
Committee has been formed in India
representing these eleven organisations
and, if so, is it fully represented, and
has the Government any hand in
directing it?

Shrimati Lakshmi Menon: The Gov-
ernment has no hand in these things.
In fact. there are two Preparatory
Committees; one National Preparatory
Committee, and recently another one
was formed called the Indian National
Preparatory Committee.

Shri Shree Narayan Das: May 1
know whether any controversy has
arisen between these two committees
and, if so, what is the nature of that
controversy?

Shrimat! Lakshmi Menon: It looks
as though there must be some contro-
versy, otherwise there would not have
been two organisations with the same
name.

Bhri Ansar Harvani: In view of the
fact that in the past certain youth
organisations sent representatives to
such festivals and they were finan-
cially stranded with the result that
the foreign countries had to give them
financial help, is the Government
satisfied that these Preparatory Com-
mittees have ample funds to send these
young men to this festival?

Shrimati Lakshmi Menon: The Gov-
ernment has no financial responsibility
us far as these delegations are con-
cerned. In the current Moscow
Festival the World Preparatory Com-
mittee is offering about seventy free
passages, and these organisations are
collecting funds in India to meet their
air passage from India to Moscow.

Shri Subbiah Ambalam: May I know
the name of the organisation in the
Madras State, if any?

Shrimati Lakshmi Menon: I do not
know whether these organisations are
in Madras or elsewhere. ] can read
out the list, Sir, if you so desire; it is
a long list. There are 16 in the case
of one and 11 in the case of the other.
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Shri C. D. Pande: Some two years
back a similar rendezvous tock place
in Moscow and the Government did
not look at such meetings with favour.
May I know whether the Government's
opinion has changed since then?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The Government are not
opposed, Sir, to delegates or repre-
sentatives of India going to inter-
national gatherings. It depends on the
nature of the international gathering,
the scale of it and all that., One
general rule that we made was that
people should not go from India at
the expense of some outside authority.
They may be treated as guests in the
country to which they are invited, but
they or their organisation here should
pay for their travel expgnses. Of
course, we may In some cases, some-
times when there are conferences in
which Gavernment are interested,
sponsor delegates; that is a different
matter, in such cases Government
send people, but in other cases the
gquestion only is of our giving the
normal facilities for people going or
not going. That is generally a case to
be looked at from the point of wview
of the individual who goes.

Secondly, we do not normally like
very large numbers of peaple to go.
They create problems apart from,
sometimes, foreign exchange and other
problems too. That ,is why in this
case—of course, we did not wish to
come in the way-—an ad hoc number
of 80 was fixed. The original number
asked for, I believe, ran into many
hundreds,

Shri Panigrahi: May I know
whether the Soviet Youth Organisa-
tion while extending the invitation teo
the Government of India fixed any
quota and if so, how the quota has
been distributed among the different
youth organisations? May I also
know . ...

Mr. Speaker: At one time there mus
be only one question. ’
Shri Jawaharial Nehru: Well, Sir,

first of all the organisations that are
considered to be functioning were
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selected. The matter was considered
by the Education Ministry and the
Ministry of Home Affairs. At a
departmental meeting, in consultation
Avith the Ministry of External Affairs,
the Education Ministry and the Minis-
try of Home Affairs, they decided
about these guotas. The figures are
here. Should they all be read out?

Mr. Speaker: They need not be read.

Scientific Instruments

*£37. Shri Bahadur Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken by Govern-
ment to promote the manufacture of
scientific instruments;

(b) whether Government have made
any assessment about the require-
ments of the country of the scientific
instruments; and

¢) whether Government con-
ternplate to appoint any Committee
for the classification of instruments
for the benefit of the consumers,
manufacturers and the traders?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c), A State-
ment is laid on the Table of the House,
[See Appendix II, annexure No. 15.3

Shri Bahadur Singh: May I know if
any request has been made by the All-
India Instruments Manufacturers’ and
Dealers’ Association for monetary
help from the Government to give aid
to them?

Shri Manubhai Shah: Yes, Sir. A
deputation came and recently met me
and we hawve assured thHem of all
assistance.

Pandit D. N. Tiwari: In the state-
ment, one of the items given is the
“appointment of Extension Service
Centres for the small-scale sector”.
May 1 know whether any extension
centres have been opened and, if so,
where, and whether foreign experts
have been called for this work?

Shri Manubhal Shah: They are
reallv multi-purpose centres and there
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are about 12 such centres in all parts
of India. About half a dozen foreign
experts are attached to them.

Shri Keshava: May I know whether
in addition to the component parts of
telephone instruments, the Telephone
Factory at Bangalore is also manufac-
turing some scientific precision instru-
ments?

Shri Manubhal Shah: This guestion
of course is not relevant to the main
guestion tabled on the Order Paper.
But I might say that we are also try-
ing to develop, as ancillary to the
mechanical engineering factories in the
public sector, certain manufactures of
precision instruments,

Shri §. M. Banerjee: May I know
whether the ordnance factory at
Dehra Dun will also be utilised for the
purpose of manufacturing all such
instruments?

Shri Manubhal Shah: For the pre-
sent there is no such idea.

Publicity Literature

*238. Shrl H. C. Mathur: Will the
Prime Minister be pleased to state:

(a) the informative literature which
has been brought out by the External
Affairs Ministry and various Indian
Embassies abroad during the last one
vear; and

(b) the Ministry's scheme for the
distribution of such literature?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) A list of the publications brought
out during the last one year by the
Ministry and by the Indian Missions
abroad is placed on the Table of the
House. [See Appendix II, annexure
No 18.})

in addition to threse publications, 8
number of Missions publish periodical
publications in the language of the
country. On the Republic Day special
publications are issued.

(b) The publications issued by the
Ministry are distributed through the
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Migsions abroad; those issued by the
Missions are distributed by them
locally and in the neighbouring coun-
tries.

Copies of all publications, issued by
the Ministry and by the Indian Mis-
slons abroad, are also supplied, regu-
larly, to the Parliament Library, the
Libraries attached to the State Legis-
lature and the Information Centres in
India.

Shri H. C. Mathur: May I know
whether the Government's attention
has been drawn to Mr. Aneurin
Bevan's (Labour leader's) complaint
in so many words that India's case
on Kashmir was never explained tc
the British public?

Shrimati Lakshmi Menon: Govern-
ment have noted that.

Shri Hem Barua: May I know what
are the subjects in which information
iz sought to be given by our Indian
Embassies abroad?

Mr. Speaker: Do you want all those
subjects to be mentioned on the floor
of this House?

Shrli H. C. Mathur: "Government
have noted that,” but how do the
Government account for such situa-
tions?

The Prime Minister and Minister of
External Affalrs (Shrli Jawaharlal
Nehru): It 1z a very difficult matter
to deal with in answer to a supple-
mentary question. Maybe, it is due
to errors of the Government or our
Missions abroad to some extent, but
they are also due to various other
causes. We are always trylng to im-
prove the publicity apparatus. If the
hon. Member has any particular idea
on the subject, we shall welcome it.

Shri H. C. Mathur: The complain®
was specific. The complaint was thut
the case had never been explained to
the British public, and from the Llist
which has been now supplied to me.
I find that there is nothing in it to
show that anything has been done 1n
this direction. Thiz confirms the ob-
servations made by the particula:
gentleman.
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Mr. Speaker: That iz not the sub-
ject-matter of the question. What all
was done through one of those or any
of those magazines, etc, is not the
subject-matter of this question.

Shrimati Lakshmi Menon: If the
hon. Member reads the list, he will
find that items 9, 10, 11 snd 12, speci-
fically deal with the Kashmir question.

Shri H. C. Mathur: 8 also.

Shrimati Lakshmi Menon: Yes:
itemm 8 also deals with the Kashmir
problem,

Pligrimzge Centres in Pakistan

*239. Pandit M. B. Bhargava: Will
the Prime Minister be pleased to
state:

(a) the number of places of worship
and pilgrimage belonging to Hindus,
Sikhs and other communities other
than Muslims situated in the Western
and Eastern Pakistan; "

(b) whether these places are being
preserved, protected and maintained
by the Government of Pakistan or hy
any other authority; and

(c) whether visitors from India are
allowed free access to those places?

The Deputy Minister of External
of Affairs (Shrimati Lakshmi Menon):
(a) Government of India have no
definite information, particularly
about East Pakistan. According to
reports received from wvarjous
religious organisations, State Govern-
ments, etc., there are about 800 Hindu,
Sikh and Jain shrines in West
Pakistan.

(b) It is not possible to say how
many of these places of worship are
protected and maintained by the Gov-
ernment of Pakistan. According to
the Government of Pakistan, some of
the important shrines of Hindus and
Sikhs in West Pakistan are being kept
in proper repair and their sanctily
preserved. The Indian High Commis-
sioner has drawn the Pakistan Gov-
ernment's attention to 78 places of
worship in Karachi which are under
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occupation or being used for non-
religious purposes. In East Pakistan,
it is learned that steps have recently
been talkken to repair a number of
‘Hindu temples and restore regular
worship in them.

(c) The Indo-Pakistan Agreement
of 1953 provides for according facili-
ties to pilgrim parties from one
country wishing to pay visits to their
shrines in the other country. Gene-
rally these facilities continue to be
granted by the Pakistani authorities
to Indian pilgrim parties.

Pandit M. B. Bhargava: May I
know whether there was any recipro-
cal agreement arrived at at the time
of partition and if so, whether that
agreement still exists?

Shrimati Lakshmi Menon: Recipro-
cal agreements have been arrived at
in eptember, 1947 between the repre-
sentatives of the Governments of
r Ifdia and Pakistan. These agree-
ments have been strengthened and
sometimes modified according to the
needs of the two countries.

Shri Radha Raman: May 1 know
whether recently a batch of Sikh
pilgrims who wanted to go to Pakis-
tan was refused permission to wvisit

certain places of pilgrimage and if so
why?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The guestions asked in this
House on the subject have been
answered at length.

Pandit D. N. Tiwari: May I know
whether the attention of the Govern-
ment has been drawn to the news
item in today’s Times of India where
it is said that some Sikh pilgrims
were prevented from visiting the
shrines in Pakistan?

Mr. Bpeaker: That 1s the exact
question which has been answered.

Shri Jawaharlal Nehru: If it refers
to the same incident, I have given the
answer; if it is a new one, I do not
know about it.
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Shri Bhattacharyya: Will the hon.
Minister collect information about the
shrines in East Pakistan as they have
done in the case of West Pakistan?

Shrimati Lakshmi Menon: We have
requested certain voluntary organisa-
tions to collect the information about
West Pakistan

Mr. Speaker: The hon. Member
wants to know if any similar steps
will be taken to collect information
regarding the temples in East Pakis-
tan?

Shrimati Lakshmi Menon: The pro-

blem is not the same in the case of
East Pakistan.

oY MWV FIT g AT g =
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Shrimati Lakshmi Menon: In my
answer 1 have already said that cer-
tain places of worship are used for
non-religious purposes.

Export Risks Insurance Corporation

*240. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) when the Export Risks Insur-
ance Corporation is going to be
established;

(b) who will be the members of the
Corporation Board; and

(e) whether there will be any non-
official representation in the Board;
and

(d) whether any change has been
made as regards ‘risks' recommended
to be covered by the Export Credit
Guarantee Committee?

The Minister of Commerce (S8hri
Kanungo): (a) The Export Risks
Insurance Corporation is expected to
be established in the third quarter of
this year;

(b) and (c¢). The composition of
the Board of Directors is under consi-
deration.
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(d) The Corporation will cover the
risks recommended by the Export
Credit Guarantee Committee, subject
to the modifications contained in the
Government of India Resolution
No. EFP/56(ii), dated the 25th March,
1857, a copy of which is laid on the
Table of the House. [See Appendix
II, annexure No. 17.]

8hri 8. C. Samanta: May I know
whether Government intend to turn
this body into a statutory corpora-
tion?

Shri Kanungo: Not at present, as
has been stated in the Resolution.

Shri B. C. Samanta: May I know
whether any branches will be opened
in any other ports, besides Bombay?

Shri Eanungo: As business in-

creases branches will come up.

Shri Keshava: What is the capital
invested in this Corporafion? Will
anybody else other than Government
be allowed to subscribe?

Shri Kanungo: The entire capital
is subscribed by Government. To
start with it will be about a crore.

Shri Kasliwal: What will be the
estimate of the value of goods which
are likely to be insured annually by
this Corporation?

Shri Kanungo: We have got to see
one year's working before we can
say that. But the Committec says
there is scope and demand for such
insurance.

SBhri 8. C. Samanta: May I know
how the Corporation will cope with
the collusion that will exist between
exporters and importers, fraudulent
practices and losses due to the fault
either of exporters or of buyers?

Shri Eanungo: As far as collusion
is concerned, it will be completely ex-
cluded, according to the recommen-
dations of the Committee. The Cor-
poration will of course find out wavs
and means to detect such collusions.

Shri Mohinddin: May I know whe-
ther any arrangement has been made
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for reinsurance of the risks under-
taken by this Corporation?

Shri Eanungo: We are in Afrst
stage of insurance; we shall think of
reinsurance when business increases.

Paper Mills in Orissa

*Z41. Bhri P. K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the number of licences granted
for the construction of paper mills in
Orissa and the persons to whom these
have been granted; and

{b) the progress made so far?

The Deputy Minister of Commesce
and Industry (Shri Satish Chandra):
(a) and (b). A statement s laid on
the Table of the House. (See Appen-
dix II, annexure No. 18]

-
Radio-active Minerals

Shri Bharucha:
Shri 5. C. Samanta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Indian Atomic Energy Department has
located deposits of Thorium or other
radio-active minerals in North-Eastern
parts of India;

*242.

(b) if so, what is the analysis of
the ore and what is the concentration
of radio-active minerals in the find;

(¢) whether Government have
made & detailed survey of the area;

(d) what is the nature and quality
of the minerals capable of extraction
on commercial basis; and

(e) whether Government have any
plans for the mining and processing
of the ore found in the area?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes. :



(b) It is not considered desirable in
public Interest to give out the analysis
of the ore and the concentration of
radio-active minerals in the find.

(¢) and (d). Detailed survey and
prospecting work of the area is in
progress with a view to assessing the
nature, quality and extent of the
minerals available from the deposit.

(e) The plans for the mining and
proceasing of the ores will depend
upon the final results of the investiga-
tions mentioned at (c) and (d) abovge.

Shri Bharucha: May I know if any
part of the prospecting of these radio-
active minerals is in private hands?

Shri Jawaharlal Nehru: That is
entirely done by the Raw Materials
Division of the Department of Atomic
Energy.

Shrt 8. C. Samanta: May I know
wahat are the works done at Bhilwara
in Rajasthan at present for this pur-
pose?

Shri Fawabharlal Nehru: I do not
quite understand. The Raw Materials
Division of the Atomic Energy Depart-
ment carries on these explorations
and investigations in wvarious parts of
India. The area menticned by the
hon. Member is one of those areas.

Mr. Bpeaker: What particular acti-
vity is going on there?

S8hri Jawaharlal Nehru: The acti-
vity normally is with the help of
geiger counters and gelger scintilla-
tion metres fitted to jeeps or placed
in aeroplanes. All the recent dis-
coveries have been made through this
apparatus, sometimes in aeroplanes
and sometimes in jeeps.

I may add, for the information of
the House, that this electronic euip-
ment has itself been made entirely in
the production unit of the Atomic
Energy Department,

Bhri H. C. Mathur: May 1 know
whether any new finds were reported
from the Bhilwara area during the
last few months?
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Bhri Jawaharial Nehru: As far as
I know, the main finds thus far re-
ported have been from the eastern
Bihar area.
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Shri Bhattacharyya: Sir, may I

request you to ask the Government to
give the replies in English also?

Shri C. D. Pande: For the proper
understanding of Hindi-speaking
people also!

Mr. Speaker: Very-well, Shri

Bhakt Darshan.
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Shri Subbiah Ambalam: May 1
know the nature of the articles im-
ported from Tibet into India?

Shri Kanunge: A long list has
already been laid on the Table.
Pakistan Occupation of River Feni

*244. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Pakis-
tan has occupied the entire breadth
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of river “Feni” and ‘“char” land and
“Island” in the river bed and
has named it as Pakistan ‘Island’;

(b) whether Pakistan Government
has also evicted Indians from Belonia
which is an Indian trade centre;

(c) whether Pakistan has taken
away many Indien boats carrying
merchandise articles; and

{d) if so, the value of articles seized
and taken away?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) and (b). No Sir.

(c) There have been some incidents
on the Feni river in Sabroom Sub-
division and on the Muhuri river in
Belonia Sub-division of obstruction
by Pakistani police to Indian nationals
moving in boats and the seizure of
boats. Protests have bven lodged in
some cases with the Government of .
Pakistan and in other cases with the
East Pakistan Government.

(d) Value of goods seized by Pakis-

tani police from the boats is about
Rs. 5,400.

Pandit D. N. Tiwari: May I kuow
what is the reply of the Pakistan

Government to the
Government of India?

protests of the

Mr. Speaker: Has any reply been
received at all?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): On the general question or
on this particular matter, Sir?

Mr. Speaker: On this particular
one.

Shri Jawaharial Nehru: Usually
these protests need rather prolonged
correspondence.

Pandit D. N. Tiwary: May I know
whether Government is aware that
the passage of Indian boats was ob-
structed and is still being obstructed
there?
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Shrimati Lakshmi Menon: Yes, Sir.

Pandit D. N. Tiwary: May I know
what steps Government has taken to

facilitate the passage of boats and to
mestore trade there?

Shrimaati Lakshml Menon: We have
already said that protests have been

lodged and correspondence is proceed-
ing '

Dock and Coal Workers in Madras
Port

*245. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Dock-workers,
under the Madras Dock Labour Board
in Madras Port are being given
weekly-off with pay; and

(b} whether the un-registered coal
workers of Madras Port have been
requesting the Government of India
tot see that the pavment of agreed
wages is ensured?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) A representation was made to
the General Manager, Southern Rail-
way for ensuring payment of agreed
wages before accepting tender for
1957-58 and a suitable clause was put
into the agreement between the Rail-
way administration and the contrac-
tors.

Shri Tangamani: In today's news-
papers there is a report that a tri-
partite committee predided over by
Mr. Jeejeeboy is working on a scheme
in Calcutta and such a committee may
be appointed for Madras. If there is
such a proposal, could the hon. Minis-
ter teil us when the committee is
going to be appointed for Madras?

Shri Abid Ali: After the receipt of
the report concerning Calcutta, we
will consider the Madras question.

Shri Narayanankutty Menon: May
I know whether the Government pro-
pose to establish Committees for the
other major ports in India?
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Shri Abid AlJi: For Bombay, this
scheme is already in force. For Cal-
cutta, a Committee has been appoint-
ed. I have said that with regrad to
Madras, we will consider the question
after receipt of the Calcutta report.

..Shri Narayanankutty Menon: There
are two other major ports. May I
know whether the Government have
considered the guestion of appointing

a8 committee for the two other ports
also?

Shri Abid Ali: Not at present.

Shri Tangamanl: What is the clause
that is being introduced in the case
of contract labour engaged by the
railway authorities in the Madrax
harbour?

Shri Abid All: The same as was
demanded by the Union that the
agreement between the workers and
the contractors should be implement-
ed.

Film Instituie

*246. Shri Keshava: Will the Min-
ister of Information and Broadcasting
be pleased to state:

(a) whether a working party under
the Chairmanship of Shri B. N. Sircar
was appointed by Government to go
into the question of starting a filmy
institute;

(b) if so, whether they paid a wvisit
to the Chamarajendra Occupational
Institute at Bangalore; and

(¢) whether they have submitted a
report?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to ().
Yes, Sir.

Shri Keshava: Is it not a fact that
adequate material and personnel to
start an institution of this type is
available in this Occupational Instl-
tute in Bangalore?

Dr. Keskar: 1 have not understood
the trend of the question. If the hon.
Member implies that instead of trying
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Ao start a Film Institute, the Govern-
.ment might adopt or adjust the Insti-
tute referred to in the question for
that purpose, I might say that the
.Sircar Committee visited not only this
Institute but some other institutes
also for the purpose of finding out
‘whether the institutes that were
working are adequate or what other
experience we can gain from them.
“That was not meant to make any re-
«commendations for this Institute.
“That was only advisory.

Shri Palaniandi: What is the func-
tion of the Film Institute?

Dr. Keskar: The Film Institute is
vet to come, There is a Bill pending
‘before the Rajya Sabha, the National
Film Board Bill. In that, a proposal
for a Film Institute is included.

Shri Keshava: Who are the Mem-
‘bers of this Committee? Will the
«Government please place a copy of
the report on the Table of the House?

Dr. Keskar: This is not a type of
Committee which was meant to make
any recommendations to the Govern-
ment about the possible Film Insti-
tute. A draft proposal for a Film
Institute is already before Parliament;
as 1 said, it has been introduced in
‘the other House. As far as this re-
port is concerned, it is a small techni-
«al report giving information regard-
ing the Institutes that exist. That is
.all. There is no Committee existing.
It has been dissolved already. It does
not exist any more.

Indians in Singapore

*248. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state
whether proposed Constitution for
Singapore provides any safeguards
for Indians in that State?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
‘No separate safeguard has been pro-
vided for Indians in Singapore, but
the constitutional arrangements re-
commend that it shall be Singapore
Government’s responsibility constant-
1y to care for the interests of racial
and religious mincorities in Singapore.
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Urban Agricultural Land for Displaced
Persons

*250. Shri Ajit Singh: Will the
Minister of Rehabllitation and Minori-
ty Affairs be pjeased to state:

(a) whether it ig a fact that ur -,tl:n
agricultural land in the Punjab has
not been allotted to Displaced Persons
who left the same kind of land in
West Pakistan;

(b) if so, whether it is a fact that
there has been lot of unrest and agita-
tion on this account;

(c) the policy being adopted in dis-
posing of this land to the Displaced
Persons; and

(d) whether it is a fact that indus-
trial establishments having the value
of less than Rs. 20,000 would not be
auctioned and would be allotted to
vccupants against their verified
claims?

The Minister of Rehabllitation and
Minority Affairs (8hri Mehr Chand
Khanna): (a) to (¢). Urban agri-
cultural lands are being treated in the
same manner as other urban proper-
ties. Claims of displaced persons in
respect of similar lands in West
Pakistan have been verifled and com-
penszation for them has to be.paid on
the same basis as other urban proper-
ties. So far, urban agricultural lands
were not allottable. There were some
representations on this point. To
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bring urban agricultural lands at par
with other properties, it has
now been decided to make urban agri-
cultural land holdings of the value of
?.. 10,000 and less, allottable.

{b) Yes. Evacuee industrial estab-
lishments valued at Rs. 50,000 or less
are allottable.

Shri A. 8. Sarhadi: May I ask why
this discrimination between industrial
establishments and blocks of wurban
agricultural land? Where as the
value kept for industrial establish-
ments is Rs. 20,000 in the case of agri-
cultural land it is Rs. 10,000.

Shri Mehr Chand Khanna: 1 said
in the case of urban agricultural lands
we are treating them on a par with
the urban evacuee property. For that
the limit of allottability is Rs. 10,000
and less,

Shri A. 8. Sarhadl: May I know
the areas of the blocks that are being
prepared for the purpose of assessing
their value?

Shri Mehr Chand Khanna: If the
value of a building allotted is
Rs. 10,000 or less, then it becomes
allottable.

Shri A. S. Barhadi:
area of that holding?

Shri Mehr Chand Khanna: The
areg will depend on the wvaluation
which is done on a cash basis.
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Evacuee Property

*252. Shri Mool Chand: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether Government have
received any representation from
Evacuee's unsecured creditors and
Muslim Evacuee Unsecured Creditors
Association, Kamnal, in connection
with the realization of decretal
amounts against evacuee's;

(b) whether Government's attention.
has been drawn to numerous com-
plaints of these creditors in the Press;

(c) whether Government has col-
lected fipures of the total amount of
the claims of these creditors in the
shape of court decrees against eva-
cuees; .

(d) whether Government has taken
any action on these representations;

(e) if s0, nature of the action taken
thereon; and

() if not, the reasons thereof?

The Minister of Rehabilitation and-

Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes.
(¢) No.
(d) Yes.

(e) Suitable replies to parties in--
forming them that no payment could
be made in respect of unsecured third
party claims were sent.

(f) Does not arise.

Shri Moot Chand: May 1 know-
what action has been taken in connec-—
tion with part (¢) of the question?
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Shri Mehr Chand Khanna: I said
suitable replies to the parties have al-
ready been sent.

All India Sericultural Training
Institute

*253. Shri Thimmalah: Will the
"Minister of Commerce and Industry
be pleased to refer to the reply given
1o Starred Question No. 479 on the
‘27th November, 1956 and state:

(a) whether the location of the All
India Sericultural Training Institute
shas since been finalised; and

(b) it so, where it is going to be
Jocated?

The Minister of Commerce
Eanungo): (a) No, Sir.

(Shri

(b) Does not arise.

Shri Thimmalah: Is it not a fact
that the Central Silk Board has recom-
mended the location of this Sericul-
tural Training Institute at Bangalore?

Shri Kanungo: Yes, it has recom-
mended that an institute may be esta-
blished at Bangalore.

8Shrl Thimmaiah: May I know when
it is going to be established?

Shri Kanungo: It will be estab-
lished after the plans and estimates
Aare approved.

Shri Thimmalah: Has not the plan
been sent by the Central Silk Board
ap till now?

Shri Kanungo: No.
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Rural Heusing
*254. Shri Supakar: Will the Minis.

ter of Works, Housing and Supply be‘

pleased to state:

(a) whether any amount has bheen
allotted to Orissa for expenditure on
rural housing during the Second Five
Year Plan period; and

(b) if s0, the amount spent so far
in Orissa on rural housing pro-
gramme?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The sum of
Rs. 10 crores available for rural
housing in the Second Five Year Plan
has not so far been allocated to States,
as the rural housing programme has
not yet been finalised. The pro-
gramme is likely to be finalised soon.
In the meantime, allocations of a toxen
character have been made to States
in the current financial year. A sdm
of Rs. 150 lakhs has been allocated
to Orissa.

Shri Supakar: May I know if there
is any proposal to give the same
amount of lean for rural housing as
for houcing in urban areas?

Shri Anil K. Chanda: The alloca-
tions will be made according to the
needs in particular States.

Shri Ranga: What is the total
amount of money that is allocated for
this rural housing for the whole of
India?

Shrl Anil K., Chanda: The amount
is Rs. 10 crores.

Shri Ranga: Is it proposed to make
special provision for constructing
these houses for the Scheduled Castes
and village artisans especially?

Shri Anil K. Chanda: Certain sums
have been provided for in the Minis-
try of Home Affairs for housing for
Scheduled Castes and Scheduled
Tribes people.

Shri Thimmaiah: May I know
whether the rural housing stheme is
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to be executed by the community
development authorities?

Shri Anil K. Chanda: It will be
ainly done through the Ministry of
ommunity Development.

Shri Dasappa: May I know why
out of Rs. 120 crores allotted for
housing in general only Rs. 10 crores
1s earmarked for rural areas?

Shri Anil K, Chanda: That is what
is provided for in the Second Plan.

Shri Dasappa: That is exactly my
question, May I know why it is only
Rs. 10 crores out of Rs. 120 crores?

The Minister of Finance (Shri T. T.
Krishnamachari): I would like to say,
if 1 may, that this guestion is being
re-examined now and wvery possibly
the rural areas might get a sub-
stantia) sum from out of this. Actual-
Iv Rs. 120 crores is very oddly placed
«ar# spread over a very wide area.
We are thinking of integrating the
whole thing. The matter is now
being discussed by the Ministry of
Works, Housing and Supply with the
other concerned Ministries. 1t is quite
possible that in a few months' time
we shall be able to put forward an
mtegrated policy for housing.

Shri Thanu Pillai: May I know the
basis of fixation of allotment for the
various items?

Shri Anil K. Chanda: No basis has
as yet been fixed, because the pro-
gramme has not yet received the
sanction of Government.

Shri Ranga: In view of the fact
that only & small part of the country
has been covered by these national
extension service blocks, may I know
why Government wish to spend this

oney mainly in those areas? Why
[should they not think of the rest of
the country also?

Shri Anil K. Chanda: As I said, the
programme has not yet been finalised.
But there is a different atmosphere
sltogether generated in the commu-
nity project centres and the national
extension service blocks, and we

22 MAY 1857

Oral Answers 1342

would have better results in those
areas.

Shri T. B. Vittal Rao: Already, one
year of the Second Plan period has
elapsed. May I know what steps
have been taken by Government to
see that the targsts are achieved in
th_e Second Plan period, especially in
view of the fact that we failed to
achieve the targets, and we {fell far
short of the targets in the First Five
Year Plan with regard to housing?

Shri Anil K. Chanda: The pro-
blem 1s immense and it bristles with
all sorts of difficulties. Various authe-
rities are concerned. ‘Therefore, we
have had to have a series of con-

ferences  between these different
authorities,
Shrimati Manjula Debi: May I

know how much has been allotted to
the State of Assam?

Shri Anil K. Chanda: Nothing has
as yet been finally allotted. But,
temporarily, just as an adwvance for
getting the machinery ready, Assam
has been allotteds Rs. 1-35 lakhs.

Shri Supakar: May I know whether
those areas which are subject to fre-
quent floods and outbreaks of fire
will receive any special consideration
in respect of allotment of money for
rural housing?

Shri Anil K. Chanda: This is one of
the proposals.

Educated Unemployed

*255. Shri Vasudevan Nair: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount of aid given or
allotted to different States during
1956-57 and 1957-58 so far in the form
of grants, loans and subsidies ete. for
schemes to provide employment to
educated unemployed; and

(b) the basis on which the Central
aid is given to different States?

The Deputy Minister of Labour
(Shri Abid Al): (a) During 1886-57,
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Ras. 260 lakhs have been sanctioned
for a Work and Orientation Centre
and Rs. 203 lakhs for the training of
persons for absorption in two Pro-
duction Centres to be established in
Kerala. In addition, Rs. 18-9 lakhs
were sanctioned for establishing Pro-
duction Centres in that State.

1957-58—Rs. 3-04 lakhs have been
sanctioned for a Work and Orienta-
tion Centre at Delhi.

(b) Pilot projects are started in the
States where the problem of un-
employment is acute.

Shri Vasudevan Nair: May I know
whether the Central Government
have called for the schemes prepared
by the State Governments?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Yes.

Dr. K. B. Menon: May I know the
names of the States where this pro-
blem is most acute, and also whether
Government have any proposals to
meet the urgent needs of these States?

Shri Abld All: I have already men-
tioned the State of Kerala and ithe
Union Territory of Delhi.

Shri Palaniandi: Government used
to have some technical centres for
these unemployed people. May I
know whether Government are
having any plan to contiinue them, or
whether they are thinking of abolish-
ing them?

S8hri Abld Ali: The technical cen-
tres continue.
Shri C. D. Pande: May 1 know

whether in spite of all the efforts of
the Government of India, during the
last flve years, the number of un-
employed educated persons has gone
up almost by a2 hundred per cent?

Shri Abid Al:
Member's opinion.

Shrl Nanda: No such statistics have
emerged from gur studies.

That is the hon.
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Shri C. D. Pande: Ha=s it not in-

creased? That is what I want to
know.
Shri Biren Roy: May I know if

there is any project for the Calcutta
urban area where unemployment has
gone up by 40 per cent.?

Shri Abid Ali:
addressed the Waest
ment.

We have already
Bengal Govern-
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Shri Palaniandl: Some years ago a
textile factory was closed down in

Madras. May I know whether any
step has been taken to reopen it?

Shri Manubhai Shah: There has
been recently a little paucity. About
6 factories are about to close down and
Government are trying to intervene
in the matter. Wherever practicable,
agreements are reached between the
labour and employers and we hope
that we will be in a position to pre-
vent many of the closures. That is
under very constant watch by our
Ministry.

Bhri Shankariah: May I know whe-
ther any applications have been re-
ceived and whether any investigations
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are going on with regard to a paper
milis in Mysore State?

Shri Manubhal S8hah: So far no
investigations have been undertaken.

Shri Narayanankutty Menon: May
I know whether Government is pre-
pared to consider individual cases of
closure on merits?

Shri Manubhai Shah: As I said, the
policy is that wherever Government
thinks that it is in national interests,
they consider it. If by renovating
machinery or taking over the adminis-
tration and changing hands, it is going
to be profitable to national economy,
certainly, every case will be consider-
ed.

Shri V. P. Nayar: There were only
3 or 4 units manufacturing caleium-
carbide and one of which was closed
down in Kerala. May I know whether
Government have taken any steps to
open it?

Shri Manubhal Shah: Of course,
this does not arise from this parti-
cular question. But the hon. Member
knows what efforts Government are
making in the case of calcium carbide
factories. We are Trying to see that
more and more units come in and we
hope that, perhaps, very soon they
may start production.

Shrines in India and Pakistan

*257. Shrt Jhulan Sinha: Will the
Prime Minister be pleased to state
the amount the Central Government
spends annually over the maintenance
and upkeep of the Muslim shrines in
India.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
No expenditure is incurred by the
Central Government. The Govern-
ments of Punjab, Rajasthan and Pepsu
{(now merged with Punjab) are.
understood to have incurred an ex-
penditure of Rs. 33,800/- on Muslim
shrines in those States. The Govern-
ment of West Bengal are reported to
have sanctioned Rs. 26,685/~ for re-
pairs of mosques damaged during the
disturbances of 1850.
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Shri Jhulan Sinha: Besides the
shrines in Pakistan, may 1 enguire
whether there is any Hindu or Sikh
shrine in other Muslim countries and
how they are treated there?

Shrimati Lakshmi Menen: There
are some shrines in Afghanistan.

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nshru): Is the hon. Member talking
of Hindu and Sikh shrines in foreign
countries?

Mr, Speaker: In countries other
than Pakistan.

Shri Jawsharlai Nehru: There are
some in Afghanistan.

U&ﬁhﬁnﬁ' o Forest Wasée

Shri "’. P. Nayar:
sie. {sm—: Kodiyan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have con-
sidered the possibility of starting an
industry to recover wuseful products
from forest wood in Kerala State; and

(b) if so, what are the prospects of
the industry?

The Minister of Industry (Shri
Manubbai Shah): (a) and (b). At
present there are 12 approved ply-
wood units in Kerala State utilising
the forest wood there and some of
them are already expanding and
diversifying their production. 1§
match factories in the cottage sector
are also at work in that State. There
is room for many more such units and
the proposals are considered as and
when received.

Shri V. P, Nayar: I want to know
whether the Government has investi-
gated the possibilities of converting
the wood waste in the forest and
utilising it in the recovery of useful
products for industry.

Shri Manubhai Shah: There are
several experiments that are being
undertaken in the Forest Research

22 MAY 1057

Oral Anzwers 3 8

Institute in Dehra Dun on this parti-
cular issuye. They are trying to make
some hard boards and plastics out of
the waste wood. So far none of them
have reached a stage where industrial
exploitation could take place.

Shkri V. P. Nayar: In the process of
extraction of papef, a large part of
the tree is left in fhe forest and from
such waste it is possible to extract
cellulose, wood pulp and peptic sub-
stances which are used in several
industries, May I know whether Gov-
ernment has investigated the possi-
bility of starting such industries in
Kerala?

Shri Manubhal Shah: If the gques-
tion really relates to wood pulp, there
s a proppsaf for a [dd fon unit under
consideration. The Nilampur forest
in the Kerala State and the forests
near-about are supposed to have gol
two type of trees suitable for this
type of bulp. -

Shrl Heda: In the advanced coun-
tries, about ninety per cent of the
forest wood is being used for diffe-
rent industrial purposes while, in
India, they say that we use only 33 or
34 per cent. Is it a fact, and if so,
what steps are being taken to exploit
and use more percentage of wood?

Shri Manubhai Shah: When our
country also reaches that stage of
industrialjsation, certainly our results
will go that much height.

Shri Kodiyan: May I know whether
the Government has any idea of the
quantity of wood waste left in our
forests?

Shri Manubhai Shah: No idea.

(%) = wtaT dor (TorEdT)
& Wi grer Wi oad g qardt
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Shri H. C. Mathur: May I know
whether the Government has examin-
ed the scheme which was prepared
as back as eight years ago and which
was found to be very sound?

TR AN

Shri Satish Chandra: No scheme
has been received at all in the Minis-
try of Commerce and Industry. I am
referring to the production of caustic

U.N. Charter

*280. Shri Kalika Singh: Will the
Prime Minister be pleased to state
whether the Government of India are
recommending any proposal for
amending the U.N. charter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
No, Sir.

Shri Kalika Singh: May 1 know
whether, under the TU.N. Charter
‘regional arrangement’ includes in ita
purview regional military pacts like
the Baghdad Pact, NATO, SEATO,
ete.? If not, will it not be worthwhile
to propose suitable amendments to
the relevant articles to make suitable
amendments to the relevant articles
to, make suitable provisions so that
ﬁey may not be bypassed?

The Prime Minister vand the Minis-
ler of External Affairs (Shri Jawahar-
lal Nehru): The hon. Member has
Bone far out of this question. This
s a matter of opinion. Some of us
think that thpnse pacts do not fit into
the structure of the United Nations.
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Mr. Speaker: The hon. Minister may
read in English also.

Shri Manubhai Shah: (a) Yes, Sir.
(b) to (d). It is too early to give
a detailed answer.

SHORT NOTICE QUESTION
AND ANSWER

Indians in Ceylon.

Shri Narayanan-
S.N.Q. No 4. kutty Menon:
Shri Palanlandi:

Will the Prime Minister be pleased
to state:

(a) whether he had any discussions
with the Prime Minister of Ceylon
regarding the citizenship of Indians in
Ceylon; and

{b) if so, whether any fresh assu-
rance has been given to him regard-
ing the settlement of citizenship ques-
tion by the Prime Minister of Ceylon?
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The Prime Minister and Minister of
External Affairs (Shxrl Jawaharlal
Nehru): (a) and (b). In the course
of talks with the Prime Minister of
Ceylon, reference was made to this
problem. No detailed consideration
of it took place at that time and no
fresh assurances were either asked
for or given. It was, however, agreed
shat both in regard to this problem
and others, further discussion should
take place at a later stage and both
the Prime Minister of Ceylon and 1
expressed our confidence that out-
standing problems between India and
Ceylon can and should be solved
satisfactorily.

At the conclusion of my stay in
Ceylon, a joint statement was issued.
A copy of this joint statement is laid
on the table of the House. [See Ap-
pendix II, annexure No. 20].

Shri Joachim Alva: Is it the opinion
of the Government that a better
climate exists now for the settlement
of Indo-Ceylon difterences after the
visit of the hon. Prime Minister and
the reception he received there?

Mr. Speaker: It is
opinion,

a matter of

Bhrl Jawaharlal Nehru: I have just
read out a long reply and 1 do not
think this question has any relevance.

Shri Palaniandi: Out of the three
lakh applications for citizenship in
Ceylon only about 17,000 applications
have been disposed of. May I know
whether the Government is taking
any steps for the disposal of these
applications as soon as possible? May
I also know whether the Government
of Madras have approached the Cen-
tral Government for financial help to
rehabilitate the workers whose ser-
vices have been dispensed with at
Ceylon?

Shri Jawaharlal Nehru: The hon.
Member has referred to quite a num-
ber of matters which have no great
relevance. I do not know, Sir, whether
you wish me to deal with these gues-
tions.
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Mr. Speaker: The question consists
of two parts. One is that out of three
lakh applications only 17,000 appli-
cations have been disposed of, and
the hon. Member wants fo know
what steps the Government are taking
to dispose of the rest. He also wants
to know whether the Madras Gov-
ernment has approached the Central
Government with regard to the gues-
tion of rehabilitating the workers

Shrl Jawaharlal Nehru: I have
ventured to point out that a distine-
tion should be made between Indian
nationals in Ceylon and people of
Indian descent in Ceylon who are not
Indian nationals. So far as Indian
nationals are concerned, they normal-
ly have our passports, visas etc. What
is happening is that the visas are not
extended when they expire, some of
them or even many of them, and
many of these people have had to
come back. This has nothing to do
with the others. This is estate labofr
which is in a different category, peo-
ple of Indian descent but whom we
do not consider as Indian nationals
Of course, we are interested in them.
I cannot straightaway say that the
figures given by the hon. Member
are correct, but the figures are some-
thing like that. They refer to the
people of Indian descent there. That
is chiefly estate labour. As for those
people, although they have not been
registered they cannot be sent out of
Ceylon because, well, they arc not
Indian nationals and so they cannot
be sent to India. 'Therefore, they are
there. Their problem remains un-
solved. That is what I referred to,
that these matters we hope will be
discussed again in the future.

Shrl Tangamani: In view of the
fact that many of these people of
Indian descent had originally gone,
from Madras State and a number of
them who are coming back are settl-
ing down in Madras, will the Gov-
ernment of Madras be also associated
in those discussions?

Shri Jawaharlal
ed with what?

Nehru: Associat-
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Shri Tangamani: The hon. Prime
Minister was pleased to say that there
will be a further discussion with the
Government of Ceylon. I want to
know whether the Government of
Madras will be associated in that
discussion, or at  least the Govern-
ment of Madras will be consulted
about the problems that have arisen
as a result of this.

Shri Jawaharlal Nehru: I may in-
formm the hon. Member that we are
keeping in close touch with the
Madras Government about this mat-
ter. Essentially, the guestion is one
of people of Indian descent who have
long been domiciled in Ceylon, and
it i8 a question between them and
the Ceylon Government. The Gov-
ernment of India comes into the pic-
ture partly because of historical
causes, We have been dealing with
thijs matter ever since the old days
when India and Ceylon were both
parts of the lritish Empire, and we
were supposed to be British subjects.
Therefore, the question toock a diffe-
rent shape then. We wanted rights
for them. The question has a history
which is 50 years old or so. There
were many conferences. It is also
partly because we are interested in
reople not being sent here who are
not Indian nationals; and finally be-
cause we, as well as, I hope, the
Ceylon Government, are interested in
solving a human problem involving
large number of people.

WRITTEN ANSWERS TO QUES-
TIONS

Newsprint Factory in Andhra

*231. Shrimat!i Tarkeshwarl Sinha:
ill the Minister of Commerce and
ustry be pleased to state:

(a) what progress has been made
with regard to the newsprint factory
to be established in Andhra;

(b) the working capacity of the
proposed plant; and

(c) the estimated cost of th> plant?

22 MAY 19567

Written Angwers 1354
The Deputy Minister of Commerce
and Industry (Shri Satish Chamdra):
(a) Negotiations are in progress for
securing suitable terms of collabora-
tion.
(b) 30,000 tons per annum.

(c) Firm estimates of the cost of
the project are not yet available. It
is roughly estimated at about Rs. 55
crores at present.

Trade with Australia

*235. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the dis-
criminatory import duties imposed on
Indian pepper, cashews and ginger by
the Australian Government; and

(b) if so, whether Government are
contemplating to make any represen-
tation to the Australian Government
to lift these discriminatory duties?

The Minister of Commerce (Shrl
Kanungo): (a)*Government are aware
that certain tariff preferences are
granted by the Australian QGovern-
ment in favour of pepper, cashews and
ginger imported into Australia from
the overseas territories of the UK.
The owverseas territories which export
these commeodities to Australia and
enjoy the benefit of the preferential
rates are British West Africa, the
West Indies and Hong Kong in the
case of ginger and British Borneo,
Malaya and Singapore in the case of
pepper. So far as the Government of
India are aware, there are no signifi-
cant exports of cashews to Australia
from any of the British Overseas ter-
ritories.

(b) The question
nation.

is under examl-

Tractors and Bulldozers

*247. Shri Gajendra Frasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of tractors and
bulldozers imported during 1956-87;



PSS Written Answers

(b) what is the approximate re-
guirement of tractors and bulldezers
during the Second Five Year Plan;
and

(¢) the number of tractors and
bulldozers manufactured in India
during 1958-377

The Minister of Industry (Shri
Manubha! Shak): (a) to (c). A state-
ment is laid on the Table of the
House. [See Appendix II, Annexure
No. 21].

Radle Raceiving Station at
Trivandram

*249. Shri Eumaran: Will the
Minister of Information and Broad-
ecasting be pleased to state:

(a) whether there was a proposal to
establish a Radlo Receiving Station at
Trivandrum under the Colombo Plan;

and

(b) it so, at what stage the pro-
posal now stands?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The Hon'ble Member is under
some misapprehension. There is a
Receiving Centre at each Radio
Station for the purpose of receiving
programmes for relay purposes, There
is already a Receiving Centre work-
ing at Trivandrum. A proposal for
improving the Receiving Centre is
included in the Five Year Plan. The
necessary technical equipment for
that purpose is expected to come from
Australia under the Colombo Plan
aid. There is no plan for another
Receiving Station.

Indian Green Tea

*251, Shrimati Na Palcbondhury:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1785 on the 26th April, 1856 and
state:

(a) the steps taken, if any, to im-
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prove the quality of Indian green tea
and its export to Afghapistan; and

(b) the extent to which thess steps
have proved eflective?

The Minister of Commerce (Shri
Kanunga): (a) and (b). The rehabi-
litation of the tea industry in Xangra
Valley which produces predominant-
ly green tea is engaging the attentiom
of Government.

As regards exports to Afghanistan,
the matter is under negotiation with
the Afghanistan Government.
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Indo-Pakistan Border

Shrimati Tarkeshwari
Sinha:
*363. Shri D. C. Sharma:
Shri Radha Raman:
Shri Bibhuti Mishra:

Will the Prime Minister be pleased
to state the progress so far made in
regard to the demarcation of borders
between India and Pakistan?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
A statement giving the information is
laid on the table of the House. [See
Appendix II, annexure No. 22]).

Indin’s Protest to Pakistan

*264. Shri D. C. Sharma: Will the
Prime Ministar be pleased to refer to
the reply given to Starred Question
No. 437 on the 27th November, 1956
and state:

(a) whether any reply has been
received to the protest lodged with
the Pakistan Government when the
Indian High Commissioner’s office at
Karachi was mobbed on the “Protest
Duy” observed against the publication
of the book “Religious Leaders™; and

(b) if so, the nature thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Yes, SBir. The Govern-
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ment of Pakistan, while denying that
there was any insult to the National
Flag or interference with the High
Commission’'s staff, stated that the
police had taken prompt action to
disperse students who tried to epter
the High Commission’s premises and
also against a small group of ‘mis-
guided and irresponsible urchins' for
insulting the Indian Prime Ministor.
They expressed their regret for any
inconvenience caused to the members
of the Indian High Commission during
the demonstrations.

Newton-Chikll and Amlabad Collierics

*285. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to stale:

(a) at what stage are the proseciu-
tions launched against the Managers
of Newton-Chikli and Amlabad col-
lieries for the wviolation of the provi-
sions of Mines Act, 1852 in connectiorn
with the mining disasters in Decem-
ber 1954 and February, 1955 respec-
tively;

(b) whether those managers are
still holding charge of the collieries;
and

(c) if so, what further action Gov-
ernment propose to take in the
matter?

The Deputy .Minister of Labour
(Shri Abld All): (a) The cases ar2
pending before the High Courts at
Jabalpur and Patna on references
made to them about the validity of
the Coal Mines Regulations, 1826,
under which the prosecutions are
launched.

(b) Yes.

(c) Courts of Inquiry under Regu-
lation 48 of the Indian Coal Mines
Regulations, 1026 have been set up ta
inguire into the conduct of the man-
agers.
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nvestigation Units for Irrigatien #hd
Power Projects

shri Baadur Singh:
m{s‘hrl L. N. Mishrs

Will the Minister of Planning be
plersed to state:

(a) whether Government have
directed the various States to establish
the “investigation units” to undertake
preliminary work in respect of irriga-
tion and power projects to be includ-
ed in the Third Five-Year Plan; and

(b) the States that have establish-
-ed such units?

H

The Deputy Minister o»of Planning
(Bhri S, N. Mishra): (a) Yes, Sir. The
Planning Commission has addressed
the States in this regard.

(b) The replies so far received in-
dicate that investigation units have
been established in U.P., Bihar, Pun-
jab, Kerala, Tripura and Manipur (by

the CW. & P.C. in case of the last
two States).

Paper Mill at Kesinga (Orissa)

*267. Shri P. K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state the number of acres
of private land that will be acquired
for the construction of paper mill at
Kesinga in Orissa?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Mi|s. Straw Products Ltd., who have
been granted a licence for the
establishment of a paper mill at
Kesinga, have estimated their land
requirements at 800 acres and have
stated that it would be acquired
through the Government of Orissa.

Increase in Radio-activity

+2gg. J Shri Bharucha:
_ Shrimsati Ila Palchwdhury'
Will the Prime Minister be pleased
to state: )

(a) whether the attention of Gov-
ernment has been invited to reports
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w the Press of incressing radio-
activity in the cofntry calculated to
affect adversely the health of the
people;

(b) whether any appreciable
increase in radio-activity has been
perceptible in any part of the country
in the course of the last two years;

(¢) whether any particular part of
the country iz more perceptibly
affected than other parts; and

(d) what is the strongest concentra-
tion of radio-activity so far encounter-
ed in any town or area and how far
removed is such concentration from
doses calculated to cawse harm, gene-
tic or physiological, to human organ-
isms?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehmn): {a) Yes.

(b) Yes, in the country as a whole.
(e) No.

(@) The highest concentration of
radioactivity in the air was recorded
in Bombay on the 23rd of April 1857,
the magnitude of which was about 17
micromicrocuries per cubic meter of
the air. The harmful dose of fission
products in the air is 200 micromicro-
curies per cubic meter if it persists for
a long time. The radioactive matter
falling on the ground was maximum
for the season about the same date.
The magnitude was 1-7 millicuries per
square kilometer of the ground as
recorded in Bombay. This is a very
small fraction of the harmful dose.

Effect of Radiation

*269. Shri S. C. Samanta: Will the
Prime Minister be pleased to state:

(a) how many Indian expert scien-*
tists joined the W.H.O. experts at
Copenhagen in August last to discuss
the effect of radiation on human here-
dity; and

(b) whether the details of theilr
warning against nuclear energy will
be placed on the Table of the Sabha?
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The Prime Ministey and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) One.

(b) The World Health Organization
proposes t0 publish shortly the papers
that were submifted as well as the
recommendations made by the Study
Group.

Manufacture of Snap Fastners and
Smap Buttons

#270. Shri Bibhutl Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have taken
any steps to manufacture snap fastners
and snap buttons on small scale basis
in various States; and

(b) if so, how far these steps have
proved successful?

he Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
dcvelopment Commissioner for Small
Scale Industries, Government of India,
had prepared 8 model scheme on snap
fastners and snap buttons and cir-
culated it to different States. It |is
understood that small entrepreneurs
are taking advantage of this scheme
and some units are reported to have
been set up and some more units are
likely to be put up soon. '

-

Evacuee Houses in Punjab

*271, Shri Ajit Singh: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether it is a fact that the
permanent allotment of evacuee
houses in villages in the Punjab has
been stopped; and

(b) if so, the reasons therefor?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No.

(b) Does not arise.
Land Reforms

*272, Shri Thimmalah: Will the
Minigster of Planning be pleased to
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state the steps taken by Government
to implement the programme of land

reforms as envisaged in the Second.
Five-Year Plan?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A statement is
placed on the Table of the House.
[See Appendix II, annexure No. 23]..

Bharathi Textile Mills, Pondicherry

w273 Shri Tangamani:
. Shri Kodiyan:

Will the Ministér of Labour and
Employment be pleaed to state:

(a) whether 450 weavers of the
Bharathi Textile Mills in Pondicherry
State are under lock out for the past
five months;

(b) what steps have been taken for
restarting the mills; and

(¢) whether alternative employment
or relief has been provided by Gov-
ernment for the weavers thrown out
of employment?

The Deputy Minister of Labour (Shri
Abid Ali): (a) There has been no
lock-out. But for economic reasons
the Bharathi Textile Mills have not
been working the Weaving Section for
the last four months and this has put
450 workers out of employment.

(b) The Mill has been representing:

(i) that as they have to buy yarn
from outside, ll‘.u‘;*'J.r should not
be treated as a complete
factory, but as a powerloom
factory for the purpose of levy
of excise duty.

(ii) that the electricity consump-
ption charges should be
reduced.

Both these matters are being con-
sidered.

(e) (i) Lay-off compensation has
been paid to the un-employed workers
to the extent of 45 days in a year in
accordance with the Textile Arbitra-
tion Committee Award which is In.
force in this territory.



1363 Written Answers

(ii) Wages against earned lsave
have been paid to these workers om
April 3, 1987,

(iii) Additionally, a loan from the
“Provident Fund has been advanced to
-them as an exceptional case on May 4,
S1967.
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Cement Shoriage

*275. Shri D, C. Sharma: Will the
Minister of Commerce and Indwustry
be pleased to state:

(a) whether Government are aware
of the shortage of cement in the
Punjab State;

(b) it so, what action Government
have taken in the matter;

(c) whether the Punjab Govern-
ment hawve asked the Centr+ io
increase their guota; and

(d) if so, the action taken thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). VYes,
Sir. Shortage of cement is being
experienced throughout the country
including the Punjab. Government
are taking steps to increase the pro-
duction of cement and also import
some small quantities of cement. Look-
ing to the presenf foreign exchange
position, the imports could be only of
a very limited guantity.

(c¢) No, Sir.

(d) Does not arise.

Mr. Dulles Statement regarding
Kashmir

aamg Shrimati Tarkeshwari Sinhs:
™\ Shri Sadhan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Mr.
Dulles, U.S. Foreign Secretary, made
& statement at a meeting of the
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Longressional Sub-Committee that
Kashmir was ‘annexed’ by India; and

(b) whether the Government of

India have lodged a protest against
that statement?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) Yes. Government have seen the
iext of a statement on Kashmir made
by the Secretary of State, Mr. John
Foster Dulles, on Tuesday, January 29,
1957, before hearing of the sub-com-
mittee of the Committee on Appro-
priations of the House of Representa-
tives. A transcript of the Statement
which was released to the Press on
April 7, 1957 states-

“Question: Is thcre a likelihood
that the Kashmir situation can be
resolved in a satisfactory manner,
or do you think what India has
done in effect closes the door in
that particular situation?

Becretary Dulles: No, I do not
think that it closes the door. As
I estimate it, nothing irrevocable
has happened yet with regard to
the annexation of Kashmir".

(b) Yes. The Government of India
are grieved and distressed by this
statement which is not in conformity
with the facts and coming as it is from
the Secretary of State of the United
States with whom we have close and
friendly relations.

No reply has been received zo far.
Employees Provident Fund

*277. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state whether the pro-
posal to enhance the rate of contri-
bution to the Employees Provident
Fund from 6} to 81 per cent. has since
been finalised?

The Deputy Minister of Labour (Shri
Abid All): The proposal has been put
to the Employers' Associations for
their views.

"
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Export of Monkeys

Shri P. K. Deo:
*279. { Bhri Gajendra Prasad Sinha:
Shrimatl Ila Palchoudhnry:

Will the Minister of Commerce and
Industry be pleased to lay a statement
showing:

(a) the number of monkeys export-
ed to the United States of America
and other foreign countries during the

year 1858-57 as compared to the year
1955-58;

(b) the total amount earned by
India country-wise as a result of their
exports during these years; and

(¢) whether Gowvernment contem-
plate to ban the export of monkeys?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.[See
Appendix II, annexure No. 24.]

(c) Government have no proposal at
present to ban the export of monkeys.

Indians in Burma

S8hri S. C. Bamanta:
Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

*279.

(a) whether it is a fact that large
and long established Indian companies,
firms and individuals in Burma who
import goods into that country are not
qualified for registration under the
Burma Companies Act; and

(b) if so, the steps taken to remedy
it and with what results?

The Deputy Minister of External
Affairs (8 ti Lakshmi Menon):
(a) Yes. Under the Registration
(Importers and Exporters) Order, 1954
of the Government of Burma, which
came into force on the 1lst October
1954, no foreign firm can be registered
unless it 1is registered wunder the
Burma Companies Act and it had
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Imported or exported any goods into
or out of Burma before the 4th
January, 19048. Under the same Order
no firm shall be registered or continue
to be registered unless at least 50 per
ecent. of its staff whose monthily emolu-
ments are less than Kyats 500 are
citizens of the Union of Burma.

Many foreign firms or individuals,
including Indians, doing business in
Burma who are not qualified for regis-
tration under the Burrm Companies

Act are likely to suffer under the new
Regulation.

(b) The Government of India
(through the Embassy of India,
Rangoon) made an approach to the
Government of Burma on this subject,
but no final reply has yet been received
from that Government.

Salt Production

*280. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state the steps so far
taken by Government in order to im-
plement their target for the production
of salt during the Second Five-Year
Plan?

The Depuiy Minister of Commeérce
and Industry (Shri Satish Chandra):
In order to achieve the target of pro-
duction of ten crore maunds of salt
per annum by 18560-61, Government
have decided to take the following
steps:—

A. Private Salt Sources.

(1) Issue of more licences to prlvate
manufacturers.

(2) Tapping new sources in Bengal
and Assam, where production is low
at present.

B. Government Salt Sources.

(1) Use of sub-terrangan brine at
Sambhar by digging additional pits
and percolation canals.

(2) Construction of additional pens
at Sambhar Lake.

(3) Sinking of shafts at Drang
(Mandi).
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(4) Expansion of the condensors and
crystallisers at Maigal (Mandi) to
utilise more brine.

{5) Construction of new chambers
and tunnels at Guma (Mandi).

Permanent Liability Camps

134. Shri A. C. Gnla: Will the Minis-
ter of Rehabilitation and Minority
‘Affairs be pleased to lay a statement
showing:

(a) the names of permanent liabi-
lity camps in West Bengal, Assam and
Tripura;

(b) the number of displaced persons
in each such camp;

(c) the total amount spent on relief
and administration for each camp with
per capita and per family grant;

{d) the number of displaced perscns
staying there over (i) 1 year, (ii) over
2 years, (iii) over 3 years, (iv) over 4
years, (v) over 5 years; (vi) over &
years;

(e) whether any work or training is
provided in these camps;

(f) if so, the number engaged each
year and the post-training scheme of
rehabilitation; and

(g) how many families have been
settled each year in gainful occupa-
tion?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (g). The information
is being collected and will be laid on
the Table of the Sabha in due course.

(d) This will need a detailed census
in each camp and the time and labour
spent in collecting the information will
not be commensurate with the results
likely to be achieved. =

Displaced Persons of East Pakistan

185. Shri A. C. Guha: Will the Minis-
ter of Rechabilitation and Minority
Affairs be pleased to state:

(a) the number of camps and homes
as also the number of East Pakistan
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displaced persons receiving mixed
doles and those receiving cash doles;

(b) the* cash value of the doles
?q- capita in these two categories;

{¢) whether any extra expenditure
has been inourred for the carrying and
distribution of mixed doles;

(d) it so, the total amount and the
per capita additional expenditure; and

(e) the reasons for keeping these
two different systems and the diffi-
culty in having a uniform system?

The Minister of Rehabilitation and
Minority Affalrs (S8hri Mehr Chand
Ehanna): (a) to (e). The information
is being collected and will be laid on
the Table of the Sabha in due course.

Displaced Persons of East Pakistan

];B. Shri A. C. Guha: Will the Minis-
“tar of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of tents in displaced
persons' camps and the price thereof
in each of the Eastern Zone States
during the last five years upto the end
of 1956;

(b) how these tents are purchased;

(c) whether any attempt has been
made to procure these through the
Director General of Supplies;

{(d) whether any attempt has been
made to manufacture these tents
through the idle refugee labour of
camps and homes; and

(e) if so, the result achieved?

The Minister of Rehabilitation and
Minority Affairs (Shrl Mehr Chand
Khanna): (a) to (e). The information
i being collected and will be laid on
éle Table of the Sabha in due course.

Displaced Persons from East Pakistan

137. Shri A. C. Guha: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of East Pakistan
displaced persons residing in tents al
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the end of 1952, 1953, 1954, 1958 and
1856; and

(b) what is the normal life of these
tents and when they are replaced?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Sabha in due
course,

Employment Exchange, Lucknow

138. Shri Vajpayee: Will the Minis-
ter of Labour and Employment bhe
pleased to state:

A8) the number of unemployed
Graduates, under-Graduates, Matri-
culates and non-Matriculates registered
with the Lucknow Employment
Exchange (U.P.) during the years 1855
and 1958; and

(b) how many of them got employ-
ment through that Exchange during
the above period?

The Deputy Minister of Labour
(Shri Abid AM): (a) and (b). The
information is given below:

1No, registered| No placed.

Categoryof | 9 1:956 1955 | 1956
applicants

|2 |3 4 |5
Graduates 1,475 1,580 219 297
Under-gradua- ?
tes 1,862 2,855 142 283
Matriculates 5,442 6,525 37E  §C7
Applicants pos-
sessing quali-

fications of a

standard below

matriculation

and illiterates 17,666 17,598 1,647 1,323

Toral 26,445 28,558 2,384 2,310
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Manufacture of Sulphur

138. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Government of India in co-operation
with the Government of Bihar have
decided to set up a plant in the Dis-
trict of Sahahabad (Bihar) for the
manufacture of sulphur; and

(b} if so, the nature of the scheme
approved?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) No.
Sir.

(b) Does not arise,

Industrial Development

140. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any scheme for the
industrial development of north Bihar
has been drawn up and considered;

(b) if so, the mnature of such
schemes;

(c) whether the Government of
Bihar has sought the aid of the Cen-
tral Government for starting some
industries in that State; and

(d) if so, the nature of help sought,
and the action taken by Governments
in the matter?

The Minilster of Commerce and
Industry (Shri Morarji Desai): (a)
and (b). At the time of formulation
of Second Five Year Plan the Bihar
State Government included in the
State Plan proposal for the establish-
ment of a Cement Factory and a Co-
operative Spinning Mill in North
Bihar. These proposals were consider-
ed at the meeting of the Working
Group for industries in the Planning
Commission. No provision for a
Cement Factory was made as it was
decided that the position will be
reviewed when a suitable site for the
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factory has been found in North Bihar.
The proposal for the establishment of
a Co-operative Spinning Mill ih North
Bihar is under the consideration of the
State Government in consultation with
the All India Handloom Board and
necessary provision will be made only
after the scheme has been considered
to be feasible.

The State Government also submit-
ted a number of Schemes for the deve-
lopment of Village and Small Scale
Industries against an allocation of
Rs. 110 crores made for the erstwhile
State exclusive of the provisions for
setting up of industrial estates, instal-
lation of powerlooms and the pro-
gramme for the normal khadi and
Ambar Khadi. The locations where
the schemes are to be implemented
are still to be settled.

(¢) and (d). The State Government
has recently asked for a Central loan
assistance of Rs. 40 lakhs during 1957-
58 for the following schemes:

1. Spun Silk Mill
2. Porcelain Factory
3. Co-operative Spinning Mill

4. Two Co-operative Sugar Fac-
tories,

The request of the State Government
is still under consideraticn,

National Small Industries Corporation

141. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the progress made in the sale
of goods by the National Industries
Corporation; and

(b) the number of branches in each,
State and the number of persons work-
ing in each branch opened so far by
the Corporation?

The Minister of Commerce and
Industry (Shri Morarji Desai): (a) and
(b). A Statement is attached. {See
Appendix 11, annexure No. 25.]
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Displaced Ferseas in Bihar

148, Bllrl'l.'l. C. Bharma: Will the
Minister of Rehabiliiation and Mino-
Affairs be pleased to lay on the

le a statement showing:

(a) the number of displaced persons
from East Pakistan resettled in Bihar
during 1956-57; and

(b) the steps taken to rehabilitate
them? ,

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) and (b). 986 displaced
families comprising 4,073 persons were
rehabilitated in Bihar during the year
1956-57. They have been allotted
land and sanctioned rehabilitation
loans.

Retrenched Defence Personnel

- ¥ Shri D. C. Sharma:
143. Shri A. K. Gopalan:
|_Shri S. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of retrenched
Defence personnel given employment
upto the end of April, 1957;

(b) the number of retrenched
Defence personnel registered with the
Employment Exchanges; and

(e) the number of persons who have
not been absorbed so far and the rea-
sons thereof?

The Deputy Minister of Labour
(Shri Abid A1l): It is presumed that
the Honourable Member is referring
to the personnel retrenched from the
various Defence Installations includ-
ing, Ordnance Factories. The requir-

information in respect of a, b & ¢
is given below:—

No. actually retrenched 5356

No. of retrenched ordnance
workers registered with
Employment Service in
different Exchanges. 4063
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No. of retrenched persons
secured alternative employ-
ment upto the end of April,
1957, through Employment

Exchanges. 2574
No. offered employment

through sources other than

Employment Exchanges. -8

No. of persons who refused
offers of employment. 208-

No. of persons who fail to
respond to various call let-
ters for interview/sclected
with employers and deemed
as not in need of special
employment assistance. 906~

Duplicate registration can-
celled. 5

No. of persons not found eli-
gible for registration as
their services were dispens-
ed with due to disciplinary
action against them. 1

No. of persons reported to be

re-employed by Defence
Installations themselves. 9
No. of PErsons available
(waiting for employment
assistance). 355-

Reasons for this non-absorption.
(i) Illiteracy.

(ii) Immobility.

(iii) Owverage.

Genetic Analysis In Travancore

Shrimatl Tarkeshwari Sinha:
Shri Raghunath Singh:
Shri A. M. Thomas:
144 Shri H. N. Mukerjee:
Shri Wodeyar:
| Shri Vasudevan Nalr:

Will the Prime Minister be pleased’
to state:

(a) whether his attention has beemr
drawn to a statement made by Dr. H.
Bentley Glass, a member of the Gene-
ties Committee of National Academy
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wof Science, that there was extreme ur-
gency for genetic analysis to be made
along the coast of Travancore, where
‘the flshing population are living near
monazite sands, one of the main sour-
«es of flssionable material; and

(b) whether Government propose
‘to conduct any investigation?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

{b) Certaln investigations on this
subject have already taken place and
a preliminary report in regard to
them was sent to the United Nations
in October, 1858. These investigations
are being continued.

It might be added that Dr. Bhabha,
Chairman of the Atomic Energy Com-
mission of India, has expressed his
opinion that there is no fear of grave
genetic effects on the population of
Kerala State because of radiation
from monazite sand. People have
been living there for centuries and
apparently have not been affected.

Nevertheless, further studies are
being undertaken.

Indo Pakistan Border

145. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
progress so far made in the demarca-
tion, by means of pucca pillars, of the
Indo-Pakistan land riverine boundary
between Bihar and East Bengal?

The Prime Minister and Minister of
‘External Affairs (Shri Jawaharlal
Nehrn): The length of the Indo-
Pakistan boundary  between East
Pakistan and the Indian territory,
which was transferred from Bihar to
‘West Bengal, on the reorganisation of
States, is about 140 miles, of which
about 46 miles is land boundary and
the rest is riverine. So far 38 miles
of the boundary has been demarcated
by erection of boundary pillars. The
work along the rest of the boundary
is in progress.
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Textiles

146. Pandit M. B. Bhargava: Wil
the Minister of Commerce and Imdns.
try be pleased to state:

(a) the total yardage and the value
of cloth (coarse, medium, fine and
super-fine) produced in India during
the year 1956-57;

(b) the total yardage of cloth of
different varieties imported inte and
exported from India during the year
1056-57;

(c) the number of spindles installed
in India during the above period:

(d) the total yardage and the walue
of handloom silken and cotton cloth
produced in India in the year 1858-
57 and the total yardage and the
value of handioom cloth exported
from India during the same period;
and

(e) the total yvardage and the wvalue
of silk and art-silk that was imported
and exported from India during the
above period?

The Minister of Commerce and In-
dustry (Shri Morarjl Desal): (a) to
(e). A statement is attached. [See
Appendix II, annexure No. 28].

New BSupreme Court Bullding

147. Shri Pratap Kesharl Deo: Will
the Minister of Works, Housing and
Supply be pleased to state when the
new Supreme Court building will be
completed?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): By December 1857.

Tea Garden Labourers

148, Shri P. K. Deo: Will the Minis~
ter of Labour and Employment be
pleased to state the number of tes
garden labourers recruited from
Orissa in the year 1956-577

The Deputy Minister of Laboor
(Shri Abla Al: According to avail-
able information, 2479 persons
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(iabourers and  thair dependants)
were forwarded from Orissa to tea
gardens in Assam from the commence-

t of the recruiting season on
-9-58 till 10-5-57.

Adtcommodation for Minority
Community

149. Shri Radha Raman: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) the Govermment's policy in re-
gard to allotment of accommodation
to members of minority community,
who were forced to leave their homes
from localities which became unsafe
for them during partition and there-
after temporarily resided with some
relations;

(b) whether Government
them as displaced persons; and

treats

« (#) if not, why not?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (e). Such members
of the minority community were
given all possible facilities to rehabili-
tate themselves including the provi-
sion of accommodation. A statement
showing the facilities given in various
States viz., Delhi, Bihar, Rajasthan,
Punjab, Hyderabad and Jammu and
Kashmir is enclosed. [See Appendix
11, annexure No. 27].
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" Cotton

151. Pandit D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether there is any propoaal to
introduce “Quota System' for alloca-
tion of cotton to the Indian Mills; and

(b) the quantity of cotton that is to
be imported?

The Minister of Commerce and Ia-
dustry (Shrl Morarjl Desal): (a) The
Government bas no proposal under
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consideration at present for re-
imposition of the “Quota System” for
allocation of cotton to mills in India.

,(b) The total imports of foreign cot-

ton during the current cotton season
(Beptember 1858 to August 1957) are
estimated to be about 7 lakh bales.

Cars and Trucks

152, 8hri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Indastry be pleased to state:

(a) the number of cars
from India by Jocal
during 1956-57; and

(b) the total number of diesel and
petrol trucks manufactured in India
during the same period?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) 10
upto January, 1957,

(b) 12,325.

exported
manufacturers

Regional Fmployment Exchange,
Gurdaspur
153. Shri D. C. Sharma: Will the
Minister of Latour and Employment
be pleased to state:

(a) the tptal number of unemployed
persons who have registered their
names in the Regional Employment
Exchange at Gurdaspur (qualification-
wise) during the years 1955-56 and
1956-57; and

(b) the total number out of them
who secured employment during that
period?

The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b). The
re-qmred information is given hclow:

INo registered | No. placed.

Crtepory of 1955-‘ 1056+ tgss-i 1956~

2. MAY' 2557

applicant ! 56 57 | 58 57
Ly @ 6 e L)
Grndua es 146 218 13 19
Under-Gradu- .
ares 207 211 29 28
Martriculates 2,024 2,192 209 358
Others 7.8 ..-,rxo 1,040 1,057
‘Total 20,276 IT,331 1,3R1  I,462
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Ambar Charkhs Training Centres

154. Ehri D. C. Sharma: - Will the
Minister of and "My
be pleased to state:

{a) the number of Ambar Charkha
Training Centres opened so far in the
Punjab with their location;

(b) the number of such centres to
be opened there during the current
financial year; and

(c) the places where these centres
will be set up?

The Minister of Commerce and
Indusiry (Shri Morarji Desai): (a) A
statement is laid on the Table of the
Sabha. ([See Appendix 1I, annexure
No. 28].

(b) 25 additional parishramalayas
(Training-Cum-Production Centres)
are proposed to be opened.

(¢) Preliminary enquiries are being
made to select places suitable to the
institutions and convenient to the
trainees. It is not possible to indicate
their location at this stage,

Extradition Treaty with Pakistan

155. Shri D, C. Sharma: Will the
Prime Minister be plcased to refer to
the reply given lto Unstarred Question
No. 115 on the 19th November, 1956
and state whether consideration of the
matter regarding Extradition Treaty
with Pakiztan has been concluded.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The matter is still wunder
cansideration.

Labour Disputes in Collieries

156. Shri D, C. Sharma: Will fhe
Minister of Labour and Employment
be pleased to state:

(&) the total number of Labour
disputes in Collieries which have oc-
curred during 19856;

(b) the action taken by Govern-
ment; and
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(> the total sumber of disputes?

The Deputy Minister of Labour
«Shil Abld All): (a) to (c). _The
#ﬁformation is being collected and will
be laid on the Table of the Sabha
when received.

Bicycles Exports

157. 8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total number
of bicycles exported to different coun-
tries during the current year so far
(Country-wise)?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): Seven-
teen cycles valued at Rs. 1,794 were
exported to UK. in February, 1957.
Figures for subsequent months have
not yet become awvailable.

Central Silk Board

“"1%8. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) when the Central Silk Board
held its last meeting;

{b) whether the amounts recom-
mended by the Board for grants-in-aid
and loans for different schemes have
been sanctioned by Government;

"(c) if so, whether the details of the
scheme with amounts sanctioned
State-wise will be laid on the Table;
and

{d) the amount of silk waste that
will be allowed to be exported during
the current year?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) On
the 26th April, 1857.

(b) and (c). In pursuance of the
decision taken in the Inter-State Con-
ference on Cottage Industries held in
June 1958, the schemes submitted by
the State Governments and recom-
mended by the Central Silk Board for
implementation during 1957-58 were
discussed between the representatives
of the Central and State. Governments
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and the Board in February/March
1857. 114 schemes were approved for
assistance by the Government of
India. A statement showing the
schemes sanctioned up to the 16th
May, 1957 is attached. Sanctions for
the rest are expected to issue shortly.
[{See Appendix II, annexure No. 28].

{d) Exports of Silk waste of other
than South Indian origin are allowed
freely, A quantity of 284,000 pounds
of silk waste of South Indian origin
has been released for export during
January-June 1857. The guota for the
second half of 1956 will be determined
after assessing local stocks, production,
consumption, etc. during that period.
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Unemployment In Rajasthan

160. Shri Karni Singhji: Will the
Minister of Labour and Employment
be pleased to refer to the repiy given
to Unstarred Question No. 82 on the
4th March, 1954 and state:

(a) whether an appreciation of the
prohlem of unemployment has since
been received from the Rajasthan
Government; and
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(b) ¥ se, whether a copy of the
same will be laid on the Table #o-
-gether with the details of action taken
thereon?

The Deputy Minister of Labour
{Shri Abid AH): (a) No.

(b) Does not arise.

Women Programme Executives in the
ALR.

161. Kumari M. Vedakumari: Will
the Minister of Information and
Broadcasting be pleased to state the
number of Women Programme Exe-
cutives in the All India Radio?

The Minister of Information and
Brosdcasting (Dr. Eeskar): One,
at present.

Punaloor Paper Mills Ltd.

Shri V. P. Nayar:
162. {sm-s Eodiyan:

Will the Minister of Commerce and
Indusiry be pleased to state:

{a) whether the Punaloor Paper
Mills Ltd., Punaloor, has submitted
any plans for increasing the produc-
tion of paper;

(b) if so, the details of the plans;
and

(c) whether Government have
sanctioned the proposals of the mills?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) No,
Sir,

(b) and (c¢). Do not arise.

Development of Handloom Indasiry

163. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether allocation of funds for
the development of the handloom in-
dustry during the current financial
year has been made from the Hapd-
loom Cess Fund;
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(b) if s0, whether a stutermnent
showing such allocation to various
States will be laid on the .Table of the
Sabha; and

(c) the basis on which the allocad
tions have been made?

The Minister of Commerce and In-
dustry (Shri Morar§i Desai): (a) Yes,
Sir.

(b) A statement is attached. [See
Appendix II, annexure No. 30].

(¢) This is explained in paragraphs
24 and 25 of the First Annual Report
of the All India Handloomn Board
copies of which are available in the
Library of the House.

Closure of Textile Milis

Shri Shree Narayan Das:
Shri S. M. Banerjee:

Will the Minister of Commeroce and
Industry be pleased to state:

164.

(a) how many textile mills have so
far given notice of closure;

(b) the reasons for their closure;

(c) whether Government have
given consideration to the situation
created or likely to be created by
such closure; and

(d) if so, the steps, if any, that have
been taken to remedy the situation?

The Minister of Commerce and In-
dustry (Shri Morarji Deaai): (a)
Seven textile mills issued notice of
closure since January 1857 out of
which 3 have actually closed down,
and two of the mills have already
withdrawn notice of closure.

(b) Due to financial stringency and
uneconamic working. _
-

(c) and (d). The Government are
using their good offices to persuade
the mills to withdraw notice of clo-
sure as a result of which two mills
have already withdrawn notices as
mentioned against reply to part (a)
of the question. The Government are
also considering the question of
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having an investigation made in rea-
pect of the three mills already closed
under section 15 of the Industries
(Development and Regulation) Act,
BS1.

Displaced Fersons in Sunderbans

185. Shri P. N. Eayal: Will the
Minister of Rehabilltation and Ming-
ity Affairs be pleased to state:

(a) the amount given so far in the
form of loan to the displaced persons
gsettled in the Sundarbans particular-
ly in Swarupnagar, Sondeshkhali,
Hasunabad, Basihat Thana areas;

{b) the amount of agricultural loan
and non-agricultural loan; and

(c) the nature of employment given
to these digplaced persons?

The Minister of Rehabilitation and
Minority Affairs (Shri Mchr Chand
Ehanna): (a) to (c). The information
is being collected and will be laid on
tha Table of the Sabha in due course,
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Handloom Cess Fund

167. Shrl A. K. Gopalan: Will the
Minister of Commerce and Induastry
be pleased to state what is the amount
of Handloom Cess Fund distributed
to handloom establishments in  the
former Malabar District of the Madras
State during the years 1854-55, 1955-58
and 1956-57?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): No
information is available, as funds are
sanctioned to the State Government
who are responsible for distributing
them for schemes in different parts of
the State. During 1954-55, however,
a sum of Rs. 1,12,302/8/-, was sanc-
tioned to the State Government for
the formation of two Industrial Co-
operative Workshops for handloom
industry in the Malabar District.

Cotton Imports

168. Shri K., G. Deshmukh: Wil
the Minister of Commerece and Indus-
try be pleased to state:

(a) the quantity of American Cot-
ton that has been imported into India
during the year 1956-57;

(b) the quantity of other foreign
cotton varieties imported during the
same period; and

(c) the production of Iindigenous
cotton during the above period?

The Minister of Commerce and
indastry (Shri Morarjl Desal): (a)
Actual imports of American Cottom
during the year 19856-57 are 2,58043
pales.

(b) Actual imports of other foreaign
cotton varieties during the year 1008-
57 are 3,74,163 bales.

(c) Production of cotton is estimas:
ed on the basis of cotton season whish
extends from BSeptember to August.
For the cotton season starting from
September, 19536, it is estimated thm!
the production of cotton will be abomt
50 lakh bales.
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MOTION FOR ADJOURNMENT

HARABSMENT OF ScEEDULED CASTE
CoNvERTS TO BUDDHISM

Mr. Speaker: I have received
notice of an adjournment motion frem
8hri Kamble and some others, on the
harassment that is going on a mass
scale at Aligarh, on account of the
Scheduled Caste people being convert-
ed to Buddhism. It is said that on 13th
April, 1957, nearly & lakh of Schedul-
ed Caste people embraced Buddha
Dharma, etc. How is this subject
relevant here? It is a matter of law
and order for the Uttar Pradesh Gov-
ernment.

Shri B. C. Eamble (Kopargaon):
This involves violation of the freedom
of religion. People are now in police.
custody and they are prevented from
going out. The request is made that
the Government of India should
intervene and make an enquiry into
this matter.

The Minister of Home Affairs
(Pandit G. B. Pant): There is hardly
any question of any sort of infringe-
ment of any fundamental right.
According to the motion itself persons
have been arrested by the police and
convicted by the courts. I do not
know how any objection can be raised
to the courts discharging their func-
tions and the police doing its duty for
the maintenance of law and order.
The matter does not concern this
Government at all. But I believe that,
on the basis of the information that
has reached us, the police were forced
to take action. They wanted to avoid
it, and there were some efforts which,
1 am afraid, are still continuing, g
instal the image of Buddha in the
place of the idol of Rama now existing
in a temple.

Shri B. C. KEamble: No, Bir.

Pandit G. B, Pant: That Is -eur
information. If it has been so, ghen,

*rexy ¥ 9fgs & winw ST ALY T
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{Pandit G. B. Pant)

there hax been an interference with
the freedom of the exercise of one's
own religion and, to that extent, the
tharge can be levied against those
who have attempted to do so.

I do not know how we come into
this matter. I may say that every
person is free to adopt whatever
religion he likes and 1 personally
have no grievance if any member of
the Scheduled Caste chopses to owe
allegiance to Buddhism. I respect
Buddhism and no one can have any
grievance on that score. But Buddh-
ism demands a peaceful attitude
towards everything and the avoidance
of violence. I hope those who are
ostensibly adopting this religion will
in pracYice Yollow Yhe docirines o} That
religion.

Mr. Speaker: The adjournmoent

otion itself shows that some persons

ere taken inio custody, were charge-
sheeted and punished and convicted.
The charge is that these people were
interfering and trying to remove the
idol of Shri Ramachandra from the
temple. The charge may or may not
be true and it is not for this House to
decide whether it is true or not.
There are the courts. It iz entirely
a matter of law and order. It s
exclusively within the jurisdiction of
the Uttar Pradesh Government. There-
fore, I am not called upon to give my
consent to this adjournment motion.

Shri B. C. Kamble rose—

Mr. Speaker: I have heard him
sufficiently.

PAPERS LAID ON THE TABLE

AMENDMENTS TO Dispracxp Persons
(COMPENSATION AND REHABILITATION)
RuLes

The Minister of ERehabllitation and
Minority Affatrs (8hri Mehr Chand
Khanna): I beg to lay on the Table,
under sub-section (3) of Section 40 of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, a eopy
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Matter of Urgent
Public Importance

of each of the following Notifications
making cértain amendments to the
Displaced Persons (Compensation and
Rehabilitation) Rules, 1955:
(1) Notification No. S.R.0. 300/R.
Amdt. XI dated the 26th Jan-
uary, 1857
(2) Notificatien No. S.R.O. 382/R.
Amdt. XII dated the 2nd Feb-
ruary, 1957
(8) Notification No. S R.O. 434/R.
Amdt. XII dated the 9th Feb-
ruary, 1957.

{Placed in Library. See No. S-28-5T
(AV Session).]

AMENDMENTS TO ADMINISTRATION OF
Evacuegg FPROPERTY (CENTRAL) RULES

Shri Mehr Chand Khanna: 1 beg to
lay on the Table, under sub-section
(4) of Section 56 of the Administra-
tion of Evacuee Property Act, 1950,a
copy of tne Notification No. S.R.O. 667
dated the 2nd March, 1957, making
certain amecndments to the Adminis-
tration of Evacuee Property (Central)
Rules, 1950.

[Placed in Library. See No. 8-27/57

(XV Session).] )

BroCHURE RE: NATIONAL INBTRUMENTS
FAcTORY

The Mlinister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table a ¢coPy of the brochure regard-
ing the National Instruments Factory,
Calcutta.

{Placed in
S-51/51.]

Library. See No.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

“Go~sLOW"” AcTION oOF TEILEGRAPH
WORKERS

Shri Raghunsth Siagh (Varanasi):
Under Rule 187, I beg to call the
attention of the Minister of Transpert
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and Communicatieps to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

]

of telegraph

w‘l .ctlm
workers':

The Minister of Transport and
Communications (S8hri Lal Bahadur
Shastri): As the hon. Members are
already aware, the "Go-slow” move-
ment by a section of the telegraph
traffic staff which commenced from
the midnight between the 14th and
15th May, 1857 has now been called
off. While this movement lasted, tele-
graph traffic from almost all the tele-
graph offices had become subject to
heavy delays due to slowing down of
work by the aforesaid employees.
Hon. Members might perhaps be in-
terested to know the flgures relating
to the messages despatched from the
New Delhi Central Telegraph Office
over the main circuits and by post for
the l4th May, the date prior to the
start of the “Go-slow” movement, for
the 16th May, when the “Go-slow”
movement was in full force and for
the 20th May, when alternative
arrangements were in operation. These
figures were as follows:—

14th May—Number of tele-
grams sent over the wire .. 8,151

Number sent by post = Nil
16th May—Number sent over

the wire .. 2,829

Number sent by post .. 2,265
20th May—Number sent over

the wire .. 4,106

Number sent by post - 875

This “Go-slow” movement was
launched and continued for flve days
despite the fact that Government had
already appointed a Telegraph En-
quiry Committee, which was one of
the important demands of the Union.
This slow work caused much hard-
ship to the public. However, the All-
India Telegraph Traffic Employees
Union sought an interview with the
Minister of State, Shri Raj Bahadur,
in this connection, which was granted
wn the 30th May. As a Tesult of the
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discussjons at this meeting, the Uniont
agreed to call off the “Go-slow”
movement forthwith. I am happy to
inform the hon. Members:thaf tele-
graph working is now normal in
almost all the telegraph offices in the
country. I am glad that the repre-
sentatives of the Union took the
decision to withdraw the “Go-slow™
movement and I hope it would be
possible to resolve differences between
the employees and the administration
by negotiations and discussion rather

than by resorting to methods which
benefit nobody.

Shri Narayanankutty Menoa
(Mukandapuram): My name is
wrongly included in the calling

attention notice asking that a state-
ment be made on the “Go-slow"
movement by telegraph employees. I
did not want a statement on the “Go-
slow” movement; I specifically wanted
to know about the refusal™ of the
employees to work over-time accord-
ing to the time-schedule mentioned in
the Manual. “Go-slow” is not my
point, even though it is printed on the
form and the hon. Minister referred
to it.

Mr. Speaker: 1 believe all these
notices have been sent to the hon.
Minister. 1 expected a consolidated

statement to be made regarding all of
them.

Shri Lal Bahadur Shastri: I think 1
have tried to cover all the points; but,
if there iz any special point which has
not been referred to in my statement,
the hon. Member can meet me and
will explain it to him. But I think
have tried to cover all the points.

Mr. Speaker: I shall look into this
notice. If it contains any peint whick
has not been answered here, I will
send it to the hon. Minister. The hon.
Member can talk to the hon. Minister
and obtain the information, or if he
wants it to be placed before the House
once again, 1 will do so.
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CENTRAL SALES TAX (AMEND-
MENT) BILL*

The Deputy Minister of Finanoe
MI&M):Ibextomove
for leave to introduce a Bill to amend
the Central Sales Tax Act, 1856,

Bhkri Bharucha (East Khandesh): I
rise an a point of order,

The point of order is that under
rule 72 of our Rules the Bill should
have been circulated first to hon.
Members before hon. Members can be
called upon to say “Aye” to the motion
of the Minister in Charge of the Bill.

On the last occasion, Sir, I raised
the same point of order when you
were pleased to say that any Member
who desires a copy of the Bill ean
get it from the Notice Office. Today
I went to the Notice Office and I was
told that I cannot get the Bill until it
hag been introduced.

Now let me turn to rule 72. You
will observe that it says:

“It a motion for leave to intro-
duce a Bill is opposed, the
Speaker, after permitting, if he
thinks fit, a brief explanatory
statement from the member who
moves and from the member wheo
opposes the motion, may, without
further debate, put the gquestion:

Provided that where a8 motion
is opposed on the ground that the
Bill initiates legislation outside
the legislative competence of the
House, the Speaker may permit
a full discussion thereon.”

Now if I have not got a copy of the
Bill, how do I know whether the
proviso to rule 72 has been transgreas-
od or not?

Mr. Speaker: I agree with the hon.
Member. I have diracted the office to
make svailable copies of Bills even
Yefore the motion for leave to intro-
fce a Bill is made in the House. They
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have got a right to oppoes it even in
the first stage, though the convention
13—except in exceptional cases—not
to oppose in the introduction stage.

I certainly see the point of the hon.
Member and do direct office to place
as many copies as there are Members
in this House so that they may take
those copies and come prepared
either to grant leave to introduce the
Bill or oppose it. It is open to them
to do as they like. I shall certainly
make copies available.

Shri Bharucha: I am thankful to
you for your ruling, but may I point
out that the Bill which is sought to be
introduced now, the Central Sales Tax
(Amendment) Bill, is a bulky, con-
troversial and complicated one and
seeks to make changes in the Central
Sales tax and it may not be possible
to find out within half an hour
whether the legislative competence of -
this House is transgressed or not?

Mr. Speaker: Normally, any motion
for leave to introduce or any other
motion of a similar nature requires a
notice of two days. This difficulty
will be solved if along with the notice
copies are made available to hon.
Members go that these twa days would
be sufficient for them to go through
the measure and make up their mind
to support or to oppose. I shall cer-
tainly see that along with the motion
which requires two days notice, copies
are made available in the Notice
Office. 1 do not want to take hon.
Members by surprise. Let every hon.
Member go and read the Bill and
come prepared either to oppose it or
support it.

8hri T. B. Vitial Rao (Khammam):
So, this motion will stand over for
tomorrow, by when copies of Bills
will be made available.

Mr, S8peaker: On this occasion I
shall put it to the House.

The question is:
“That leave be granted to introduce

;Dllh«ulme Gazette of India Bxtrsor dinary Pest [I—Section 2, dated 23-5-57. Pp 181-183.



395 Hailwey Budget—
a Bill to'amsad the Central Sales
Tax Act, 1956

The mt".r?im was adopted.

Shri B. R. Bhagat: Sir, I introduce*
the Bill.

RAILWAY BUDGET—GENERAL
" DISCUSSION—contd.

Mr. Speaker: The
resume  discussion on the

House will
Railway

Budget. Shri Feroze Gandhi who was-

inn  possession of the House will

resume his speech.

Shri Feroze Gandhi (Rai Bareli):
None of the Railway Ministers are
present.

‘The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Points will be noted all right.

Shri Tyagi (Dehra Dun): The
Minister must be sent for. .

Shri Feroze Gandhi: Mr. Speaker,
this has been a year of unpleasant
surprises for all of us, a year which
shall perhaps go down in  history,
though for different reasons. Now
that every pocket has been picked,
my advice to the Railway Minister is
that he can very well do away with
all the sign-boards hung over ticket
windows declaring “Beware of Pick-
pockets”.

Sir, 1 would make an immediate
reference to the Report of the Rail-
way Board that has been submitted
to Government, and 1 take objection
to the manner of its submission. It
gives the names of the Railway Minis-
ter in 1955-56, Shri Lal Bahadur
Shastri, then comes Shri O. V. Alage-
san, then the Railway Board and
Railway Officers. It is a pity that
the name of the Parliamentary Sec-
retary to the Minister of Rallway has
been omitted. (An Hon. Member:
Shame). I think he has done excel-
lent work as Parliamentary Secretary
to the Minister of Railways, and his

. name should have found a place there.
And, after all, he is the sole survivor
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of the wreck on the Ministry of Rail-
ways. His pame should have found a
place in this Report.

y

Sir, the year under review -marks
the completion of the First Five Year?
Plan on the Railways. Having spent
a sum of Rs. 424 crores it should be
worth while to take stock of what we
have achieved. In the Second Five
Year Plan we are going to inject a
further sum of Rs. 1125 crores, which
is more than the total capital invest-
ment in & hundred years on the Indian
Railways. The total capital at charge
is a little over a thousand crores of
rupcdd. We are going 1o spend enother
Rs. 1125 crores. And we have to see
what we have achieved in the First
Five Year Plan.

I would just make a casual refer-
ence to railway finance. The ratio of
total receipts to capital at charge
is falling. It has come down from
32:6 in 1955-56 (that is, the accounts)
to 30°'9 in the 1857-58 budget. That™
is, the ratio is declining. Another
aspect of expenditure is that the total
expenditure is rising faster than the
total receipts. I think the time has
come when we should keep an eye on
the way expenditure is increasing
year by year. The total expenditure
in 1955-56 (accounts) was Rs. 220 -89
crores. It has risen to Rs. 258 crores
in 1957-58. That is all that I would
like to say about railway finance.

I would now like to examine the
First Five Year Plan and the results
that we have achieved. Personally 1
think something seems to have gone
wrong somewhere and we have not
achieved the desired results as far as
haulage of goods-traffic goes. There
has been in the First Five Year Plan
an expenditure on rolling stock of
Rs. 242 crores, and a substantial
amount has been spent in the replace-
ment of wagons. The manner in which*
the wagons have been replaced seems
to be defective. Now that the Plan
is complete, we can see exactly what
has happened. Before I explain this to
you I would like to mention that four-
fifths of the traffic is -moved by broad

*latroduced with the recommendation of the President,
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gauge and only one-fifth by metre
gsuge:. - Whereas the pressure aof
traffic wwas on the broad gauge,
. wagons have increased on the metre
-gauge.  From 1850-51 to 1855-56, the
total number of wagons which has
increased on the broad gauge is 8,431.
Theé total number of wagons which
has increased on the metre gauge is
18,500. The presure of t{raffic has
increased in the following manner: 17
million tons on the broad gauge and
55 milllon tons on the metre gauge.
Even the traffic does not justify this
huge increase on the metre gauge and
the small addition on the broad gauge.
How has this happened? Why has it
happened? What is the justification
for this? I think the Railway Minister
should give us an explanation. The
impact of the Second Plan is also
going to be felt by the broad gauge
and not by the metre gauge. I think
the Minister himself made a reference
to this in September when we were
discussing the Second Five Year Plan.
This has got to be investigated. The
Railways were expected to carry 120
million tons at the end of the First
Plan. They have fallen short by 5
million tons, How has this h1:jppenocd?
I would like to examine this gquestion
also.

-In the replacement of wagons, a
phrase is usually used. I think it is
stretched a bit too far and some
Members of the House also have fallen
a prey to that: that is, ‘over-aged
wagons’. What does an ‘over-aged
wagon' mean? What are the specifi-
cations, what is the criterion which is
laid down for declaring a wagon as
over-aged. If a wagon is 40 years
old, it is over-aged. There is no
further criterion. Suppose a wangon
has completed its 40 years today,
_what shall we do? Shall we remove
it from the line tomorrow? Tomorrow,
it wjll come into the category of over-
age stock., But, still, it is good. It
ia not something which should be
rejected.

Another aspect of it coﬁ:eu up
when we consider the question aof
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performance. Age is the sole eri-
terion: mot mileage. The Railways do
not keep an account of the milenge
performed by the wagons. On the
broad gauge, taking the wagon user
average at 50 miles, although it is
only 46, a wagon would be over-aged
when it has done 700,000 miles,
whereas on the metre gauge, it will
be over-aged when it has done 400,000
miles, because the utilisation of
wagons is very low. I cannot under-
stand how a wagon which has done
700,000 miles is over-aged and how a
wagon which has done only 400,000
miles is also over-aged. I wouid sug-
gest to the hon. Minister that he
should re-examine 1ihis guestion of
over-age stock. I do not have the
figures for wagons. I can give the
figures for locomotives. The vercent-
age of over-aged locomotives has
increased, but the average age of the
locomotives has gone down. There=
fore, these figures can be very mis-
leading. The definition of over-ag
stock requires to be clarified. I think
the samc thing is happening in the
case of wagons also. Though the
percentage of over-aged stock might
be rising, the average age of the
wagon might be going down. This
would require a more technical
examination by the hon. Minister.

Having said this with regard to
what I think was wrong replacement
or wrong emphasis on the metre gauge
when actually the pressure was on the
broad gauge, I would proceed to give
some instances of defective execution
of the Plan.

In the years 1852-53 and 1833-54
the railways acquired 800 metre
gauge coach shells, Those shells were
imported, and the springs were found
to be defective. Fifty of these coaches
were actually assembled. They were
furnished I think in some South
Indian railway workshop. After they
were assembled it was found that the
springs were too weak, not strong
enough to take the weight of the
coaches. Immediately the Railway-
Board probablyi got into touch with.



was no gquestion of compensation, It
appears that the Central Standards
Office and the Railways had bungled
in the specifications. They had given
the wrong specifications without first
finding out whether these springs
wonild be able to take the weight of
the furnished coach. It is a big
wmatter, but 1 am sorry to say that no
responsibility has been fixed so far,
and the sooner it is done the better,
because if we want our railway wor-
kers to give their best, officers and
workers should be treated on the
same level. Whoever makes a mis-
take tust be punished.

Now I come to another example.
The railways imported from Italy
several hundred axle boxes [or loco-
motives. On receipt it was found
that the axle boxes were defective,
that there were cracks, that there was
metal filled in, and this defect came
10 the notice of the railways some
time in 1851. Five Years after the
Teceipt of the stock and four years
after the defects had been noticed the
General Manager of the Eastern Rail-
way reported this matter to the Rail-
way Board. This, Sir, is an cxample
of efficiency.

Again, the Railway Board purchas-
ed diesel hydraulic locomotives for
the Simla-Kalka railway. Locomotives
<ost money, the tax-payer has to
pay for it. When these locomotives
were imported it was found that the
dimensions of the wheel gauge and
the tyre width of the locomotives did
not conform to the schedule of dimen-
sions for the Simla-Kalka railway.
“The order was placed by the Railway
Board. A copy of the order was sent
to the Northern Railway. But nobody
either in the Railway Board or in the
Northern Railway detected that they
were placing » wrong order. But they
write for compensation to the manu-
facturer and they have to tell the
Rallway Beeyd that they heve manu-
fictured tha Jecomotives according to

“w given, that they are

the Central
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Standards Office and the Raflway
Board are responsible for
Pplacing such. faulty orderss:

As 1 suid, what have we got in this
First Five Year Plan? What have we
achieved? We have spent Rs. 424
crores. What have we got out of it?
Has our performance improved? I
will now come to the operational
efficiency of our railways.

I will casually deal with what has
happened to the punctuality of
passenger trains. In the last filve years
the percentage of passenger trains
arriving on time has declined from
77°40 in 1952-53 to 70-84 in 1955-56,
that is a decline of more than seven
points. What has happened on the
metre gauge? It has declined from
7737 in 1952-53 to 60-36, that is by
17 points. This is what has happened
to passenger train punctuality oa our
railways—an achievement in five
Years. ra

No doubt, the railways have moved
a larger amount of tonnage than they
did in 1850-51. But, again, the figure
has fallen short by 5 million tons. I
would say that the main reason is
that the operational efficiency of our
railways has fallen in all directions,
except in the case of one index which
has got no connection with the load
carried in the wagon. The wagon-~
miles per wagon-day, that is, the
wagon usage has improved. It has
increased. We are now dolng 463
miles on an average in 24 hours. That
is good. I hope that next year, we
shall reach the figure of at least 55. I
had suggested 50 last year. This year,
I think, the target should be B5.

The net ton-miles have also increas-
ed. We have carried more tonnage.
We have carried it to a slightly
longer distance. But that is a com-
posite index, but not so the wagon
user. The wagon user is the number
of miles on an average which a wagon
travels in 24 hours. That figure was
40 miles on the broad gauge and 38
miles on the metre gauge.

But there is one index, which is @
composite index, and which is recog-
nised all over the world by all the
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railways as a good composite per-
formance index, namely the net ton-
miles per goods-train-hour. That
figure gives us the distance, the load
and the performance of a goods train
in an hour. This index has tended
to decline. In 1951-52, it stood at
5,272, but it has gone down to 5,245
in 1955-56. So, here also, there has
been a decline. I think that unless
we are keeping a check on what we
are loading into the wagon, we are
likely to go astray. The average
wagon capacity has increased during
the last five years. We Thave got
bigger wagons, no doubt. But what
has happened to the average wagon
load? The average wragen lead i3
moving down, while the ropoaitr s
going up. It was 164 in 1951-52,
while it has now gone down to 16-1.
On the other hand, the wagon capacity
has increased.

.1 shall illustrate it with the figures
for the metre gauge and then the
House will understand it better. On
the metre gauge, the average wagon
capacity was 13'6 tons in 1950-51, but
it reached the figure of 15-8 in 1954-
55. But the average wagon load has
only increased by about' a ton. That
means that we are wasting space.

Now, let us look at it in a different
way. Let us look at the percentage

of average wagon load to average
wagon capacity. The percentage is
falling and not rising. The wagon

capacity is increasing, but the per-
centage of average wagon load to
average wagon capacity is declining.
It has fallen from 73:8 to 71'8.

And what has happened on the
metre gauge, in spite of the fact that
we have replaced 20,000 more wagons
in the course of the First Five Year

 Plan? From 55'9 the figure has gone
" down to 54-4.
_using just half the wagon; half the

In other words, we are

wagon is moving empty. Of course,
the explanation might be given that
different commodities give different
weights, that light merchandise gives
one weight, heavy merchandise gives
another weight, and coal, manganese
ore etc. give a higher weight.
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But I would like to point this out to
the hon. Minister. In the HKeport of
the Railway Board for 1955-56, it
has been stated that the highest
weight for light merchandise was
on the South-Eastern Railway; it
stood at 15'1 tons in 1955-56, while
in 1954-55 it was 16 tons. Now, let
us look at the lowest weight. The
highest was 15°1 tons, while the
lowest was 12'8 tons for light mer-
chandise.

By no stretch of imagination can
it be said that light merchandise
weighs more on the South Eastern
and less on the Central? I do not
think it is possible to argue on that.
Let us look at heavy merchandise..
The South Eastern is 212 tons in
1955-56, that is the average start-
ing load 21:2. The lowest on the:
Western is 16°2. Therefore, I say
that there is scope for improvement.
both in light merchandise as well
as heavy merchandise and -also-
where coal and ore have been trans-
ported.

Having said that I would like to-
say something about the average
speeds of goods trains. The average-
speed seems to have gone down in
the last five years from 10°8 to 9-84.
This is what we have achieved in
the five years. The average speed
is an important index of operation-
al efficiency and that this index is
continuously declining is bad. Let.
us see what is the average speed of
goods trains on the metre gauge. It
has dropped to 8'43. How this has-
happened has been explained on the
floor of the House as being due to-
an increase of traffic density, due to-

line capacity, signalling and all
sorts of things. I would like the-
Railways to speak for themselves.
and here is what the Efficiency
Bureau of the Railways has to=
say:— =

“It has been, however, accepted
by the Efficiency Bureau that the
increase in traffic density does not
fully explain the fall in operation-
al performance as reflected in the:
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speeds of goods trains and that

there has been a certein deterio-

ration in operational efficiency

respongible for these poor results.”

No matter how you look at it, you
“will find that the efficiency has fall-
<n and I would suggest that the hon.
_Minister would do well to keep a
4rery watchful eye on the operation-
al aspect of the Railways and to
acquaint himself fully with these
indexes of performance.

I had suggested last time that it
is necessary to design a type of wag-
gon both on the broad gauge and
metre pgauge which would ecarry
more or less the same tonnage. What
happens is that at points where the
gauge breaks the metre gauge
wagon which is gmall, even if it is
fully loaded has to be emptied into
the broad gauge wagon and it is not
filled and the space is wasted. There-
fore, I would suggest that some re-
search should be undertaken in this
-direetion also and we should try and
bring the wagon capacity on both
metre gauge and broad gauge to
more or less the same. 1 have sug-
gested this to the Railway Board and
I recceived a letter from them. It
was very kindly sent; they argued
that the maximum permissible axle
lond does not permit increasing the
lozd on the metre gaugeé bLut then I
gol in touch with an engineer and
he explained to me that this could be
got over by adding more wheels,
more axles, If todav we have our
wagons with four wheels, we can
have 8 wheels, and all the declega-
tions that have comc to this country
have recommended the increase in
the average wagon capacity. I hope
that the Minister will do something
in that direction and if it is possible
this should be done because it will
.save a lot of space at all pomnts
where the gauge breaks.

This matter of wastage of capital
-assets in terms of non-utilization of
-wagons has been referred to by the
Estimates Committee, They have
made some very harsh comments on
ihe way our stock is being utilized—
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very poor: utilization--and I wouﬂ
like to bring this to the nut.iee of the
House.

Yesterday my hon. {friend, Mr.
Dange, was all for doing away with
electrification becadse it costs Ra. 08
crores. I am all for electrification,
hut I think that the rallwavs them~
selves by improving their efficiency
can make up substantial amounts by
intensive usage of the stock at their
disposal. This is what the Estimates
Committee has to say:

“Had efficiency has been main-
tained in 1954-55 at the best per-
formance of the previous years
the traffic moved in this year
could have been moved with
7,670 wagons less.” ,

This means that capital assets to
the tune of about Rs. 10-1|2 crores
have been un-utilized on the broad
gauge—a big sum not to be utilized .
properly and assets to the tune of
Rs. 10-1(2 crores not utilized is not
something which is going to add to
the prestige of the railways. Th=2
E:stimates Committee is the highest
Committee of this House and I do not
know what attention has been paid
to these remarks. Similarly was-
tage of capital assets in terms of the
metre gauge is Rs. 5°5 crores. Tt
Estimates Committee has  concluded
that there were actually 650 broad
gauge enuvines more on the line than
wore actually necessary to haul the
traffic in 1954-55. This is a big wast-
age. If we can keep these engines
idling on the lines, I do not think our
performance is going to improve.
This has resulted in the capital assets
to the extent of Rs. 32'5 crores not
being utilized. During the same
period on the metre gauge Rs. 19
crores of assets in terms of engines
were not utilized. No matter which ,
Committee has been appointed from
the time of the Indian Railway In-
quiry Committee up to the Estimates
Committee, all committees geem to
have come to this conclusion that the
utilization of stock is extremely low
and unless we improve on it, I do
not think that we will achieve the
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targets set under the Second Five
Year Plan. 1 think the target which
the Planning Commission has set can
be achieved There is no reason why
the railways should fall short. I

k it can be done but only if we
can improve our efficiency of opera-
tion.

Yesterday Mr. Dange - said some-
thing about elecirification. I am a
little puzzled. I made some inquir-
ies about the electrification in the
Igatpuri-Bhusawal section and 1 was
told that D.C. is preferable to A.C.
because we have got D.C. stock there
and we would have to switch over
to AC. If we changed it this
would increase the cost of additional
A.C. locomotives. This was a good
argument wused. Yesterday I dis=
covered what the railways were do-
ing in Howrah-Burdwan Section.
The Howrah-Burdwan  Scction will
e D.C. and Burdwan to Mughal-
sarai is A.C. and we have ordered
from the English Electric Company
D.C. locomotives for a stretch of
about 60 miles from Howrah to Bur-
dwan. We will now operate from
Burdwan to Mughalsarai A.C., So we
cannot use those locomotives. I can-
not understand how these things
happen. 1 cannot understand it. All
the world over, A.C. has been accept-
ed as the most suitable form of trac-
tion and now that we are laying down
new lines we are again creating more
problems for oursclves, How is it that
Howrah-Burdwan should be D.C.
and Burdwan  Mughalsarai should
be AC.? This is something like
Muhammed Tughlek. The Scaldah
Division will be D.C. and the Grand
Chord, a stretch of about 60 miles,
will be D.C. There will be D.C. and
A.C. both on the broad gauge.

I really do not wunderstand how
these things happen.

Shri S. A. Dange (Bombay City—
Central): That is just like Congreas
policy..

Shri Ferosze Gandhi: The Railweys
have ordered in connection with this
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electrification engines which, in my
humble opinien, should be di

to the Igatpuri-Bhusaval

which is going to be a D.C. section.
Although the decision has not been
taken—I think it will be taken in a
few days—I would like the hon. Min~
ister himself, before final decisions of
this nature are taken, to look into
the thing himself. It is a technical
subject, no doubt, but I may tell you
that a layman also can be helpful.

The Minister of Rallways (Shrl
Jagjivan Ram): 1 have delayed the
decison.

Shri Feroze Gandhi: 1 am very
happy that the Minister has delayed
the decision. So much about electri-
flcation.

Now, about stall matters. We have
a Member, Staff attached to the
Railway DRBoard. He has done good
work te which refercnce was made
by the hon. Minister. We have
played fooiball well, hockey vwvery
nicely; and, in tune with the fashion
of the day, cultural activities have
also increcased. What has not im-
proved is the relations with the staff.
Relations with the staff scem to have
deteriorated. T can tell you, they are
bad, beeause I am daily in touch
with railwaymen and it is no use
denying it The Member, Stafl,
should devote more attention to-
wards achicving better relations with
the staff than playing football and
hockey.

There is the question of the unions
to whicn my comrade Shri Dange
referred yesterday. There is a con-
flict. There is no denying it. There
are two unions somewhere and there
are three unions somewhere elsa
They are all quarrelling with the re-
sult that the Railways suffer. My
suggestion is that this should be done
away with., Some solution has to be
found to this mess which has been,
if I may say so, encouraged by the
railway authorities. It is encouraged.
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If there are two unions, then,
talk to one union
something else to the other union.
You allow them to fight amongst
themselves. But, you forget that it
is the Railways that suffer and that
some method has got to be found out
to finish off these disputes.

you
something and

My own suggestion is this. Where
there are two or three unions, get
the membership of all these unions
and on the basis of that entrust the
matter to the Chief Labour Commis-
sioner, have an election and whether
the communist is elected or the con-
gresswallah is elected or the socia-
listwallah is elected, whoever is
elected, accept him. There is no
reason why we should fight shy of it.
What does it matter? Let Shri
Dange become President of some of
these unions. He will feel the res-
ponsibility as he is alreally feeling it
in Kerala; and, I think, he will be
helpful. I think the time has come
when we should trust these people
more. All the time we are suspicious
that if a communist gets in some-
where he does nothing but upset
everything. We have seen them for
5 years; they have behaved so
nicely. Sometimes something hap-
pens; that does not matter very
much. We should trust them more
(Interruption).

Shri Jagjivan Ram: But I
given recognition to communists.

Shri Feroze Gandhi: I would sug-
gest that if an election is held on the
joint membership of all the unions,
we should accept whoever is elected.
Even if Acharyaji is elected that
would be good.

Shri Frank Anthony (Nominated—
Anglo-Indian): That does not hap-
pen in our politics,

Shri Feroze Gandhi: There is
another conflict with regard to our
staff, with regard to the promotions.
The channel of promotion is differ-
ent in different zones of the Rail-
ways. There should be a unjform
way in which a worker can secure

have
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his promotion and he should be con-
fident that he has a fair chance. Dif-

ferent zones have different ways of,(

promoting their employees and this’
also results in chaos.

I would now like to refer to the
recruitment of the Scheduled Castes
and Scheduled Tribes and the Anglo-
Indians.

Shri D, C. Sharma (Gurdaspur):
Very good.

Shri Feroze Gandhi: There is
reservation. The total number of

reservations for Scheduled Castes is
5,000. But, how many have been
recruited? Two thousand. Why?
Why have these 3,000 not been re-
cruited? The answer is: suitable
candidates are not forthcoming. It
is not a good excuse. I know that
there are Scheduled Caste people
who are educated and who are fully
gualified and yet they are rejected
by the Commission. Look at the con-
dition of the Anglo-Indians. The
number of posts reserved is 2,000 and
the number recruited is 260. That is
what has happened. I would like to
draw the attention of the Railway
Minister to the recruitment of Sched-
uled Castes and Scheduled Tribes
and Anglo-Indians and I would sug-
gest that as far as possible the reser-
vations should be filled in. For the
Scheduled Tribes, the reservation is
1,700 and the number recruited is
200. I think the Railway Minister
has, probably, issued instructions to
the Railway Service Commissions to
fill these posts and I hope that that
will be done.

In the end I would like to strrss
once again that the Minister himself
should put his foot down on the
Railways and see that efficiency is
improved. Figures are flung out;
here and there has been 10 per cent.
increase in efficiency. Look at the
performance figures and see whether
performance has gone up or whether
it has gone down and, then, take
your own decision. I would suggest
here that the best performance in
one zone should become the target
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for next year for all the other zones.
If one reilway can do it, so can all
the others. There are some difficul-
Hes on the Eastern Railway but you
can make accommodation for that.
The argument is always advanced
that we are improving. Now, let us
see how we have improved.

In 1825 the number of wagons
which a goods train was hauling in
India was 42. In 1856, after 31 years,
it has increased to 45. From 42 to 45.
Certainly, improvement has taken
place. But, is this improvement?
Similarly the mnet average load
per train has increased from 487
in 1951-52, to only 522, Therefore,
I would suggest: Put your foot
down on the Railway Board as well
as on the General Managers. It is
these people who run the Railways.

d, so long as you do not come
down on the General Managers it is
no use going after the workers who
walk around with communist ladies.
It is8 no use. It will rot solve the
problem.

Shri D, C. Sharma: What is that?

Shri Ferozxe Gandhi: That is what
Shri Dange has said yesterday.

I have given several instances
where officers have bungled, where
the Railway Board has bungled. But
what action has been taken? No
action. Would you have tolerated
that in a workshop? If a worker
had made a mistake he would have
been chucked out without even an
explanation. Nobody would have
cared. Nobody would have listened

him and he would have
been chucked out. You must deal
with the Members of the Railway
Board and the General Managers in
the same way. Deal wilth them
strongly and say, this is what they
Lave got to do and they will have to
do it.
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13 hra,

Shri Frank Anthony: Sir, 1 would
have liked to confine my remarks
purely to the financial aspects of the
Budget. Unfortunately, no time is
available for a discussion on cut
motions. So, I shall seek your in-
dulgence to refer to some other pro-
blems also. Personally, I feel that
the Railway Budget is an anodyne
Budget. It has been presented in an
unrealistic way in order to produee
an illusion, if not in this House, in
the country. I think that this Bud-
get does not give a correct picture,
either to this House or to the coun-
try of the financial realities and the
operational difficulties that the rail-
ways are inevitably going to encoun-
ter.

The Minister has admitted that
they had already had to upgrade the
last estimate with regard to the plan-
ned expenditure by Rs. 200 crores.
Instead of 1126 crores, they are
going to spend Rs. 200 crores more.
They also make this significant ade-
mission that half of this amount,
namely, Rs. 100 crores, represents
not gainful expenditure but repre-
sents merely the amount necessary
to meet the additional cost in respec?
of the increase in the cost of labour
and other materials, What does this
mean? It means that from the time
when we last drew up our estimates
and requirements and when we said
that we would be able to meet our
requirements on the basis of an allo-
cation of Rs. 1126 crores, within the
period of these two years or leas, we
have got to upgrade or revise the
allocation, purely on the basis of a
rise in the cost of labour and mate-
rial. What is happening today?
There is a much steeper rise in food
prices; there Is this general spiralling
of the general cost index. From my
experience of the past, if it can be
any yardstick, I say that we will
have to allow, on a conservative
estimate, another Rs. 200 crores for
the Second Plan period merely to
meet the increase in cost on accoumt
of labour and material.
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The Minjster has, perhaps, induced
the Government, or I d0 not know

revise the estimates with regard to
the provision of increased goods
traffic capacity. Apparently, the Gov-
ernment has now gone back to the
original figure provided in the Plan
and we are now going to make pro-
wvision for a further eighteen million
tons of goods traffic capacity. 1
analysed this position a year ago
and before I analyse the position
agsin, I would like to ask the Minis-
ter how he has arrived at this round
figure of an additional one crore on
account of the provision of extra
eighteen million tons of goods capa-
city. It is a nice round figure. What
was the yard-stick which entered in
determining this? 1 sincerely hope
that, after two years, we will not
find ourselves being compelled to
increase the amount from Rs. 100
crores to Rs. 200 crores. Even with
the proposed increase of this target
of another eighteen million tons, my
-own estimate is that in the end of
the Plan period, when we come to
realities, there will be a short-fall in
the goods traffic capacity of at least
25 to 30 million tons. No provision
has been made for expansion in the
private sector. No provision has been
made for things like irrigation,
transport and other 1mmiscellanecus
traffic. The position with regard to
passenger traffic is going to be, if any
thing, much worse comparatively
than the position with regard to
goods trafic. My estimate is that at
the emd of the Second Plan, there is
going to be a short-fall of 30-40 per
cent. with regard to  passenger
trafic. The congestion at the end of
the Plan is going to be at least one-
fourth or one-fifth more of what it is
today. I am not blaming the Min-
ister for all these. I am only point-
ing out these or underlining them so
that the railways and the Govern-
ment are not under any illusion
about the hopeless inadequacy of the
provision with regard to railway ex-
penditure. Today, the business
Community in many parts is com-
plaining of mere crippling bottle.
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necks. My feur is that this will take
on the character of a gemeral pars-
lysis during the Second Plsn.

The railways need every penny.
Why should they lay their hand om
the railway revenue. I do not know
whether the Minister shares my
view but I for one resent this nove!
device. I am being charitable. It iz
not only mnovel; it is tortuous 1
would not say anything more than
that. I refer to the novel device of
tmposing a tax on the rhilway fares
As you know, there has been consid.
erable divergence of opinion in thi
House about the convention of the
railways making a contribution two
the Central revenues. Now, what is
this? The Minister does not raise
the fares but the Finance Minister
imposes a tax. I say, with all due
respect, that it is nothing but a delib-
erate pillage of railway revenues
by an indirect, tortuous process.
What further.emphasises this pillag-
ing and this tortuous process is this.
The Railway Minister may have
similar suggestion; in spite of the re-
sistance of the Members of this
House, there is a contribution to
Central revenues. You are making
the railways to make a further con=
tribution. In order to get over that
argument, you divert it—I want to
say, misappropriate—to the States. I
am completely opposed to the diver-
sion of railway revenues even to the
Central revenues. Now, it goes to
the States. Ultimately, the district
boards will come along and ask.
“What about us”? Then, the gram
panchayats also will come along and
ask for a share. More and more of
the railway revenues will be proli-
ferated in all manner of directions.

I am thinking of the Railway Min-
ister in this behalf. When he mee
his railwaymen, as he is golng w0
meet them, how is he going to ans-
wer their argument. The flugsh n
his face will remain; none-the-less
how will he answer their maxim:
Charity begins at home. If the rafl-
ways want to be generous, let them
be generous at home. If you are
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going to distribute it, what about dis-
Aributing it among the financially
hard-pressed railwaymen? How are
you golng to respect the demands of
the railwaymen for an all round in-
crease of wage scales? You cannot do
it. They will say: “Withdraw this
charity to the States and give it to
us.” 1 can even be prepared to say
this as a person who has dealt with
railway labour and had the privilege
of leading them for many years
Perhaps the circumstances are no‘
opportune. But, in the face of an
action like this, how are you going
to answer the railwaymen with re-
gard to the demand for a second pay
commission?

I congratulate my hon. friend, Shri
Feroze Gandhi, on his painstaking
and careful analysis of the railway
.,w'qvking, He referred to the steep
rise in the working expenses of the
railways. He has quoted the figures.
I want to enter & very emphatic
plea that, with this tremendous in-
crease in the working expenses of
the railways there is not only an in-
crease but a very steep increase—
there must be elimination, complete,
if possible, of all wasteful expendi-
ture. What are the difficulties? 1
do not want the Railway Minister or
the Government to tell me blandly
that there is no wasteful expendi-
ture. It is an ipse dixit, which I am
not going to accept. Every railway-
man will privately admit that therc
is much wasteful expenditure. Ther=
is criminal wasteful expenditure in
the railway administration.

What are the working expense
figures? From 1850-51 to 10566-57 the
working expenses have risen from
Rs, 180 crores to about Rs. 244
céres‘ Shri Feroze Gandhi referred
to the fact that now it is Rs. 258
crores. That is, in a period of about
s3ix years the working expenses of
the Railways have risen by Hs. 78
crores, that is by over 30 per cent.

I am quite prepared to concede
that much of this increase ip the
working expenses iz due to unavoid-
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and the tremen-
.dous inflationary pressures in the
country. But I am also very definite
that a large part of this steep in-
crease is due to avoidable wastes.

Sir, I say this, I am not going to
take away some of the pleasure that
the Railway Administration may
feel with regard to this operational
index. On a previous occasion I had
said that the Efficiency Bureau had
thrown grave doubts on the figures
given by the Ministry to this House.
But 1 say this—and Shri Fereze
Gandhi has paraded a lot of figures
before us, which lead to this un-
answerable conclusion—that there is
definitely a fall in general operation-
al efficiency. 1 do not know whether
the Minister would be allowed by
the labour union leaders to wunder-
take a job analysis; it would be 3
very good thing. When [ talk pri-
vately to railway of all categories,
they say: “8ir, we regret to say
that today 2-1|{2 men do the work
that one man used to do before in=-
dependence”. That is their view,
and a job analysis would prove that.

Shri S. A. Dange: 1 do not think
50.

Shri Frank Antheny: That is the
trouble. ¥You have this deliberately
one-sided view of certain labour

leaders. They will not 1look ut
things from a comprehensive point
of view. They will not take a balan-
ced view of things. There are =0
many official declarations that defl-
nitely the hours of work put in by
the men today, the output put in by
the men today, is falling and it con-
tinues to fall. But the labour lead-
ers do not look at this. They lock
at it from one point of view., They
do not look at the general efficiency
of the Railways. 1 also can plead
the cause of railwaymen, but I do
not deliberately blind myself to
this undoubted drop in output of
railwaymen. [ do not say it happens
in every category. In certain cat-
egories railwaymen are working
much harder. But, I am talking ot
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an overall assessment. I say that it
happens and it is happening every-
where. 1 am not blaming the work-
ers only—Shri Dange is probably
wanting only to defend in season aad
out of season the class of workers. I
say this is happening everywhere.
Men are falling over themselves.
There are too many men on & parti-
cular job. It is happening from top
to bottom. 1 have not got the figures
here but on a previous occasion I
analysed the position with regard to
the Northern Railway, and I sad
that with regard to stmilar work-
loads the number of officers had in-
creased by 200 or 250 per cent. That
position obtains from the officers
down to the bottom.

With this tremendous unpreceden-
ted increase in the number of staff
because of the railway commitmenis
under the Plan, what is going %o
happen? My own estimate is that
the Railways are going to take in
about 2,00,000 more men. Look at
the opportunity! See what tremen-
dous waste is happening! It is hap-
pening on the Northern Railway.
When 1 made enquiries I found that
the Divisional Operating Superinten-
dent fixes the number of men re-
quired because of the alleged in-
creased needs under the Second
Plan. As far as I can make out, it is
done by some rule of thumb. 20 per
cent. is what is normally accepted
as the increase under the Plan; so
they make a 20 per cent. indent
whether the men are necessary and
the jobs are there, I was asking one
of the traffic inspectors the other
day. He said he was being honest
with me and said that he had no
work. He said there were seven
new traffic inspectors to one Division
One traffic inspector is known as
the planning inspector. His
only thing is to plan to take
some jidlers. Another fellow said,
all that he was to do was to chase
goods traing which was not his job.
That is the way there is going to -
tremendous wastege, wastage of
crores and crores of rupees which
the Railway cannot afford to waste.
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Then there are other sspects, which
1 raised on & previous agcasion also.
I do not think the Minister was hold.
ing this portfolio at that time. When
I go round the country I get these
general complaints not only from the
railwaymen but also from officers
Because of this tremendous expan-
sion, jobbery and nepotism are now
taking a Roman holiday of the Gen-
eral Managers. They are the greatest
criminals in this respect. 1 endorse
the plea of my friend Shri Feroze
Gandhi, and I ask the Minister—
while his portfolio is a tremendous
opportunity it is a tremendous chal-
lange, and if he allows himself as
most of his predecessors have done to
be assimilated to this bureaucratic,
brittle tradition of the Railway Ad-
ministration then the Railways will
continue as they have done in the
past—to think about it seriously.

Last time I referred to the qu&fu'w?
of General Managers. The General
Manager is collecting round him a lot
of human derelicts, junkies. All the
retired, not only unemployed but un-
employable railway officers are being
given either extensions or are being
re-employed. Provision is being
made for rank nepotism, rank jobbery
and rank casteism. People are asked
to what caste they belong. to what
State they belong and so on. This is
what the men are resenting. The offi-
cers are resenting it. It is being done
on the basis of shameles jobbery
I would ask the Minister to pay atten
tion to this.

The officers who came to see m
said that they do not mind even
handedness. But what is happenin
because of this increase? It is hap
pening in every Railway. When you
men are due to retire they get leaw
preparatory to retirement. A rEl
who is nearing the age of 55, if thi
official likes him, likes his face or like:
somebody else's face.... ..

Acharya Kripalani (Sitamarhl)
Wife's face?

Shri Frank Anthony: My friend I
suggesting “wife's face”, but I am no
saying that. He is called and askec
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lo apply for leave. He applies for
leave and the [..ve is refused. so
the man is allowed to work till the
age of 55, and when he ratires at that
age he takes his leave after retire-
ment. If his face or somebody else’s
face iz not liked by the official and he
puts in a leave application, it is
accepted and he goes away long before
55. It has become a racket on the Rail-
ways. At least let them all work up to
55 subject to their being not mentally
and physically derelict. Why allow
further opportunity for this nepotism?

Then there is this other scope for
wasteful expenditure, My friend Shri
Feroze Gandhi gave numerous exam-
ples. 1 want to mention one example
only. Every now and then somebody
comes along—I do not say it is the
ney Minister, it is a new official dis-
tinguished more by enthusiasm than
by intelligence and commonsense—
and he parades some new scheme.
The facts are never really given to us.
You all know how I opposed in this
House—everybody castigated me for
opposing it—the rank hibernating
scheme for re-numbering. Whether
anybody likes that, I do not know.
Then somebody comes along, inspired
by these vague socialistic mantras, and
says: Let us have "De Luxe” spe-
cials for everyone. No person who
normally travels in third class uses
the “De Luxe” special. Who is going
to pay nine pies a mile extra? Not
only are the people for whom it is
intended repudiating this gesture of
socialistic pattern with regard to “De
Luxe™ travel, but the Government is
losing. The business people make
money out of it. They at least used
to travel by air-conditioned class.
They now say: ‘““Why should we tra-

1 in air-conditioned class, we can
pay second class and travel by *“De
Luxe” which is meat for the low paid
people.

I shall now briefly deal with cer-
tain grievances. First of all, T want
to congratuate the Minister with re-
gard to the long overdue measure,
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namely, the expansion scheme. 1 cam
recall three or four years ago that
mine was a long voice asking and
pleading for the introduction of this
scheme.

There is one special plea which I
want to enter, I do not know precise-
ly when it is going to be introduced or
from when it is going to be introduc-
ed. But 1 would request the Minister
to attempt to give it some retros-
pective effect, because there are many
men who are retiring today, say, in
three or four months and there are
many men who retired three or four
months ago, and they should be given
retrospective effect. They are very
anxious that they should be given the
benefit. I feel it is not an unreason-
able request. 1 hope the Minister
will be able to consider this aspect of
the matter also.

Then there is the question of an
acute shortage of quarters. It is a mat-
ter which I have repeatedly raised in
this House. Now, I am not blaming
the Minister. I do not know if he could
have spent this Rs. 40 crores on quar-
ters. I do not know how many units
he could build. All that he has said
in his budget speech is that they are
going to provide 15,000 units in this
year. At the ned of the second Five
Year Plan we will have to provide
34,500 new quarters. Obviously, this
figure is not only inadeguate but it is
hopelessly inadequate. Almost half a
million railwaymen are without quar-
ters today. The result is, the position
with regard to quarters at the end of
the second Plan is going to be much
worse than it is today. At the end of
the second Plan we expect to provide
4,500 quarters. We are going to ree-
ruit another 200,000 men. Today,
about half a million railwaymen are
without quarters. At the end of the
Plan, almost three-quarter million
people will be without quarters. This
is the position as it emerges. What I
do say to the Railway Minister is this.
Perhaps it is necessary to point out
one thing. It is & great evil Whar
happens everywhere? Everywhera
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the local official comes in. I do not
inow why. This nepotismm seems to
se such a scourge on the railways.
lavouritiem is also there. Go any-
where; get hold of a man; he will say
that the local boss will give out-of-
turn accommodation to his P.A. or
clerk or somebody else’s clerk. They
are not essential staff. But quarters are
given to their favourites. It happens
everywhere. 1 took it up with the
General Manager of the Southemn
Railway. I never got any reply. But
there it is. I had made the sugges-
tion and I think it is a ~ suggestion
which is worthy of consideration. At
least have a flxed quota for the diffe-
rent categories so that even if a nepo-
tistically-inclined official is inclined
to give an out-of-turn quarter to any-
body, that would not hinder the
essential staff from getting an allot-
ted quarter.

I say this with all respect, and I
hope the Minister will attend to these
things. There are certain things which
are continuing scandals for so long.
The Minister is fortunate in many res-
pects. I am expecting great things
from him., With one turm of the pen,
he can overnight relieve the railways
of so many black spots without cost-
ing the excheguer anything, even
one anna. Take the question of act-
ing periods, or the officiating periods.
It is a thing which comes in in season
and out of season. I am told that
the Pay Commission recommended
that nobody should be allowed to offi-
ciate for more than two wears. But
what is happening? I must have rais-
ed this matter { the last so many
years. In the Ndérthern Railway, for
instance, people have been officiating
for more than 6, 7 or even 8 years
It is not as if there are no vacancles.

Take the questien of Traffic Ins-
pectors. I enquired about the figures.
I learnt that there are 28 to 30 per-
manent vacancies of traffic inspectors.
Yet, the whole staff is officiating for
five years. Class II officers have been
acting for more than flve years. Earl-
jer, it used to be 14 years. They are
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qualified but they are still officiating.
This is not only wrong but it iz a
moral wrong. The Minister knows this.
When those people go on leave, they
do not get the benefit of the pay in a'
permanent capacity. As a lawyer, T
know the other difficulty to which
they are exposed. OUnly the other
day, I a rgued two matters in the Pun-
jab High Court. It was with respect
to two railway officials on the Nor-
thern Railway. One of them has been
officiating for six years and the other
for five and a had years. They are
men with brilliant record of service,
specifically selected to be put againai
permanent vacancies. They have puc
in five and a half and six years' ser-
vice respectively,—an unblemished re-
cord of service. But some incompetent
or inefficient dishonest person comes
aiong and he gets into the permanent

vacancy. These men with five and a

halt and six years' service are voduc-

ed in rank also. What is tne positign?

i ‘wsuld ask the Minister to ook intu
this. If they were permanent, they

could not be reduerd in rank withoit
charge-sheet. But these men are ju:.
redured m rank arbitrarilv. There -=
no show-cause notice; no reason Iis
assigned. All the five and a half or
six vears’ service goes down the drain.

Unfortunately, at least the High
Court has decided or taken the wview

that an officiating person has no pro-

tection under the Constitution. The

matter is now in the Supreme Court.

As it is, an officiating person can arbi-

trarily and summarily be reduced in

rank. Article 311 gives him no pro-

tection. At least I say this to the

Minister. If this is the interpreta-

tion, I do not agree with it. I hope

the Supreme Court would not agree

to it. At lemst, let the administra-

tion from its own side accept this

moral precept, namely, one cannot

reduce a man without any reason—%

a man who has officiated for five to

six years with an unblemished re-

cord of service.

Then there is another matter to
which 1 want to draw the attention of
the Minister. No Government servant
except those in the raliways has &
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‘contract!” This thing is a hang-over

from the old company days. When it
did not suit us in the company days,
we abused the British. When it does
not suit us, we abuse others. When
it suits us, we subscribe to everything
reactiopary in the British days. In
thoge company days, necessarily they
had contracts. Now, what is happen-
ing? You cannot get rid of 8 Gov-
ernment servant and you cannot re-
move him until you give him a
charge-sheet., But what is done now?
I the official deoes not like the face
of a servant, he tells him, “You have
a contract”. One month's notice is
given and he gets rid of the man.
This is unfair. I would ask the Minis-
ter to bring the railway people on a
par with every other kind of govern-
ment servant, and to withdraw this
contract basis of service.

-

Then there is the canker of selection.
I say this with all respect. But I say
it without qualification; I say that the
selection on the railways is a continu-
ing and wunqualified ramp. I had
fought it in this House. 1 said selec-
tion has opened the floodgates to ne-
potism. I had said it ungqualifiedly. As
a concession to my request, some for-
mula was introduced. 30 per cent for
record, 30 per cent for professional
qualification and 20 per for appear-
ance—what kind of appearance, 1 do
not know. But in the 20 per cent,
there is so much manipulation. [ do
not understand why. Cases come to
me. Men have worked as assistant
mechanical engineers for five years
with not one adverse comment, and
with an wunblemished record of ser-
vice. There were five of them. Thay
went before the Selection Board, and
&uey were all superseded by men who

ave never worked for even one day
as assistant mechanical engineer.
How do you account for it? Men who
have never worked for even one day
as asgistant mechanical engineers,
but perhaps as loco foremen only, have
all superseded the men who had work-
ed for five to six years, with an unble-
mished record of service. as assistgnt
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mechanical engineers. It happens
every day. The men came {0 me from
the former B. B. & C. 1. Railway—
Class II people or people who were to
be selected to Class II. They said:
“Here is the position, Here is the list
we have given. The selection will take
place within a fortnight from now.
This is how the selection will take
Place”, When the selection results
were announced, that is precisely how
the selection was made. They knew
exactly how it could happen. The de-
partmental heads, favourites are there.
The selection is merely a formal en-
dorsement of the departmental head.
It 15 absolute ramp; it is corroding the
moralc of men, railwaymen and every
class of them. I do not know how the
Railway Minister is going to apply him-
self to this problem. But I would ask
him to look into it.

Take, for instance, the Northrn Rail-
way. 1 had raised the matter with Shri
Lal Bahadur Shastri. He said “All
right”'. The point is this. Why don't
you announce the results on the very
same day or within two or three days?
What happened in the Northern Raifl-
way? They announced the selection
results after one month, In the mean-
time, some relative of the selectee has
phoned the Chairman and some other
person—I1 won't say he is an M.P.—is
also phoned, and the whole thing is
manipulated, and after a month, that
selection panel takes on a complexion
which has emerged from that manipu-
lation during that month. That is
what is happening. Another device is
this. What happens in the Northern
Railway? When they have their selac-
tion panel, they know the number of
existing vacancies and the number of
likely vacancies. Suppose there are 10
existing vacancies, they should take
enother one-third for likely vacancies.
But they do not do it; they deliberate-
1y take only 10 and then afterwards
the cfMicer comes in with all his nepo-
tism and in the other wvacancles, he
puts in his favourites and they conti-
nue inordinately officiating without any
semblance of selection. The Minister



1433 Railway Budget—

does not know; he is yet to learn what
happens on the railways.

I only want to refer to two aspects
with regard to operational efficiency;
my friend, Shri Feroze Gandhi, =also
referred to it. So far as this question
of dealing with the grievances of rail-
waymen is concerned, something will
have to be done. I hope the Minister
will not endorse the wooden-headed
attitude of the Member (Staff); I was
not talking about the Member (Staff),
but the general attitude and the normal
channel. What is the normal channel
on the railways? Two years of repeat-
ed representations, no reply and ulti-
mately inevitably the waste paper bas-
ket. So far as the General Manager
of the Southern Railway is concerned,
10 reminders at least and then the
waste paper basket. That is the nor-
mal channel and that is why the men
get desperate. They want redress, but
they cannot get redress; there is no
one to give the redress. Your estab-
lshment branch is useless; yvour per-
sonnel branch is worse than useless.

Then there is the question of the
track. The track is in an extremely
bad condition. When 1 was in the
south, everywhere I received this
complaint; the drivers tell me that
the track is going from bad to worse.
In Villupuram the drivers said, the
carriages lurch because of the bad
track. Somebody writes to the
General Manager but nothing is being
done. The track between Arakonam
and Bangalore is not only bad, but
it is a menace. I do not know what is
going to be done. When 1 was talking
to the engineer, he said, ‘‘we need 8
inches of ballast, but there is not
even half an inch of ballast”. I would
msk the Minister to look into that
matter.

Finally, I want to refer to this
<question of overtime on a monthly
basis. I would ask the Minister to
repeal that provision in an utterly
reactionary Bill, which was passed
last year as an amending Bill. I
fought alone, but unfortunately it
was a losing battle. I ask, is it not
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only fair that you should calculate
the overtime on a basis? The
Deputy Minister threw in my face
the adjudicator’s award, which was
outmoded in itself. What happens in
other progressive countries? Overtime
is calculated on a weekly basiz, The
Factories Act, which applies to a
number of our railwaymen allows it
on a daily basis. I am not asking for
overtime on a daily basis, but only
on a weekly basis. You put this re-
actionary provision and it affects
particularly the locos. Why should
they lose? They put in sometimes
tremendous work overtime in a week
or in a fortnight, but in the rest of
the month they get excesive rest. So
over the month you deprive them of
their overtime allowance, It means a
lot to themm. More then a gesture, it is
the morality of it that I am emphasis-
ing for the notice of the Minister.

May I say one last word about Yhe*
question of quotas? 1 would request,
and I have requested, that there
should be a quota for the childern of
the railwaymen. My reguest was re-
jected on the ground that it would be
contrary to article 14, Article 14 to-
day has received such an interpreta-
tion that you can discriminate even
in favour of a single individual. The
Supreme Court has endorsed class
discrimination. It is not class dis-
crimination I am asking for. I am
asking for a quota for railwaymen's
children, who are reared in the
atmosphere of attachment and
loyalty to the railways. My friend,
Shri Feroze Gandhi, referred to the
recruitment of Anglo-Indians. I do
not want to raise it here. They are
not being recruited and there are
many avoidable reasons why they are
not. That would take some time to
elaborate; I would take it up lnter“ )

I want to say this to the Railway
Minister that I feel that he has tre-
mendous opportunities. All I ask him
to do is to retain a receptive mind and
a responsive attitude and to refuse to
be assimilated t© the bureaucratic
complexes of this Railway Board and
the General Managers; then he will
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1ot only deserve but get the respect of
he railwaymen,

Shrimati Sucheta KEripalanli (New
Jelhi): When the hon. Railway Minis-
er read the budget proposals, I was
istening to his speech with great
ittention and I was glad to find that
1e had devoted some attention to the
juestion of staff, their service condi-
tions and amenities and had discussed
them in detail. He had even express-
ed words of praise for the work done
by the railwaymen—their devotion to
duty and their spirit of sacrifice.

I propose to confine my remarks to-
day mainly to the grievances of the
staff. I am glad Mr, Feroze Gandhi
before me has also mentioned about
this subject, because it is a very im-
portant one. The railways being the
biggest Government enterprise emp-
joying about 12 lakhs workers, the
Government should be a model emp-
loyer and give the employees the best
conditions of service. Therefore, we
shall have to look into the service con-
ditions obtaining in the railways and
find out in what way we can improve
them. Since the new Minister assum-
ed office, I amn glad to say he has
shown an attitude of sympathy to-
wards the workers. As early as 10th
February, a new deal was announced
and in his budget speech he has pro-
posed new schemes for pension etc. He
has also announced the appointment ef
a commission which will explore the
avenues of promotion from Class IV
to Class III service. He has also plaec-
ed before us some schemes for im-
proving the housing, medical, and
educational facilities for the work-
ers. All these are good As I
said, I feel the Minister has an
attitude of sympathy, but I would like
to place before him certain other
maftters which need urgent attention.
I shall say a few words about the im-
provements proposed by him. As far
as the prinicple of giving pension as
retirement benefit is concerned, there
is nothing to be said against it; it is
very good. But I would like to know
some more details before I am able
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to assess to what extend the workers
will be benefited by the change. 1
would like to know whether in actual
terms of money, pension will mean
greater benefit for the workers than
the present provident fund cum
gratuity system. Unleas I know that,
the benefit may be only in words and
not real. It is good as far as it goes;
but, it may not go far enough.

The new deal will affect 18 out of
731 categories of railwaymen. Only
30,000 railwaymen will benefit pri-
marily by this scheme and that too
by a few rupees. Some railwaymen
will get less emoluments though fit-
ted in the revised scale as the rate of
increment in some of the new scales
is less than in the previous scales.
Thus actually all are not benefited.

Let us have a break-up of the 12
lakh of Railway workers and see how
they are affected. About 6,50,8600
workers are in Class IV and they get
a pay between Rs 30 and Rs. 60. About
3,560,000 workers are in Clas III and

ere are gbout 2 lakhs workers who

"are employed as casual labour and do

not get the railway pay scale. The
scales of all those categories of
workers have to be reconsidered.
Nothing has been done for Class III
staff; they do not get any benefit. I
am very glad that the Minister has
appointed a committee to go into the
question of promotion from Class IV
to Class IIl service. It was an old
demand and I am glad. Some steps are
being taken to satisty the workers.
But I would like to say a few words
about it. This matter was gone into
twice before by two different com-
mittees. The Staff Enquiry Committee
gave its recommendations sometime
ago. The Joint Advisory Committee
also has reported on the same matter,
These recommendations were not ac-
cepted by the Ministry and now this
is the third attempt to provide op-
portunities of promotion from Class
IV to Class III service.

I would like to know whether this
time at least some tangible results
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would come out. Unless some results
come out the workers suffer from a
suspicion that this is merely a shelv-
ing measure. When Government does
not want to do anything a committee
is appointed. So, I would appeal to the
Minister to see that this time at least
something is done so that the workers
may be assured that Government
means business. I do not want to be
unduly critical of the good measures
proposed. I welcome them, as far ‘as
they go. But much more has to be
done.

While I am on the subject of im-
provement of service conditions I
would like to enquire as to what has
happend to the one man tribunal
which was appointed some time back.
I would like to explain to the House
the circumstances that led to the ap-
pointment of this tribunal. After the
implementation of the Central Pay
Commission’s recommendations, ano-
malies and irregularties were pointed
out by the representatives of the
Federation. As a result of that the
Joint Advisory Committee was form-
ed with the Railway Board and the
Federation representatives. This Com-
mittee sat for 21 months and submit-
ted a report. Unfortunately the major
decisions of that report were not ac-
cepted. As A result there was re-

presentation and agitation which led”

to the appointment of a one man
tribunal in 1953, This tribunal did not
meet for two years. In 1855 it was
scheduled to meet for the first time,
but unfortunately for certain reasons
which I do not wish to dilate upon
here, the first meeting did not take
place and since then nothing has hap-
pened. We do not know what has
happened to the one man tribunal
and what is going to be the outcome.

Next 1 would like to draw your
attention to a very important problem
which is agitating the minds of a
very large number of workers and
needs abolutely urgent attention. I
am very glad to find that the present
Minister has got experience of trade
union and labour work and with Mr.
Nanda as the Labour Minister, it
should not be impossible for these
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two persons to settle this very vaxad
problem. Sir, I refer to the maost
chaotic and unsatisfactory condition
of the Railwaymen’s Union at the all-
India level and in some of the zones
to which reference has already been
made by Mr Anthony and Mr
Feroze Gandhi. The trouble has arisen
due to a dispute between the two
groups and as a result one of the
unions has not received recognition.
The denial of recognition to such a
large number of workers is denial of
one of their most precious rights, be-
cause unless you allow a permanent
machinery for negotiation, the
workers cannot ever think that they
are getting a fair deal and can never
be satisfied with the working con-
ditions.

Now I would like to mention that
in 18053 unity was brought about bet-
ween the All-India Railwaymen’s
Federation and the Indian Nationsl
Railway Workers' Federation. The
story of the unity is a very sad
story. The instrument of amalgama-
tion was not implemented. Two years
later a convention was called at

Madars under the direction of the
General Council of the National
Federation of India. One group

boycotted this meeting and called a
second meeting at Bezwada. The
resull was two rival groups began
to function, but one body was given
recognition while the other body
was not recognised. Hence Govern-
ment is charged with discriminating
against one trade union.

A second attempt at reconciliation
was made in 1955 when Shri
Lal Bahadur Shastri himself tried
to bring sbout some kind of an
adjustment. A fresh instrument of
amalgamation was drawn up and it
was understood that it would be
implemented by October 1856, but
so far nothing has come out. The
result is that one union with 2,77,000
membership is denied the right of
negotiation at the Board level. There
is neturally ill feeling, and heart-
burding on the part of the workers
and this situation should not be
allowed to continue for long. A
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[Shrimati Sucheta Kripalani]
realistic spproach is needed. Either
you reconcile the two unions and
foring about some kind of adjust-
ment; if that cannot be done, then
the two separate unions should be
recognised and allowed to function by
regular trade union methods. Other-
wise a charge of discrimination is
made against Government.” Such a
charge is not good for the Govern-
ment; such a charge is not good for
the Union which is sought to be
favoured, because if the workers feel
that one particular union is favoured
by Government, it loses its hold over
the workers. It is not considered as a
militant union. So, nobody is beneflted
by this kind of discrimination and
this situation should not be allowed
to continue for long.

As 1 said this is the biggest govern-
ment enterprise. The railway workers
. hgve a long tradition of trade union
activity. It was a well organized
union. It has done a lot of work for
the labour in the years past. Such an

organisation should not be
allowed to deteriorate, because
it brings about demoralisation

in the ranks of workers and
presages trouble for the future. There-
fore, I earnestly abpeal to the Railway
Minister to take up this matter as
something very urgent and bring about
a settlement among the workers, be-
cause the labour position is not very
satisfactory and it is getting

worse
every day.

In this connection 1 would like to
draw your attenflon to a smaller
matter. The Northern Railwaymen's
Union has been functioning since 1947.
It is affiliated to Mr. Guruswami's or-
ganisation and it has been denied re-
cognition in spite of repeated demands.
I personally approached the Minister
several times, but it has not been given
recognition. Other wunions similarly
placed which are affiliates of Mr.
Guruswami’s organisation, like the
Western Railwaymen’s Union, South-
Bastern Railwaymen's Union have
been given recognition. I want to
understand what is the rationale
wnderlying this.

22 MAY 1937

Gemeral Discucss!

Shri Jagjivan Ram: It is clear: there
it no partiaty or discrimination.

Shrimati Suthets Kripalani: There
is some partiality against this particu-
lar unjon. I would like these enom-
alies to be removed and the growth
healthy trade unionism encouraged.

Now I would like to draw you atten-
tion to another matter which has been
agitating the minds of the workers—
I refer to the appointment of a wage
board. This demand is a very long-
standing one and it is a very legitimate
demand. The pay scales prevailing in
the Governme:t and allied services is
not at all satisfactory. Eeverybody
accepts it. There 1s a growing demand
for the appointment of a Second Pay
Commission. It is persistent and is
pow gathering volume. The reason is
that when the first Pay Commission
was appointed it was thought that
the cost of living index would stab-
ilise somewhere about 160 to 175. Un-
fortunately the cost of living index
today is somewhere between 350 and
400,

Acharya Kripalani: At 420

Shrimati Sucheta Kripalanl: If it is
420 it is worse. The Pay Commission
recognised that the dearness allow-
ance should fluctuate with the cost of
living index. The dearness allowanoce
that 1s at present paid is guite inade-
quate. Particularly after the last budg-
et proposals when the income-tax has
been imposed on the lower income
groups, it is impossible for the poor
workers to make two ends meet.
Therefore, it is absolutely necessary to
revise the entire pay scale, to give
them a fair deal, to give them proper
pay. 1f a second Pay Commission
cannot be appointed I would certainly
demand for the appointment of a Wage
Board for the railway employees. In
the meanwhile, the degrness allowance
should be suitably increased and a
25 per cent. increase in the total emo-
luments as relief should be allowed to
the poorly paid workers. These work-
ers are in debt. They cannot make
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their both ends meet. They cannot
educate their children; they cannot
carry on their other activities. If you
go to their houses, you will find in
what condition they live.

Now I will refer to a quite different
matter. Trade union workers brought
to my notice the latest Railway Ser-
vants Conduct Rules promulgated in
1956. As I read the rules 1 was rather
shocked. I do appreciate that railway
servants should conform to discipline.
You do not want them to participate
in politics. But no attempt should be
made to throttle legitimate trade union
activity. If we throttle legitimate
trade union activity, then trouble will
come out somewhere else.

In a socialist pattern of society we
do want well organised trade unions
and we do want workers to function
in a constitutional manner through
trade unions. Some of the rules here
appear to me as an attack on, and
meant to hinder trade union
activity. 1 would refer to clause
4. Clause is very interesting,
because it says that no railway ser-
wvent can participate in politics. I can
appreciate that. But it says that no
member of his family should partici-
pate in politics.

Shri Jagjivan Ram: Family mem-
ber!

Shrimati Sucheta Kripalani: You
better read it.

Then it goes a step further. Not only
are one's family members not allowed
to participate, if they participate, the
railway servant will have to make a
report.

1350 hrs.
[Mr. DEPUTY SPEAKER in the chair]
Shri Jagjivan Ram: That is about

subversive activity, Please read it
ence more.
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Shrimail Sucheta Kripaiani: I have
read it. You mauay please read it again.
I will send you a copy. ~

If govermment servants’ wives ca.
participate In politice—and  There
behind me is a very illustrious exam-
ple, another example ‘when I
fought the last elections, a very power-
ful government servant posted in
Delhi set up his wife against me. At
that time the government servant was
able to influence the voters—if gov-
ernment servants’ wives can take part
in politics, why should the poor rail-
way worker’'s wife not take part in
politics? There should not be any dis-
crimination of any kind.

1 do not wish 10 go into all the de-
tails. I will only draw your attention
to clauses 4, 5, 6, 9, 11, 17, 19 and 21.
You may kindly read them. Clause §
says that he should not participate Th
the management or editing of any
newspaper, unless the newspaper is of
a literary, artistic or scientific charae-
ter. Now, trade wunions usually run
their journals. The workers should
have the freedom to run it. But Trade
Union is not mentioned here among
the exceptions.

Clause 6 says that they cannot make
any statement against Government,
factual or otherwise. Suppose the
workers are suffering from a grie-
vance. Cannot they give publicity to
the same? I think they should be
allowed to give publicity to the just
demands and grievances.

Clause 9 says—and this is wvery
strange, it is directly meant againat
trade union activity—it says that ex-
cept with the previous permission of
Government, a worker shall not asso-
ciate himself with the raising of any
funds in pursuance of any object what-
soever. Now, the workers raise funds,
for what purpose? For trade union
activity.

Then clause 11 is about publie
demonstrations and 17 about canvass-
ing with non-officials. We are all
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guilty of this offence. They come to
us, we hear them, and we place their
‘grievances before Government; it is a
daily occurrence. What I would like
to say is, why make a rule which is
useless? They are bound to come to
public men and try to get their support
in getting their grievances redressed.
Clauses 19 and 21 give extraordinary
powers to the General Manager. There
have been cases where the General
Manager has, by gazette notification,
tried to prohibit trade union meet-
ings, processions, distribution of leafl-
ets, ete.,, and a number of railwaymen
who are trade union workers have
been penalised and victimised.

Coming to victimisation, I have
plenty of material here. The names,
dates and the instances can be given
where without assigning any cause
people have been removed. Our Consti-
tltion says in article 311 that ‘“no per-
son who is a member of a civil service
of the Union or an all-India service or
a eivil service of a State or holds a
civil post under theu nion or a State
shall be dismissed or removed by an
authority subordinate to that by
which he was appointed.” Secon-
dly, *“no such person as aforesaid
shall be dismissed or removed or
reduced in rank wuntil he has
been given a  reasonable oppor-
tunity of showing cause against the
action proposed to be taken in regard
to him”. It is is a very legitimate
safeguard. If you want to remave
anybody, you have to give him a
chance to plead his case, a chance to
defend himself. The normal practice
would be to charge-sheet the person,
get his explanation and allow other
procedures to follow in order to re-
move a person. But lately what has
happened? There are two clauses in
your Railway Establishment Code,
clause 148 and 3(b) of 1708. Under
these clauses extraordinary powers
have been wvested in the management
by which people can be removed with-
out assigning any cause. Though in
one case an appeal is allowed, but i
a man is digmissed without assignment
of any cause, on what basis will he
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appeal? Therefore, it virtually
amounts to the denial of the right of
appeal. I have with me here a large
number of cases of victimisation and
penalisation of railwaymen. Here |is
a \_vhcle list relating to the Western
Banway. If you would care to see
it, I can send this paper on to you.
Then there is in this little booklet a
whole list of railwaymen who have
been victimised in the North Eastern
Railway. I would particularly draw
your attention to the case of Priya
Gupta, General Secretary of the North
Eastern Railway Mazdoor Union who
has been removed under the special
powers of the General Manager, with-
out giving him any opportunity of
showing cause. If you look at this
list you will find a very large number
of cases.

Then there are other methods by
which trade union workers are victi-
mised. There are cafés where trade
union workers were suspended in 1949;
those cases are still pending. The
whole essence of justice is that it
should be expeditiously given. If
cases are kept pending in this manner,
justice loses all its value. Therefore,
I would like you to go into this—I am
sorry, Sir, 1 am addressing the Min-
ister direct. I know the hon. Minister

has had previous experience of lab-
our. I hope he would sympathise
with the labour cause and 1 would

appeal to him to personally look into
these cases and render them justice,
and thus help in the growth of healthy
trade union movement.

And then a novel way of purdsh-
ment that is imposed is in the shape
of break in service. There have been
several cases of which my hon. friend
the Minister is aware. I would parti-
cularly draw his attention to the Ala-
habad case. A strike took place in
April 1956. 213 people were suspend-
ed and break in service had been re-
ported in their cases. In simillar cases,
exemption or condonation of the break
has been given, but in the Allahabad
case it has not been given. I would
like the hon. Minister to look into 1t
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I have touched on most of the points
that I wanted to cover, but I would
just like to touch upon one or two
small points which do not directly
bear on the subject 1 am addressing
myself to. One is in regard to Assam
Compensatory Allowance. They were
promised that they would be given
this allowance, and a committee con-
sisting of the Director of Finance Rail-
way Board and Secretary, Ministry
of Finance met. They reported in
favour. The  Railway Minister
assured them at Gauhati, “lI am
convinced about the demand, and
there is no gquestion whether the
railwaymen should get this or
not. But all that is required now
is to get formal sanction of the Fin-
ance Ministry for the sanction of the
Assam Compensatory Allowance”. But
as yet they have not got this allow-
ance. Though it was said on the floor
of the House that this allowance was
given, the fact is that the allowance
that was given to the Assam railway
workers was some other allowance
which was already in existence, where
there was some difference in the rates.
That has been given to them. But the
Assamn Compensatory Allowance has
not been given. 1 draw your attention
to it for necessary action.

Then, some unrest is prevailing
among railway workers of the Darjee-
ling-Himalayan Railway, as there is a
rumour that it will be closed down. I
do not know whether it is going to be
closed. If it is closed, 2,500 workers
will be thrown out of jobs. Therefore,
you should try to see that this line is
not closed, If it is proposed to close
this railway on grounds of economy—
perhaps there is a keen competition
between the buses running in that zone
and the railway-—some way should be
devised to save these people from
becoming unemployed.

Then, the Bengal workers approach-
ed me over the fear that the Calcutta
people may be sent out to other places
on the North Easterm Railway. You
know the big trouble that arose when
they were shifted to Gorakhpur. In
1952 the hon. Minister agreed to retain
some of the offices in Calcutta to
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accommodate the ex-B.A. and ex-

Assam Railway employeps. Most of

these workers have faoregone their

promotion and opted for Calcutta. ¥
they are disturbed—they are mostly

refugees-~they will be dislodged. They

are apprehensive about this, and so I

would like to know what is your future

programme for them.,

In conclusion 1 would only like to
say this: allow for trade union acti-
vity to prevail. Proper facilities
should be given to the workers for a
permanent negotiating machinery to
function. If there is an  attempt to
suppress Trade Union activity the
result will be harmmful. We have said
that we want a socialist State. If we
want a socialist State, we should in-
creasingly associate workers not only
in the present fleld, but in the field of
management. If we distrust them, if
we do not allow the normal function-
ing of the trade union the time will
never come when they will be asso-
ciated with management. Therefore, in
the cause of socialism which is broad-
cast so largely all over the country, 1
would appeal to you to render justice
to the trade union workers and allow
them to function in the normal way.

14 hrs,

Dr. Krishnaswamy (Chingleput):
Mr. Deputy-Speaker, I fear that the
remarks that I have to offer on this
Budget would be rather critical. My
hope is that these remarks will not
be considered as diminishing in the
least the high personal regard that 1
have for my hon. friend the Railway
Minister; it is my hope and expectation
that he will rise superior to his ad-
ministrative surroundings and that he
would be able to initiate changes and
that we would be in a position te von-
gratulate him in another year or two
on having effected the much needed
changes in our railway administratien.

The position of our Railways is not
at all satisfactory. I do not think that
we have as yet grasped the unbusi-
ness-like manner in which our rail-
ways are being run. I invite the atten-
tion of the House to the remarks that
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are to be found in the White Paper on
the Railway Budget. The White Paper
points out:

“In spite of the large-scale pro-
curement however, the proportion
of over-aged locomotivgs and
wagons on the Broad Gauge at the
end of the Plan period was higher
than at its commencement, 32:5%
locomotives and 16:5% wagons
being over-aged at the end of the
Plan compared to 2397 and 13:3%
respectively at the beginning.”

So, on the eve of the Second Plan
which envisaged and required Plan
stantial expansion, we find that our
Railways hawve not succeeded even in
vehabilitating wagons and locomotives.
)nf has further to realise that these
jgures in absolute terms are much
larger because they are percentages
f a much larger stock. Quite apart
'rom the efficiency of transport declin-
ng as a result of over-aged locomo-
ives and wagons being used, we have
.0 realise that there would be an in-
:rease in operating expenses because
>f the time and costs that would have
to be allocated to repairs and servicing
of locomotives and wagons.

‘When one peruses the figures, given
mn the Depreciation Reserve Fund, one
finds that the allocations have increas-
ed from Rs. 17 crores to Rs. 49 crores
from 1945 to 1958. It is clear that in
spite of larger allocations, we are not
keeping pace with the higher replace-
ment costs. On top of this, Railways
will need money for expansion. One
understands that about Rs. 1125 crores

ould be allocated from the general

xchequer to the Railways for invest-
ment. The question that I wish to put
is: Are the HRailways ulilising this
money to the best advantage? This
is all the more relevant when we in-
tend borrowing from abroad substan-
tial funds for railway expansion.
Where the capital at charge is more
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than Rs. 1000 crores in the present
year and where it has been found by
the administration that the amount
spent on replacement is inadequate as
judged by the few figures that have
been supplied to us by the Railway
administration, we have necessarily to
increase the appropriation to the De-
preciation Reserve Fund. These appro-
priations will have to increase pro-
gressively since the capital at charge
will increase and at the end of the
Second Plan, we will have a substan-
tially large capital at charge. We have
to make up the leeway not only in the
matter of replacement but also to
make provision for expansion of rail-
way facilities.

There is one peculiar feature of the
figures given in the abstract, to which
1 invite the attention of the House. At
a time when the financial needs of
the railways are large, it is surprising
to note the growth in the Revenue
Reserve Fund. From Rs. 6 crores in
1939, it has now mounted up to Rs. 50
crores. The Revenue Reserve Fund
represents after all, the cash balance
of the railways. Why has this been
allowed to increase out of all propor-
tion either to the change in prices or
to the volume of operations performed
by our railways? It is time the Rail-
ways functioned as a growing commer-
cial concern. They are now in the
stage of a corporate enterprise in
which sizable proportion of the cost of
expansion will have to be met from
out of their funds. They have to re-
alise that the growth of working ex-
penses in recent times is disturbing.
In fact, the growth in working expen-
ses has been at a rate higher than the
growth in earnings. This inevitably
leads one to conclude that there is an
inability on the part of the railway
administration to increase the rate of
return on the capital at charge by
better utilisation and by suitable ad-
ministrative reforms.

It would take me too far afield to
suggest the administrative reforms are
necessary. On a subsequent occaslon,
when I hope to have the opportumcy
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of participating, with your kind leave,
in the discussion on Demands for
Grants, I shall make clear some of the
reforms that I have in view. Here, let
me point that during our tour as mem-
bers of the Railway Corruption Enquiry
Committee some two years ago, we
had occasion to meet many railway-
men, aimost all of whom were of the
opinion that unless the Railways were
divided into sizeable zones it would
not be possible to promote efficiency
in the railways, and that a good por-
tion of the Railway Board’'s time was
consumed in attending to details,
matters of patronage, to the exclusion
of matters of high policy.

From the figures that have been
given to us and from the trends
observable, it is clear that the Rail-
ways do not consider themselves to
be the nation’s largest enterprise. We
have to realise that we have invested
about Rs. 1,000 crores in the railways
and the traffic receipts from this in-
vestment are Rs. 350 crores. What
would have been the attitude, for in-
stance, of Railways had it been run
by an autonomous body? The Rail-
ways have to put themselves in that
position and find out why they have
not moved and why they have not
been able to exercise initiative. It
was sad to witness the tone of my hon.
friend the Railway Minister's speech.
The tone of the Railway Minister’s
speech, if I may be permitted to re-
mark, without causing offence to my
hon. friend was that of a poor
relation of the Government of
India who has not received what
he considers to be his proper due.
It is not lack of financial resources that
has barred the railway’s progress. As
the largest single enterprise of the
country, the Railways have not shown
a commendable enterprise in either
changing their methods of operation
or in controlling their working expen-
ses or for that matter, ifi inding alter-
native local sources of supply which
would speed up their progress. What
efforts have the Indian Railways made
to see that the foreign exchange com-
ponent of railway development is re-
duced significantly? The White Paper,
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refers to the undoubted shortages of
steel and cement which have held up
investment. But precisely in a period
where we have shortage it is impera-
tive for human ingenuity to be exer-
cised to the full to overcome them
partially? After all, we had railwajy
development in a period before cemen:
was used. Was there no railwaj
development in this country when we
did not hdve cement? Why, for in-
stance, should not initiative be dis-
played in finding out alternative
methods of promoting such investment
and expansion instead of indulging in
a wail about shortages, saying that
we do n>t have materials and there-
fore, we cannot promote investment.
I agree that some of these shortages
would act as a bottle-neck to invest-
ment. But, it is the task of a com-
mendable commercinl enterprise to
exercise its ingenuity as far as possi-
ble to obviate the need for slowing
down the pace of expansion. Cannot
ways and means be found for ecomo-_
mising steel? We have copied the
methods of the United Kingdom. We
have relied on the specifications of
manufacturers in the United Kingdom.
Now, when we find that there are these
shortages, should it not be open to us
to find ways and means of economising
steel and thus promoting railway ex-
pansion? It does seem to me that we
cannot afford to copy the specifications
of the United Kingdom which is en-
dowed with iron and steel and which
on that account has a bias in favour
of specifications utilising steel.

But let me prdceed with the analy-
sis of the manner in which our admi-
nistration functions. One would like
to know from the Railway Minister
what priorities the Railway Board has
in view for determining investment in
the mear future. I have gleaned
through several documents of the Rail-
way Board, 1 have perused with car§
the numerous utterances of my friend
the Railway Minister and others in
charge of the railway administration,
but I have not as yet been able to get
a clear grasp of how these priorities
are determined. What are the arrange-
ments, for instance, for utilising the
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mdoubted talent and initiative of rall-
vaymen at various levels of responsi-
ility? During our tour of India the
taflway Corruption Enquiry Com-
nittee, found in several places people
vith talent, railwaymen with undoubt-
wd experience, finding it difficult if not
mpoasible to find an outlet for their
nitiative and responsibility, not be-
:augse the railways cannot afford scope
‘'or such exercise but because the pres-
mt administrative set-up is of such a
aature that tslent is at a discount,
These and several other questiona
have to be answered satisfactorily be-
fore the Railway Minister can come
to this House to bemoan over the
tight-fistedness of the Government of
India or come to it to relate hard-luck
stories. Indeed, a pertinent criticism
of the Railway Board can be made.
The railways are unfortunately hide-
bound in their approa®h to permitting
other forms of transport. Any one
who has perused the wutterances of
members of the Railway Board and
the way in which they deal with this
problem will realise that they are fet-
tered by historical considerations. Just
because in the 1930’s the Railways
faced severe competition from the
roads, those in charge of the adminis-
tration are even now reluctant to take
a constructive view of the place, for
instance, of road transport in our coun-
try. Their approach is analogous to
treating an inflationary situation with
weapons which have been forged
during a period of depression.

The White Paper on railways points
out that there are shortages in steel
and cement. What are the inferences
one would draw from such shortages?
The inference one would draw, and
which any reasonably-minded person
would draw, is that in the present
context Railways should think of in-
creasing the alternative methods of
transport. After all, it is the transpor-
tation capacity of the country that has
to be increased. Increasing railway
capacity is only one of the methods of
increasing the transportation capacity
of the country. But what has been
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the attitude of the railway administra-
tion to such development? Obviously
the best policy for the railways at this
juncture would be to have a full-time
Member for the purpose of augmenting
other forms of transport and linking
them up suitably with the

the limited railway facilities, One does
not need to elaborate this point, but
it may be pointed out to this House
that cases of goods being stored in
godowns and in different warehouses
of the railways are not uncommon
and that they are not moved for
months together. If we had, for in-
stance, a progressive point of view, if
we had a realisation on the part of
the railways that all these goods could
not be moved solely by them, there
would have been an exploring of alter-
native methods of transport. It is no
use pursuing a dog-in-the-manger policy
and telling to the people: "Wa cannot
move these goods because we are un-
able to do so, but we will not allow
others to move them if they do so, at
some distant date we might have com-
petition from them.” Indeed, in most
countries it is the practice to give en-
couragement to automobile and other
transport and thus divert a portion of
the goods to other forms of transport.
This would also give the needed fllip
to several industries; this would give
fillip to employment. This would also
minimise the costs to industry which
are mounting up not only on account
of the increased charges in rates but
also of the time that is lost in having
goods detained. As Members of the
Railway Corruption Enguiry Commit-
tee we had occasion to go into the
cost structure, and we came to the ten-
tative conclusion—that nearly 15 per
cent. of the increases in cost were dus
to the delay in the transport of goéods.

Maybe the railways have a wvalid
excuse that with limited transporta-
tion facilities they cannot move goods
quickly, but obviously when they find
they cannot move the goods they ought
to explore other ways and means of
having the goods moved. The rail-
ways, after all, exist for the consumers
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and not the consumers for the rail-
ways. Thia principle ought to be
borne in mind by the high and mighty
Members of the Railway Board, I
suggest that the exploration and aug-
mentation of alternative sources of
transport, apart from benefiting indus-
try, would also be wvaluable. Tt would
save the amount of foreign exchange
which we are thinking of spending.
Let us remember that of all invest-
ments railways are the most capital-
hungry, and anything that we can do
to save the amount of foreign exchange
that we spend on investment would be
valuable. I wish the Railway
Minister would devote some attention
to these matters.

1 do not have the time to go into
problems of personnel, but I would
like to point out that when we are
considering the question of adminis-
tration we should also consider the
possibilities of tapping talent at vari-
ous levels. In fact, in any service, in
any nationalised enterprise, unless we
find scope for people in the lower
rungs to mount up to positions of
responsibility, unless we give them a
feeling of initiative and responsibility,
no nationalised concern will thrive.

Indeed, the latest researches on this
subject of nationalised concerns and
how they should be operated have
stressed two factors: firstly the tapping
of the talent at different levels and
secondly the spirit of competition
which should pervade even within the
structure of a nationalised enterprise.
After all, we should realise that =
nationalised concern exists not for the
benefit of the Government running it,
but for the sake of the community:
and the community requires from the
nationalised enterprises to which it
devotes funds return not only in the
shape of dividends to the general
revenues, but also in the shape of
better services, to the community.

Shri Sanganna (Koraput—Reserved
—5ch. Tribes): As many of the Mem-
bers who spoke before me have dealt
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with the general aspects, I shall com-
fine myself to the grievances and
demands of the State which I
represent.

The State I represent is Orissa,
which is one of the mest backward
and neglected States in the country.
In the First and Second Five Year
Plans there has been no mention of
laying of new lines or improving
existing lines in the State. The rail-
way mileage in Orissa is very limited
and comes to only about 200 miles or
s0. The Trailway line from Gunupur
to Naupada was taken over from the
private management by the railway
authorities a decade ago, but the con-
dition of the railway line and the
rolling stock is as it was when taken
over from the private management.
The rolling-stock is so obsolete and
useless that it does not at all give any
service to the travelling public. The
railway compartments do not contain
any lighting ‘arrangements. Duri
night-time, only castor oil or kero-
sene oil lamps have been provided.
This kind of arrangement is an
anachronism in this atomic age. 1
have brought this to the notice of the
railway authorities more than once,
but nothing has been done up till now.

The railway engines are also subject
to frequent failures. When 1 had
raised this matter by way of an inter-
pellation in this House the hon.
Deputy Minister of Railways and
Transport, Shri Alagesan had said
that these engines had some more
longevity, and they had to serve for
SOme more years.

Moreover, this line requires an
extension in order to be connected to
the Waltair-Ratpur line. This is very
necessary in view of the Vamsadhara
river valley project which is going to
be taken up during the Second Five
Year Plan. The outlay on this project
is of the order of Rs. 13 crores. Unless
this line is extended to join the
Waltair-Raipur line, it will not be
possible to execute this river wvalley
project advantageously and economie-
ally.
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Further, the area through which
this line has to be extended is inhabit-
ed mostly by the tribal pecple. Unless

is line is extended, the land-locked

d undeveloped area will not be
opened to the plains. The Government
of India and the State Governments
are very much interested now in the
economic development of the Adibasis.
Unless they are enabled to come in
contact with the enlightened and
advanced people, I am afraid’it will
take long years to improve their lot.
That is another reason why it is
necessary that this line should be ex-
tended.

Another thing that I would like to
urge is that this line itself requires
improvement. At present, it is a
metre gauge line. In order that it
may be improved, I suggest that this
line may be converted into broad
gauge or medium gauge.

Leakage of revenue on this line is
-1so a matter which has to be attend-
ed to and checked. This line Thas
peen so much neglected and no atten-
tion has been paid to it, that there 1s
a hyge leakage of revenue. Every daay,
ithere is leakage of revenue. I know
personally that many persons travel on
this line without paying any money
w0 the railway authorities. I have
brought this to the notice of tne
authorities by means of interpellations,
but nothing has been done. It ap-
pears that the railway authorities have
been taking action to check the leak-
age, but the State Government are
reported not to have co-operated with
them. I would urge that there must
be greater co-ordination between the
railway authorities and the State Gov-
ernment to stop this leakage of
revenue.

Coming to the Waltair-Ralpur line,

would like to point out that one of
the biggest stations on this line is the
Rayagada station. This station requires
to be electrified. 1 have written to the
railway authorities on this matter on
several otcasions, but no action has
been taken so far. It is very easy to
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electrify this station, because elec-
tric power is available very cheaply
from the Machihund hydro-electric
scheme, and it can be used with
advantage,

Day by day, the importance of this
station is increasing from every point
of view. So, unless this station is
electrified, it will not be able to serve
adequately the trading and the travel-
ling public, .

An overbridge is also necessary at
this station. The passenger traffic is
ncreasing every day, and unless the
overbridge is provided, it will not
be possible for the travelling public
to go from one side of the station to
another without any danger. When
the harvest season is on, the vehicular
traffic is so much that the passengers
passing through the level-crossing
have to wait for a considerable time
pefore they can pass over to the other
side without any danger. This is also
a matter which has to be taken into
consideration.

I now come to the educational as-
pect of the elementary school main-
tained by the railways in the railway
colony at Rayagada. There is an
elementary school there, but the rail-
way authorities are not paying atten-
tion to the regional language aspect.
Although the number of students is
very large, yet the railway authorities
arc not taking any steps in the matter
of the admission of the children of the
railway employees. There is demand
from the public as well as the State
Government that an Oriya section
must be opened in that school; and
although the management committee
of the school is taking a favourable
attitude, yet I understand that some
employees of the Railway Administra-
tion are putting hurdles in the way.
This is also a matter which has to be
looked into.

I would say a word more about the
Waltair-Raipur line. That line con-
nects two big towns, namely Vizianag-
aram and Raipur. But the timings of
the trains on this line are such that
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catch she connecting trains at Viziana-
garam or at Raipur. I would request
that the timings may be so adjusted
as to enable the travelling public to
catch the connecting traing at these
two piaces.

The location of the divisional head-
yusrters at Khurda Road is a matter
which has been hanging fire since long.
When the then Railway Minister, Shri
Lal Bahadur Shastri, had paid a
wvisit to my State, this matter was
brought to his notice. And it is under-
stood that he had given an assurance
that the matter would be considered,
when the general question of divi-
sional headquarters all over the line
would be taken up.

The new capital of Orissa is
Bhubaneswar. But the duration for
which trains halt at Bhubaneswar is
so short that it is very difficult for the
passengers to catch the trains there.
It is learnt that the State Government
of Orissa have made out a case to the
railway authorities that the halting
time at Bhubanesw=ar may be made a
bit longer. That shows that the
Orissa Government also are keen on
this, matter. But I do not know what
action the railway authorities have
taken in this respect. I would request
that the matter may be considered as
early as possible.

The question of new lines in Orissa
is also a very important one. The
total railway mileage in Orissa is so
limitad that new lines are a necessity
there. So many new lines have been
surveyed, but nothing has been done
so far to implement those surveys.
From the Budget papers also, 1 find
that there is no mention of this. The
Sambalpur-Titilagarh line was sur-
veyed. Recently, but in answer to an
interpellation, the Railway Minister
said that this line would not be taken
up during the Second Five Year Plan
owing to paucity of funds. I would
urge that the construction of this line
should be taken up seriously, and it
must receive priority over other lines.
Traffic is not the only consideration in
the matter of the laying of new lines.
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The economic condition and the buck.
wu‘dnmatth.epoophmdnhn-
tors which have got to be borne in
mind.

The State of Orissa is predominan

inhabited by the Adibasis. In

all the Adibasi areas, national exten-
sion serviee blocks and community
projects mre being launched. Bo, un-
less communications are improved, I
am afraid it will not be possible,
however much Government may think
of having these schemes, to improve
the economic condition of thre Adibasis,

Very recently, the Home Minister
had been to the Koraput district of
Orissa, and he might have known per-
sonally what an amount of inconveni-
ence one is subjected to. He had to
motor all the way from Jagadalpur to
Koraput. He had to fly from Delhi to
Nagpur, and from there he had to go
to Bastar, and from there he had to
go to Koraput. So, he would have
known of all these difficulties perspn-_
ally. Therefore, it is needless to stress
that the undeveloped areas should
receive priority at the hands of the
railway authorities.

Moreover, I think a survey for the
construction of a railway line from
Raipur to Vijayanagaram and con-
necting such important places like
Jaipur, Nowrangapur, Kotpad -was
proposed to be taken up. It is not
known whether that survey is still in
progress or it has been given up. Un-
less all these things are taken into
consideration, it is not possible for the
Government to improve the economic
condition of the people. Moreover,
Koraput District is one of the areas
where this gramdan have been in
progress, The Government of India,
the State Government as well as the
‘Sarvn Seva Sangh have ben spend-
ing large sums of money for the
improvement of gramdan villages.
Unless the railway authoritie®
come to the rescue, it is not
possible to develop the gramdan
villages. Koraput is one of the rich
forest producing areas and as there
are no communications, it i.s not possi-
ble to approach all those éreas which
are rich in resources and other minor
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forest produce. In order to improve
the economic condition of the people
and also to increase the wealth of the
developed areas, it i8 necessary that
the railways must provide at least one
minimum line so far as it relates to
the areas which are predominantly
inhabited by the Adibasis. An hon.
Member from Mysore—] think from
the Coorg constituency-said that some
of the people have not seen the rail-
way there in their life time. It is
equally true in the case of the con-
stituencies which I represent. Most of
the people mre s0o much ignorant and
illiterate that they have no oppor-
tunity of seeing the railway line in
their life-time. All these reasons will
go to show that the construction of at
least one line as the minimum which
the Railway authorities could con-
struct.

On account of the lack of railways
development schemes wlll become
expensive, Very recently the Mach-
kund hydro-electric scheme has been
opened. According to the original
estimate the scheme cost only Rs. 10
crores. Now, as the communications
were lacking, the authorities have
increased the expenditure to Rs. 23
crores, This is the result of lack of
communications. Had there been
communications, these things would
not have been there. I therefore sug-
gest that this aspect of the matter
should be taken into consideration.

Then I come to the line connecting
Rupsa-Road and Mayurbhanj. This
line is so much neglected that it is
very difficult to have regular traffic
in the matter of passenger and other
commercial traffic. The line requires
extension from Bangiriposi to Jam-
shedpur. Unless this line is also
extended, it is very difficult to explore
the iron and other mines, and very
recently it has been found that there
is a large find of iron ores in Keon-
jher. Unless these things are there
and unless the question of communica-
tion is there, it is very difficult to
ixwreve and exploit the natural
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resourced 0f the undeveloped areas
and to bring real benefit to the peo-
ple who need them and particularly
the Adibesis whose lot has to be
improved in every respect.

Mr. Deputy-Speaker: Before 1 call
the next speaker, I shall draw the
attention of hon. Members to rule 349
of our Huleg of Procedure and Con-
duct of Business., A code of conduct
is laid down for hon. Members and for
the benefit of Members, if they have
not read, I might read it because I
have felt that during the last three
days some of the rules are being
offended against very frequently and
one of trem is very conspicuous:

“Whilst the House 18 sitting, a mem-
ber—

(i) shall not read any book, news-
paper or letter except in con-
pection with the business of
the House;

(ii) shall not interrupt any mem-
per while speaking by dis-
prderly expression or noises
or in any other disorderly
manner,

(iii) shall bow to the Chair while
entering or leaving the House,
and also when taking or leav-
ing his seat;”

The next one is the most important
because that has been violated wery
frequently in the House.

“(iv) shall not pass between the
Chair and any member who is

speaking;”

I find that all throughout the day this
is being ignored. Therefore it is that
1 have brought this to the notice of
the hon. Members. These are the rules
that have been laid down in order to
maintain the dignity of the House and
1 hope hon. Members will take care
to read these rules and observe them.

“(v) shall not leave the House
when the Speaker is addres-
sing the House;,
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(vi) shall always address the
Chair;

(vii) shall keep to his usual seat
while addressing the House;

(viii) shall maintain silence -when
not spezking in the House;

(ix) shall not obstruct proceedings
hiss or interrupt and shall
avoid making running com-
mentaries when speeches are
being made in the House;

{x) shall not applaud when a
stranger enters any of the
Galleries, or the Special Box;

(xi) shall not while speaking make
any reference to the strangers
in any of the Galleries.”

Shri Bami Reddy (Cuddapah): Mr.
Deputy-Speaker, Sir, I rise to speak
with a sense of disappointment,
though 1 am in general agreement
with the proposals made by the hon.
Railway Minister. In the first instance
I want to lodge my protest to him for
allowing the Finance Minister to make
an encroachment on the source of
revenue available exclusively to the
Ruilway Minister. He ought not to
have yielded to the Finance Minister
for increasing the passenger fares and
thus include the revenues available on
account of that increase in the General
Budget. I do not mean to question
the legality of the proposal of the
Finance Minister to increase the pas-
senger fares. I would only question
the propriety of the Finance Minister
in increasing the railway fares and
including those revenues available on
account of that increase in the General
Budget. It would have been more
proper if the Railway Minister had
made that increase and included those
revenues in the Railway Budget, so
that those funds would be made avail-
able for the improvement of the rail-
ways. Even during the First Plan
period the estimated target in regard
to the increase in passenger and goods
traffic had exceeded. On account of the
increased production in the industrial
fleld as alsc in the agricultural field,
the goods and passenger traffic are
increasing at an enormous rate, and
the Railway Minister has stated that
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the railways will be required to carry
a minimum of about 150 million tons
of goods traffic’ diring - the Second
Plan period. It is also stated that for
this purpose an additional sum of
Rs. 100 crores is needed, in addition
to the sum of Rs. 1,125 crores allotted
under the Second Plan. It is also
stated that on account of the cost of
labour as well as the increase in the
costs of essential materials such as
steel, iron, sleepers, rails etc. another
sum of Ks. 100 crores is necessary to
attain an increase of 15 per cent in
passenger traffic and 42 million tons
of goods traffic which are the targets
fixed under the Second Plan.

When the Railways are facing such
a huge deficit, it would have been
better and the Government would
have been well advised if the increase
of revenues on account of the increase
in fare had been added to the Rail-
way Budget and made available Yor
the developmental works of the Rail-
ways. However, the Finance Minis-
ter has now increased the fares amd
it is not desirable to dwell on this
matter any further. I would only
appeal to the Railway Minister that
he should not hereafter allow the
Finance Minister to make any inroads
into the Railways in regard to increase
in railway fares and goods freight.

In this connection, I want to say a
few words about the amenities to pas-
sengers. Passengers are contribuung
a substantial amount to the revenues
of the Railways and the attitude of
the Government, in my opinion, is not
satisfactory in regard to several mat-
ters. Government does not seem to
be anxious to prowvide amenities pro-
portionate to the contribution the pas-
sengers make. To prove this, I
would only bring to your notice one
point. In the First Five Year Plar®
Rs. 15 crores had been provided for
passenger amenities but only Rs. 13-34
crores have been spent. This would
only show that the Railway Ministry
is not keen on providing better ameni-
ties to the passengers. This attitude
of the Government during the period
of the First Five Year Plan would
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throw some light on the fact as to
why the Finance Minister and not the
Railway Minister has made an increase
in the reilway fares. The Railway
Minister can now say, ‘I have not
increased the railway fares and there
sre no funds available with me to
provide better amenities to the rail-
way passengers.’ The innumerable
inconveniences suffered by the pas-
sengers have been catalogued by =
number of speakers who preceded me
and, therefore, I need not further
dilate on this aspect. I would only
request the Railway Ministry to pay
greater attention to the provision of
better amenities to the passengers.

Increased provision has been made
in the Budget for goods transport and
not for passenger traffic in the Plan.
Eereiore it has to be concluded that

e passengers will have to go on put-
ting up with the inconveniences of
overcrowding ete. during this Plan
period. Even the Railway Minister
has explained that there has been a
centinued rise in passenger traffic and
that overcrowding might continue to
persist for some time more to come.
When passenger fares are increased
and practically no attempt is made to
solve the problem of overcrowding, it
locks to me that one of the objects
of increasing the railway fares is that
the increase may be a deterrent for
passengers travelling by rail and it
may, to some extent, minimise over-
crowding in trains.

The Railway Ministry is pleading
paucity of funds and shortage of es-
sential materials as an excuse for not
wying new lines and for not running
mnore trains for minimising over-
crowding in trains. These are not
justifiable grounds to be advanced for
1ot solving this problem. In this
ronnection I would only suggest two
'actors that can minimise this over-
srowding. One of them is the check-
ng of ticketless travel and =another
8 encouraging bus travel. For every
10 passengers in the third class, there
are two or three travelling without
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tickets, If this is eﬂectwely prevent-
ed, overcrowding may be mi
to a certain extent.

The Deputy Minister of Rallways
(Shri Shahnawaz Ehan): Which parti-
cular section does the hon. Member
refer to?

Shri Rami Reddy: I am referring to
the Madras-Bombay line.

My second suggestion is that the
Central Government should evince
greater interest in the development of
Jroads, particularly along the railway
lines. They should advise the State
Governments to issue more permits for
buses to ply on those roads. This, if
implemented, would to a large extent
minimise overcrowding.

I now come to the increase in
freight rates. In the circumstances
prevailing in the country, if we have
to push through our Second Five Year
Plan, I feel that the increase in freight
rales is inevitable. Railways play an
important and vital role in he
developmental economy of the coun-
try and iransport is the most wvital
key for the success of the Flan. There-
fore, funds must be secured from all
possible sources.

An increase in the freight rates
seems to have been recommended by
the Freight Structure Enquiry Com-
mittee also, presided over by Dr.
Kamaswamy Mudaliar. In this con-
nection, I want to make an observa-
tion and leave it at that. This report
has been received by Government &
few months ago but the Government
suy that they have not yet considered
the recommendations. If the recom-
mendations and proposals made by the
Committee had been considered by
now and if the increase in freight
rates had been made on the basis of
those recommendations, it would have
been much better. MNow an increase
in freight rates is being made. After
one or two years, the Government
may say that the Freight Structure
Enquiry Committee has recommended
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an increase in freight rates and, there-
fare, from 124 per cent, they may
increase it to 25 per cent. All this
could have been avoided if the recom-
mendations had been studied by now
and the increase now made is made
on the basis of thoge recommendations.
However, 1 would only request the
Government to study the recommenda-
tions as quickly as possible and come
to some conclusions and implement
those recommendations as early as
possible.

Another disquieting feature of the
Railways iz the very late running of
trains. 1 am referring specially to the
trains on the Madras—Bombay line.
On this line, neither the Express nor
the Mail trains have arrived at any
station according to the time schedule.
It any train arrives in time it is only
an exception; the rule is that they
arrive late always. This is causing
horrible inconvenience to the pas-
sengers. There are only a few trains
now. I will quote only one example.

If one has to go from my constitu-
ency, Cuddapah to Hyderabad he has
to take an Express or Mail train from
Cuddapah and go to Guntakal; change
the train there for the one that goes
to Masulipatam and then again change
at Dronachalam on the Central Rail-
way and then go to Hyderabad. If the
Bombay bound train from  Madras
arrives late by an hour or so, the train
at Guntakal would have left and the
passengers would be obliged to remain
there for a minimum period of 12
hours. There is' no other connecting
train. Therefore, if the trains run to
time, the connecting trains will be
available and non inconvenience will
be caused. In this connection, I want
to submit that there are not enough
number of trains in that line. I re-
quest him to see that more trains are
run in that line.

Lastly, I would like to congratulate
the Railway Ministry for its policy
with regard to the railway staff.
Housing, medical and other facilities
are being provided in an increasing
measures to the staff. We earnestly
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hope that hereafterwards at least the
ralilway administration will be kina
to the paswengers and inore adminis-
trative competence and efficiency wilif
be t:oxlllﬁblted by the railway adminis-
tra i

Shri BSivaraj (Chingleput-Reservy-
ed-Sch. Castes): Sir, one has %o
syampathise with the Railway Min-
ister for the predicament, which he
is in, on account of the fact that he
has got a subordinate position to the
Finance Minister. It may be due to
the exigencies of circumstances but
the fact remains that he has broken
the tradition which has been observ-
ed for quite a long time. The rail-
ways were being treated as a sepa-
rate entity. The railway adminjstra-
tion was almost parallel in its ad-
ministration, finances, execution of
projects, ete, to the Governmentrvof-
India. I had been, when I was &
member of the then Central Legis-
lative Assembly, for a period of
seven or eight years a member of the
Railway Standing Finance Committee
and as such, ‘I claim, to know the
procedure that was adopted in rela-
tion to all matters affecting the rail-
ways. The railway administration
did enjoy an independence of action
..and exercised its, own judgement
with regard to its affairs. But, the
times seem to have changed and pro-
bably the excuse is that the railways
must contribute their part towards the
successful achievement or accomplish-
ment of the Second Plan. The Rail-
way Budget is tagged on to the Gene-
ral Budget, which in its turn is tag-
ged on to the execution of the Plan.
Thereby, there is a definite shift in
the arrangements and arguments for
the various proposals made in the
Railway Budget. While this may
justified on the ground, as it were,
of an emergency, it is undesirable for
the future that the Railway Minister
should subordinate himself to the
wishes of the Finance Minister. The
Railway Minister in his speech stated
the other day that so far as tax on
passenger fares was concerned the
Finance Minister will levy it. I do
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1ot know which of the two was over-
iwed of the odium he will thereby
get. It would have been very much
better for the Rajlway Minister him-
self to raise the passenger rates and
justify it on the ground of further im-
provements or further provision of
amenities to the passengers. No mat-
ter how emergent or urgent or neces-
sary the execution of the Plan may
be, I should not like the Railway
Minister to subordinate  himself to
the Finance Minister; he should keep
himself independent of the Finance
Minister.

Another feature of the Railway
Budget is this. All the plans, whe-
ther it is doubling of the lines or in-
creasing the passenger capacity or
goods traffic capacity, are in pursuance
of the Plan itzelf. So that all the
dgvelopment that taktes place under
this Budget takes place in areas where
there are already big plans working
or where the execution of these plans
is taking place. We find thereby cer-
tain parts of India are getting affect-
ed. It is not that they have got any
development schemes in the new Bud-
get but the schemes which normally
would have come into operation have
been given a go-bye by reason of this
fact or due to lack of materials or
financial resources. Thereby the deve-
lopment that iz now taking place even
in the railways, I find, to put it gra-
phically, is more or less like a tad-
pole arrangement, whereby the
northern portions of India are getting
all the improvements and all the in-
vestments while the southerm parts
of Indian are losing even the normal
investments which they would other-
wise have got but for the Plan. This
may be perfectly plain to the Railway
Minister but he does mnot seem to
bother about what is happening down
South. For instance, many lines have
been dismantled during the last war.
Far from renovating them, my fear is
that, as in the last year, on the
ground of justifying the improvement
of railway commmllc:t&lon 1§n these
parts, some of these other es Ay
a13Q be removed. I must tell the
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R_anway Minister that even in  the
distribution of these resources, he has
got to take into  consideration the

urgent and emergent heeds of some
parts in the South.

More particularly, atteniion was
drawn yesterday by my friend, Shri
Narsimhan, who represents one of
the Salem constituencies that the
Bangalore--Salem line ought to be
taken up. 1 do not think that even
the survey with regard to that line
has been completed,

There is another matter which i
would refer to. That is about the
comfort for which the passengers pay
quite a good lot these days. We find
that compartments are only painted
first class. Really speaking, they
are not fArst class compsartments.
Some hon. friend pointed it out yes-
terday. It is very uncomfortable to
travel in them with torn cushions and
with broken fans. The lavatory ar-
rangements are very bad in some
places. Yet, passengers are called
upon to pay these first class rates.
Even in the vestibule, de !uxe trains,
we find them very inconvenient for
a first class passenger because there
is no basin attached to the first class
compartment; there is also no leg
space. One has got to go ever so
often to the bath room and ¥ one has
got to wash his hand, he has got to
go a long way.

Taking about comforts, only the
other day, when I went to Aligarh I
saw a  pitiful sight of over-
crowding in most of the stations bet-
ween Delhi and Aligarh, more parti-
cularly in the mid-way stations, like
Ghaziabad and other places. It was
a very tragic sight to see women
carrying children suffer; they have
got to jump through windows to get
into the train or to jump out of the
windows if they want to get out of
the train. QOvercrowding was so much
that 1 was wondering what the rail-
way administration was doliig to
solve ft. It ig far more importan! to
solve this problem than to have other
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kinds of development. If necessary,
some part of the railway plan i the
Second Plan period may Le suspend-
ed,

As regards courtesy in  railways,
while we often find instructions being
given to railway servants to be cour-
teous to the public, we fiud that the
servants are failing in their duty so
often. I do not want to mention
particular cases and take the time of
the House. I do not have to refer to
them especially after the Anti Cor-
ruption Enquiry Committce has sub-
mitted its report. Everyone knows
what is happening in the Railways.
I do not think there is a scnse of
right and justice in the minds of the
railway people at all. They are still
having the old tradition of doing
things in the way in which they are
accustomed, namely, that immediate-
ly on payment of some bakshish
things will be done for some pecople
and other people will have to suffer.
I think the Railway Minister, if he
wants his Plan so far as the Railways
are concerned, to succeed, must insist
on the people to be free [rom ccrirup-
tion. He must see that cvery case of
corruption is punished severely.

15 hrs.

Then I come to the subject in which
I and my friends are interested,
namely, the representation of Sche-
duled Caste people in the various
departments of the Railways. A
friend of mine over there has already
referred to this point. I think we ex-
pect. more than from any other Mem-
ber. from the present Rajiway Minis-
ter that he will take care to see that
the proportions that have %cen fixed
in the G.O. are being observed in re-
cruitments to railways services. For-
mally, people are asked ito go before
the Railway Services Commission and
from what one can see, it is possible
that a man may be qualified for a
particular job but on a personal or
oral examination he may be easily
ticked off. It all depends on the par-
ticular mood, the particular mind of
the members of the Services Commis-
gion. In my opinion, it is very, very
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esseniial that even on the Railway
Services Commission there ought to
be a representative of the Scheduled
Castes. The mind that he will bring
to bear upon such oral examinations
is entirely different from the mind
that others will have. CGnce I had g
talk with the Chairman of the Union
Public Service Commission, who has
now retired. I was surprised to hear
from him that Scheduled Caste can-
didates do not satisfy their oral tests
and are invariably below par. 1 was
surprised to hear that from an I.C.S.
man, because, having been an admin-
istrator he ought to have known that
a Scheduled Caste man cannot come
up to his standard. If a Scheduled
Caste member is there on the Ser-
vices Commission, he kiiows how to
appreciate the difficulties of the parti-
cular person who appears before him.
He will judge the man’s merit in view
of that background. I hope the Rail-
way Minister will keep this in mind~
and consider my suggestion when the
opportune moment comes.

I find from the report of the Rail-
way Board that, whereas th: ‘Javern-
ment has fixed the total number of
vacancies with regard to the recruit-
ment of Scheduled Castes and Sche-
duled Tribes people, the recruitment
has not come up to the mark and they
do not get cnough people. On page
81 of the report I find some rigures
are given. In this report of the Rail-
way Board for 1955-56 it is said that
the number of posts reserved at Alla-
habad for Scheduled Caste people
was 2047 whereas the number
recruited was only 331. At Combay
1857 posts were reserved and only
635 were recruited. The figures arc
1372 and 718 for Calcutta and 529 and
508—thank God—for Madras. ‘With
regard to Scheduled Tribes the fgures
are 370 and 11 for Allahabad, 133 and
47 for Bombay, 812 and 44 for Cal-
cutta and 139 and 137 for Madras, I do
not know how Madras has oeen gble
to get a much greater number ~f peo-
ple from these unfortunate classcs
than in other parts. Nevertheless, It
is up to the Minister to see that these
things are as far as possible rectified
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He should go further and find out the
reason why they have not been able

wrto get the quota fixed for these peo-
ple.

I do not believe in the suggestion
that is often made that the Scheduled
Caste people are not qualified either
by temperament or by training to oc-
cupy certain posts. Unfortunately or
fortunately, I have been a professor
in the Madras Law College for a
period of about ten or eleven years.
Most of the students who >ame to me
in those days were students who pas-
sed out of universities—they were
honours men-——and they used it as a
transit camp before they got jobs
elsewhere. But during that period
80 per cent of the people were be-
longing to the higher classes--may be
brahmins or non-brahmins, at any
rate there was not even one Schduled
Cdste man. I can say with confi-
dence, and without being contradicted
by those in the know of things, that
other human beings belonging to the
so-called higher classes are no better
either in intellect or in industry or
even in education than the members
of Scheduled Caste. I am quite con-
fident about it. 1 am saying it with-
out fear or favour of anybody. It is
my experience that they too are in-
competent; they are as incompetent
as others. I do not know why the
view has gone round that suitable
candidates are not available among
the Scheduled Castes. No honest at-
tempt is being made to get suitable
candidates and little excuses are found
to send the Scheduled Caste man away
and keep the vacancy to be filled up
by others.
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Shri P. C. Bose (Dhanbad): The
hon. Minister for Railways at the
very beginning of his address made a
statecment to the effect that his origi-
nal scheme for development of  the
railways during the Second Five Year
Plan has been greatly reduced on ac-
count of paucity of funds. It is un-
doubtedly a matter of very great re-
gret and it was evident from the tone
of the Minister that he was feeling
for it. It seems that the supreme
need for executing the plans of the
railways has not been fully realised
by the authorities concerned.

The railway is not only a big indus-
try in itself, but in a sense it is the
mother of all industries. Without
railways, no industry can function. It
is the railways that feed the indus-
tries with raw materials and it is the
railways again that carry the finished
products to the markets and the con-
sumers. Therefore, the railways
should have the highest priority in
the allocation of funds from the
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authorities. 1, therefore, hope that
the Railway Minister will take up
this matter with the authorities con-
med and get this allocation revis-
. 80 that the railways may get their
full share to enable them to develop
to the required extent.

It has been said that the speed of
the trains is hampered on account of
the bad quality of coal. I have got
to say a few words in this connec-
tion. . In the olden days, when there
was no question of metallurgical coal,
people used to buy any coal they
liked in the market; but now we
have our iron industries which re-
quire metallurgical coal. Therefore,
it is natural that coal purchase should
be controlled and the railways can-
not also have special grade coal for
steam-raising purposes. They can
have, not coal of the first type, but
medium quality coal having about 20
Yper cent of ash for steam-raising pur-
poses. I myself live in that area and
I think that coal with an ash-content
of about 20 per cent is more suitable
than the special grade coal, which is
really metallurgical coal, becausze the
metallurgical coal clinches and does
not quickly raise the steam. Medium
quality coal is coal really suitable for
raising steam quickly. Therefore, it
is no excuse saying that the speed of
the train is hampered on account of
the bad quality of coal. This matter
must be investigated by experts and
the most suitable coal for steam-rais-
ing purposes, except coal used for
metallurgical purpose, should be pur-
chased by the loco and they should
see ta it that the specd of the trains
is not hampered on account of the
quality of the coal.

other gquestion that has been dis-
E“::ed in this House is the electrifi-
cation of railways in certain areas.
1 was surprised to find that a num-
ber of Members opposed the scheme
vesterday and today in this House.
For the last two or three years every-
body was enthusiastic in supporting
the scheme and I understood that this
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scheme was essential to avoid over-
crowding and also to help moving the
mounting loads of goods in the indux-
trial areas like Calcutta, Madras and
Bombay. But yesterday and today I
heard a number of Members opposing
this. 'This reminds me of a story. In
olden days, there was a king who ap-
pointed a number of people for build-
ing a number of buildings. The build-
ings were completed and then the
men were  discharged. They ap-
proached the raje and said, “We can-
not maintain ourselves unless you
give us work”. The king asked the
minister and the minister said, “TI have
got no more work to give; the build-
ings are completed.” Then the king
ordered the men to  demolish the
buildings and paid them wages.
After two or three years of
discussion, a decision was taken for
electrification. I have seen poles
having been fixed in some places and
probably the wiring also is going on.
To stop this work at this stage and
to demolish them is like the king ask-
ing the men to demolish the buildings
and paying them the wages for de-
molishing the buildings. It is really
surprising that intelligent Members,
after supporting one scheme for two
or three years, now suddenly go back
and say, demolish this scheme. 1 for
myself support the scheme for elec-
trification of ‘the railways. 1 think
1t will be very useful and in the long
run, it will be cheaper.

Shri Nath Pal (Rajapur): It is only
a gquestion of priorities, nobody says
that he does not want electriﬂ.cption,
nobody opposes it.

Shrl P. C. Bose: Many friends op-
posed it. 1 feel that it will be cheaper
in the long run and it will be much
more useful.

Mr. Deputy-Speaker: This can be
a subject of different interpretations.

Shri P. C. Bose: The most important
point is that by electrification, yot
will save a loi of coal which we re-
quire for other industrial purposees,



because in- thege areas the number of
goods trains is probably 28 per owht
of the whole lot of trains in the coun-
try. Therefore, if electrification is
done, it wil save a lot of coal. As re-
gurds electrification, there can be mno
two opinions. After a lot of work
has been done, this should not be
postponed. You cannot raise the
question of priorities at this stage; it
must be done.

As regards efficiency, I must say
that our men are quite efficient. I am
connected with several employees’
associations and I can confidently say
that they are not inefcient. But
there is something wrong in the co-
ordination of the whole administration.
Either the supervising staff do not
properly supervise, or there is some-
thing missing. In this connection I
do not wish to go into details, but I
have one suggestion to make. In
every important station there should
be works committees. There is a pro-
vision in the Industrial Disputes Aect
for this purpose, but it is not properly
implemented. I suggest that in every
important station there should be a
coordinating works committee and
this committee should meet every
week. There is no harm if the offi-
cers meet the important workers at
tea and discuss their day to day diffi-
culties with them. This way I think
many of the problems can be solved.
In some of the big collierles which is
the most difficult work in the world,
I have seen this done and many diffi-
culties are solved. 1, therefore, sug-
gest that this should be taken note
of by the Minister so that this is done
all over India in every important
station. I think many difficulties can
be solved by this method. I have seen
that ordinary workmen have very
good ideas, but they have no oppor-
tunity to give expression to them.
Therefore, those ideas cannot be car-
ried into effect. These works com-
mittees will be the medium through
which they will be able to put through
suggestions to the authorities con=-
cerned and if they are implemented
efficiency will automatically result.

Employees also should be taken care
of in many ways. If they do not get
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houses near their place of work,
have to live in far away places and
walk all the distance. This is not
desirable. The housing
should be adhered to in spite of the
fact that allocations have been cur--
tailed. All employees should be pro-
vided with accommodation with their
family and children. The children
of the railway colonies must have
provision for education. This is a
standing ned. I have been saying
this year after year, but the railway
administration says that it is the duty
of the State Governments. The State
Governments actually build
schools in the towns and nearabout
villages, but they never provide
schools in railway colonies. Therefore,
some arrangement should be made, so
that small children who cannot be
sent to boarding schools may  have
some arrangement for their primary
education within the colony itself.

Another point which I wish «to,
stress is this. Sindri is said to be the
first success in nationalised industry,
but there is no railway connection
for passenger traffic. People either
come to Pathardih or Dhanbad, and
poor people when they sometimes
come to the bazaar have to go back
by taxi and spend a day's income on
that. There must be some passenger
train from Dhandbad or Pathardih to
Sindri which is not very far. I have
raised this several times, and I am
sure something would be done.

I have been told that the de luxe
train from Calcutta to Delhi stops at
Gomoh and not at Dhanbad which is
the most important station in that
area. Dhanbad is the place from which
you can get passengers in the de luxe
train and Dhanbad is the place to
which people come from Sindri, to go
to Calcutta or come to Delhi. Nobod:
goes to Gomoh. So, I do not reall
understand why the stoppage should
be at Gomoh which is 20 miles away
from Dhanbad and not at Dhanbad
This de luxe train should be stopped
not at Gomoh but at Dhanbad for the
convenience of the public there, as
also for the income of the raflways
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With these words I  congratulate the end what happened was that the

the Railway Minister for the excellent
budget that he has presented

Shri Kodiyan - (Quilon—Reserved—
Sch. Castes): Mr. Deputy-Speaker,
8ir, first of all I have to refer to the
first Five Year Plan to which refe-
rence has been- made by the hon. the
Railway Minister in his budget
speech. It is true that a larger
amount has been spent during the
first Five Year Plan period on the
railways. As against Rs. 400 crores,
the Ministry has spent actually
Ra. 423 crores during the first Five
Year Plan period But even after
spending more money than was al-
lotted, the overall position with re-
gard to the percentage of over-age
rolling stock is somewhat higher than
at the beginning of the Plan.

It is said in the report of the Rail-
*wa% Board that the percentage of
locomotive had increased to 32.5 and
with regard to wagons it had increas-
ed to 16.5 per cenl. Now, the large
percentage of rolling stock that are
still in use on our railways often
cause so much trouble not only to the
public, not only to the railway ad-
ministration, but also to the workers
who are often innocent in this res=
pect.

Iy this eonnection 1 wish to bring
40 the notice of the hon. House an
incident that occurred not so long
sgo in Howrah. There an engine
started to give trouble on the way
and there was a break-down. The
passengers got angry, began to beat
the crew and the staff on board the
train.

Mr, .Deputy-Speaker: The  hon.
ember was among the crew or
ong the passengers?

Shri Amjad All (Dhubri): He was
an onlocker.

Shri Kedivan: For some time the
train was held up and the employees
had to ask for police protection. In

unfortunate employees were punished
by the railway authorities and their
services were broken by the authori-
ties. So, to a large extent the high
percentage of the rolling stock that
are still in use on our railways is
responsible for 50 much of troubles, It
% said that only 10 per cent of the
tracks has been renewed during the
first Five Year Plan period. Even
in spite of spending a large
amount to the tune of Rs. 420 crores
during the First Five Year Plan period,
the problem of overcrowding today is
as acute as before. I have seen with
my own eyes people struggling hard
to get into the compartment; but once
a person gets intu the compartment he
also joins the others inside in pushing
out the fresh one who tries to get
inside the compartment. I have had
expericnce of being pushed in  this
manner.

An hon. Member: Pushed in or out?

Shri Kodiyan: Pushed out. That was
before 1 got my pass from the Lok
Sabha Secretariat.

Pandit Thakur Das Bhargava (His-
sar): Not afterwards.

Shrl Kodiyan: Mot afterwards. With
regard to the problem of overcrowd-
ing, the hon. the Railway Minister has
stated thut he is hcelpless in overcom-
ing this problem during the Second
Five Year Plan period owing to the
lack of financial resources and mate-
rials. At the same time he Tas
pointed out that he will be trying for
an even distribution of ‘overcrowding.
May I point out that this is not a
question of equitable distribution or
equal distribution of overcrowding; it
is a problem of overcoming this horri-
ble experience on all our Railways.
Thercfore, to overcome the problem of
overcrowding, more trains have to be
introduced and more compartments
Lave to be attached to the cxisting
trains.

With regard to passenger amenities
the amount earmarked for this purpose
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in the First Plan period was Rs. 15
crores. But only a little above Rs. 18
arores has been spent on this account.
And now, even the Railway Ministry's
ettimate with regard to passenger tra-
fMic is that during the Second Five
Year Plan period the passenger traffic
will be much higher than at present.
But only a small amount of Rs. 3
crores has been set apart for giving
amenities to passengers. I appeal to
the hon. the Railway Minister to in-
crease the amount set apart for giving
amenities to passengers, as far as pos-
sible.

Another point I wish to refer to is
the increase of freight rate and pas-
senger fare. I strongly oppose these
measures. I cannot -understand the
desirability of increasing the freight
rate even while the recommendation of
the Freight Structure Committee is
pending before the Government. I
would like to ask the hon. Minister
why he is ventyring upon increasing
the rates so hurriedly when the Gov-
ernment has yet to consider the re-
commendations of the Freight Struc-
ture Committee. He could have wvery
well waited till the decision of the
Government on those recommenda-
tions.

When one goes through the Railway
Budget, one sees that there is a ten-
dency on the part of the Railway
Ministry to put the burden on the
people whenever ad@itional finance is
required for the running of the Plan.
I wonder why the hon. the Railway
Minister is not tryving to find out other
ways and means of meeting the finan-
clal requirements of the Railways. If
wastage and uUnnecessary expense are
avoided and corruption done away
with, I firmly believe that the neces-
=ary resources to finance the Plan
would be forthcoming.

In this connection T wish to point
out one unnecessary expense that is
atill going on in the Railways, and that
is this. The coal required on the
Southern Railway is now being trans-
ported both by land and by sea from
the Biher-Bengal collieries. If the
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transportation of this voal reguired by
the Southern Railway is diverted from
the sea routé and it is fiken by the
ra‘i‘:r;y itself, a good amount cam be,
sS4 .

1 endorse the suggestions made by
some hon. Members to postpone the
electrification of railways, because that
would save a good amount to finance
the requirements of the Railway Plan,

Coming to the demands and require-
ments of the railway workers, I wish
to point out only one aspect of the
problem. That is, pending the appoint-
ment of a Second Pay Commission or

the Wage Board to go into the
pay scales of the railway em-
ployees, I appeal to the hon.

the Railway Minister to immedi-
ately concede the dearness allowance
as per the recommendation of the Pay
Cemmission and a 25 per cent increase
in their total emoluments. .

Coming to the trade union rights, I
have to point out only one thing. The
Railway Services Conduct TRules, as
some hon. Members have already
pointed out, are in practice a viola-
tion of the fundamental principles and
the fundamental rights conferred upon
the workers and the people of this
country by our Constitution. It is in
tact a charter of slavery. According
to certain clauses of these Railway
Services Conduct Rules the workers
are being asked to report about the
political activities of sheir relatives.

Some Hon. Membhers:
activities.

Subversive

Mr. Deputy-Speaker: Order, order.

Shri Kodiyan: Genuine political
activities also are considered by cer-
tain people as subversive activities.
Therefore, I wish to point out that thil
is a violation of the Constitution. I ask,
with due respect to the hon. Minister
of Railways, under what law, under
what provision of the Constitution the
railway administration is entitled to
ask the ordinary government em-
ployees to spy on the activities of
others. I hope the hon. Minister will
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1eply to this point in his speech at the
end of this discussion.

I now come to another aspect of the
railway development plan. Railways
are a vital link in our national eco-
nomy. The success of our Second Five
Year Plan and all our development
plans depends to a very large extent:
on the development of the railways
and its efficient functioning. There-
fore, it is quite natural that a large
amount to the tune of Rs. 1125 crores
has been set apart for the develop-
ment of the railways. I humbly re-
quest the hon. Minister that fhis laige
sum of Rs. 1125 crores should be dis-
tributed in such a way that the eco-
nomically backward and under-deve-
loped regions and States get their
proper share in the advancement and
development of our national economy.
But, this aspect has been neglected by
ipe Railway Ministry and by the Gov-
ernment itself. 1 am refermng to the
problem of Kerala. The average
railway lines in Kerala, when com-
pared to the all-India average is fav
low. Kerala is industrially backward
Not only that.

Bome Hon. Members: Politically for-
ward.

Bhri Kodiyan: Not only that.

Mr. Deputy-Speaker: These ‘not only
that' may not be understood in the
records for something intervening as
not being taken down.

Shri Kodiyan: Kerala is industrially
and economically backward. To over-
come this backwardness, the only solu-
tion is industrialisation of the State.
For speeding up the industrialisation
of the State, railways have to play an
{important part. It is that which is
“lacking to a large extent in our State.
The people in our State have been
consistently demanding a railway line
between Ernakulam and Quilon
through the coastal belt of our State.
Even in 1953, the then Congress Gov-
ernment of the erstwhile Travancore-
Cochin State nad giver top priority to
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this line. I understand from my col-
leagues here that the predecessor of
the present Railway Minister, the hon.
Shri Lal Bahadur Shastri had assured
to give top priority to this line. But,
this has been totally neglected. There
is also a demand for another line
starting from Mangalore and ending
at Bombay wia Konkan. This is also
a very urgent demand of Kerala, 1
appeal to the hon. Railway flinister to
take this demand into consideration -
and allocate necessary funds for its
spredy survey and construction.

Mr. Deputy-Speaker: Some hon
Members are rising again and again
in their seats fo get an opportunity
to speak. But, I find that they have
had a chance to speak in tke debate
on the Address of the President. I
would request them not to use that
pressure., They would co-pperate with
me, I hope, in allowing a chance to
other hon. Members who did not get
their opportunity at that time.

An hon, Member: This side, we did
not get any opportunity.

Mr. Deputy-Speaker: There are so
many. But, only a limited number
can be accommodated. I will gee that
those who do not get a chance today,
get a chance next time.

Shri Mohammed Tahir (Kishan-
ganj): Those who did not get a chance
in the President's Address, I think.
should be given a chance in the
general discussion.

Mr. Deputy-Speaker: That is what
I am trying to say and explain to hun.
Members. Those who got a chance on
the President's Address should not
attempt to rise and catch my eye be-
cause I would then not suffer my eye
to be caught by them.

Shri Bhattacharyya (West Dinaj-
pur): Mr. Deputy-Speaker, Sir, I have
a specific case to place before the hon.
Railway Minister. Having got this
opportunity, I am doing it now. ‘That
is a long standing grievance of the
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wople of a.part & North Bengal, the
districts of Malda and Dinajpur. The
wople of this area have been sufter-
ing from the results of the partihon
of Bengal. The railway line in shis
area hag gone over to Pakistan and
they are suffering from lack of railway
travel facilities. They have been re-
peatedly agitating for a small line from
Khejuriaghat in Malda on the banks of
the Ganges to Raiganj in the north
and Hili in the east in West Dinajpur.
Pursuant to this agitation of the peo-
ple, a railway project was framed
named the Khejuriaghat-Eklakhi rail-
way project. Surveys have been made
more than once. So far as I know,
the results of these surveys in every
case have been favourable. In spite
of this, project has not been taken up.
in the Second Five Year Plan. That
is the grievance of ithe people.

I have notetl the argument advanced
by the hon. Railway Minister in res-
pect of new lines. He has stated that
new lines except those necessary for
the expansion of the projects for steel
and cement have been eliminated I
maintain that this argument does not
apply to my case. So far as I under-
stand, the intention of the hon. Minis-
ter is that the lines necessary for stecl
and cement should kave priority over
lines necessary only for passenger fra-
fic. My contention is this. The line
that I am referring to is not neces-
sary merely for passenger traffic. It
is a line necessary for the wvery exist-
ence of the people in this part of
North Bengal. It is a question of life
and death to them. That is why I
claim that this line should have
priority and should be included in the
Second Plan.

16 hours.

I have already referred to the fact
that the people in this area areé suifer-
ing from the results of partition. 1
shall citec another example. The link
that connected the southern and the
northern parts of Bengal, I mcun the
bridge over the Padma, has gone over
to Pakistan as a result of the partition.
These two parts now remain complete-
Iy unconnected. The result is there
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goods necessary for the life of the
people in the north from Calcutta and
also to bring the produce and the
commercial crops ef the north to Cal-'
cutta by any easy and quick arrange-
ment. I may give an example to illus-
trate the point. Mangoes grow in a
very large quantity in North Bengal,
particularly in the area to which I am
referring now, and they are the cash
crop of the people, a major source of
their livelihood. At least they used
to form a major source of livelihood
before partition. But because of the
fact that there is no guick arrange-
ment for carrying them to Calcutta, a
large amount of the produce is being
wasted, and people are losing their
livelihood. Now that there is food
scarcity in this area this is being acute-
ly felt. It may be stated that motor
service might be provided for them,
but I maintain that motor service is
no substitute for railway service
either for the passengers or for goods.
Nothing but the carrying out of the
projected railway line can meet the
demands and requirements of the
people as I have stated The scheme
has been before the Ministry for long,
and so far as T know 1 can find no
justification for their not taking it up.

There is the question of expenses I
know. From my experience of the
locality I can assure the hon. Minister
that thi. 'ir ix bound to be productive
and paying. There are other schemes
of railways which are being taken up
only as parts of developmental pro-
jects, which are not paying and from
some of these schemes Government
gel only one per cent return or even
less. This line, as I have stated, is
bound to be productive and paying,
and therefore, irrespective of the fact
that it has not been taken up in the
Second Plan uptill now, I request and_
I pray to the hon. Minister that he
should give his kind attention to it.

I have referred to the question of
expenditure. Of that also I have tried
to get an idea. The expenses for the
execution of this project will not be
more than Rs. 5 crores. That is not a
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very big sum, particulariy when it is
sure that the Government is going to
‘det back its return from the invest-
ment that it makes. At the same time,
the entire sum will not be necessary
at once. It would be necessary oaly
from time to time,

A very pertinent question may arise
here, the question of lack of materials
and shortage of foreign exchange; but
even this, 1 maintain, ought not to
stand as an insurmountable obstacle in
the way of its being taken up. So
far as lack of materials is concerned,
those materials which are now lack-
ing like rails will not be necessary for
this line before 1859. What I want to
say is that, this line should be includ-
ed in the works prggramme for 1857-
68 if possible, r? it is found not pos-
sible, it should be included at least in
the works programme for 1958-59, so
tipat the preliminary work like earth
work may be taken up in the begin-
ning of the next working season, that
is in October, 1858. And in 1958
when we come to the need for meet-
ing the demand for rails, two of our
steel plants, Rourkela and Bhilai,
would have begun to manufacture.
In both of these plants rails are to be
manufactured. That is the plan. So,
ultimately it may turn out that the
entire line may be made of our own
manufacture. We may not need
foreign manufacture at all. There-
fore, the question of lack of matlerial
at the present time and the question
of shortage of foreign exchange ought
not to stand in the way of the Minis-
try taking up. That is my  sub-
mission to them.

If it is not tuken up now, the surveys
which have been made up till now
and the efforts and the expenditure
that have been made will all go to
waste, and if it is allowed to lapse
aow, in the future other difficulties
night also crop up.

In addition to what I have already
mid, I have another argument in sup-
sort of my contention, that is, it
hould be considered that this is a
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border area. The area stretches
along the Pakistan border from the
Ganges almost up the foot of the
Himalayas, and so this area needs
protection and special safeguards.
But. for the railway line for which I
am praying to the hon. Minister, the
arrangements for protection and safe-
guarding the border will never be
complete, will hever be effective.
That should be one of the major con-
siderations for which this line ought
to be included in the Second Plan.

There is anothér submission also.
The previous Railway Minister, Shri
Lal Bahadur Shastri, was himself in
this area some time ago, and when he
was there he gave this definite assur-
ance to the people that this line would
be taken up in the Second Plan. The
people are grateful to him for the
assurance that they received, but if
it is not taken up now it would be a
great disappointment. The present
Railway Minister has also kindly
expressed his sympathy to the people
in their difficulties. I request him to
translate that sympathy into action
and have it includ®® in the Secand
Plan, particularly in view of the
argument that I have advanced that
the line is bound to be productive
and paying. Of course, the Second
Plan has already been framed, but I
would submit thut the Plun ought not
to be considered as something wvery
rigid that it cannot be meodifled here
and there to suit the needs of the
people This is one of the cry-
ing needs, and I wish that the
hon. Minister in  his reply to
the debate would give up the assur-
ance that he has taken my submission
into consideration.

After my submission on this speci-
fic casc 1 go into some general points.
One of them is about the workmen.
As the editor of one of the biggest
journals in India, I am often called
to attend the meetings and conference
of the railway workers. I find a lot
of dissatisfaction among them, a lot
of dissatisfaction which can be easily
removed—ihat is my point. Some of
the departmental measures are taken
in such a way as to cause needless
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hrritation. ¥ woyld request the Minis-
try not to- irritate the staff in this
fazhion, if they want to get good
work out of them.

There is the service rule about
workers being called upon not to
indulge in subversive activities. That
is a very salutary proposition to which
I Dbelieve everybody would agree,
including the workers. But the gques-
tion is this. Who decides which
action is subversive or not? Is it the
immediate boss or is it somebody
above him or is it the Minister him-
self, or should it be a comrmittee of
this Parliament which should decide
this matter? Since this is a matter
which effects the whole career of the
workers, 1 would say that the ques-
tion of deciding which action of theirs
is subversive or not should not be
left to the immediate superiors in
their office, for, that might lead to
prejudicial decisions, and consequent-
ly, the workers might suffer.

In connection with subversive acti-
vities, I find that there is one other
provision, namely that the workers
and the employees have to keep a
watch on their relatives or family
members or something of that kind.
That, I believe, is almost an impossi-
bility, and should not have been put
in black and white at all. In these
days, it is not possible even for the
fathers to keep a watch on their sons
and daughters. We have got in our
legislatures Congress MLA's and
Congress MP’s in the fortunate posi-
tion of being the fathers of communist
sons and communist daughters. We
have also seen Congress Ministers
sitting face to face with their com-
munist sons and communist daughters
in the legislatures. Therefore, 1
believe this 18 a provision which
ought not to be put into effect to the
prejudice of the workers, and the
workers ought not to be allowed to
suffer because of this provision in
the rules. We want that our work-
ers should be content and satisfled.
We want initiative from them, and
we want them to be good workers in
order that they may carry the Plan
into effect.
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Then, there are some minor sugges-
tions which I should like tc make.
There is a proposal to close the Dar-
jeeling-Himslaysn failway¥. I would
submit that this proposal should not
be carried into effect. This proposal
has been put forward on the argu-
ment that the line is a deficit one. I
I were to go only by that argument,
I would say that every section of the
North-Eastern Railway will be found
to be a deficit section. Are you
going to abolish the North-Eastern
Railway, because it is working at a
deficit? Therefore, I would urge that
the Darjeeling-Himalayan  section
should not be closed on the ground
that it is working on a deflcit.

Then, I come to the question of
electrification. Some hon. friends had
just worksd out a simple question to
have elecirification stopped by taking
out Rs. B0 crores from the left and
adding Rs. 80 crores to the right. 1
submit that this is not a8 matter whigh
could be decided by this simple equa-
tion. As some hon. Members have_
pointed out, works have already been
carried out on a large part of the
lines. If the whole scheme were
to be dropped now, a large amount of
waste will ensue. And, particularly,
the possibility of running the railways
at a cheeper vcost and with greater
convenience to the public in the
future would bo nullified. So, the
éntire electrification scheme should
not be dropped as was suggested by
some hon. friend here.

There is just one more point, and
that relates to my city of Calcutta.
Will the Minister kindly see to it that
we do not get every day trouble in
Sealdah and Howrah on account of
the late running of trains at office
hours? Daily, a large number of
passengers have to come from the
suburbs of Calcutta to Sealdah and
Howrah to attend their offices at a
particular fixed time. If the trains
run late, they are put to a lot of
suffering. Recently, that led to a
major trouble in Howrah when ewven
the public and the newspapers had
to intervene and plead with the rail-
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mwbmit that the Ministry should see
‘o it that the late running of traing
is stopped altogether.
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She Pramathanath Banerjee (Con-
tai): Sir, 1 thank you for giving me
an opportunity. I am afraid there is

nothing more to say about the rail-
ways.

Mr. Deputy-Speaker: Then, 1 will
call another Member.

Shri Pramathanath Banerjee:
Almost everything for and against has
becen said. I come from the place
which was under the jurisdiction of
the former B, N. Railway, now S, E.
Railway. The people of the place
used to call it Be Never Regular
Railway. That noble tradition is
still kept wup by the Madras Mail

which even now seldom runs regu-
larly,

Many dark deeds have been per-
petrated there; even now they are
not being suppressed. Stealing,
wagon-breaking and such misdeeds
have made the people of the area
remain under constant fear of loss.
Both businesgmen and private persons
are suffering. The railway also has
to pay a huge amount for compensat-
ing the loss. Jost of the sufferers
do not complain as they do not like

to go through the harassment of legal
proceedings.

Under the pressure of the hon.
Minister, 1 know the authorities are
trying hard to stop such things. Buf,
what can they do? Al officars
and workers connected with the
gctur] working of the railways are
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corrupt. “The drivers and guards and
the station masters and their
assigtants and cooliss are In collusion
with the local thieves, dacoits and
goondas and the class of traders who
are thriving on such nefarious deeds.

Shri Shahnawaz Khan: The hon.
Member is more generous than we
deserve!

Mr. Deputy-Speaker: The hon.
Minister may invite him to discuss
the question.

Shri Pramathanath Banerjee: The
condition of class IV workers, namely,
the gangmen, khalasies, etc. whose
pay scale is between Rs. 30 and Rs. 35
is worse than the railway coolies.
They cannot depend on the small
earnings. Therefore, they join these
miscreants and thus try to live in such
a hard time. This is a miserable
scale of pay and if he wants to stop
these things, he must raise their scales
of pay.

Howrah station is in an utter and
miserable condition. It is one of the
principal and the biggest stations in
India. The station platforms and the
surrounding places have become a
veritable den of thieves, pick-pockets,
swindlers, smugglers of opium, ganja,
liquor, ete. and also gold. Even
women are smuggled daily for immor-
al purposes, Hundreds of pas-
sengers travel without tickets and
thousands of mounds of lugpapes are
not weighed and paid for properly,
are taken in and out of the
platform by paying a little sum to the
railway officers. How can these
things be checked? There was an
enguiry committee of which Acharya
Kripalani was the head. Has any
action been taken on the report of
that body?

Mr. Deputy-Speaker: Normally,
reading of speeches is not permitted
in the House, The hon. Member is
new and I can give him some latitude
but sometimes he should look up to
me.
Shri Pramathanath Banerjee: If no
action has been taken, what is the use
of such a force?
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My suggestions to the-hon. Minister
are, firstly, to appaint local commh-
tees at places suth ‘as Khaargpur which
will look after the areds covering
about fifty miles and secondly, for the
Howrah station, to appoint a commit-
tee of Members of Parliament from
all parties with one or two responsi-
ble officers from the railway staff and
railway union who will sit manthly.

16-39 hrs,

[PANDIT THAKUR DAs BHARGAVA in
the Chair ]

They will look into the working of
the railway offices and take note of
the complaints and see that all com-
plaints are remedied. They will also
hear the complaints of the unions
connected with the railway workers.
I know there are very honest railway
officers, but they #o not venture to
open their mouth for fear of being
placed in difficult situations. These
officers, I know, are ready to help
such a Committee if they are assured
of their safety.

Mr. Chairman, Sir, through you I
appeal to the hon. Railway Minister
to take the help of all of us to eradi-
cate the gross corruption now ramp-
ant in the Railway Administration.

Last of all, I beg to draw the atten-
tion of the hon. MimMster to the long
standing grievance and demand of my
area, Contai. Contai is 36 miles
away from the nearest railway
station. Contai is growing into
importance by the opening of a sea
resort or sanitorium at Digha which
has got one of the finest beaches in
the world, It is the only sea resort
in Bengal where vwisitors from all
parts of India, and even from foreign
countries, flock. We want a railway
connection. I hope and pray that the
hon. Minister will kindly give his
prompt attention to my proposal.

Shri Mohammed Tahir (Kishan-
ganj): 8ir, 1 am very much thankful
to you for giving me permission %0
speak on the Railway Budget. Firmt
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1Shri Mohammed Tahir]

of all, I would like to congratulate our
the Deputy Minister, for having pre-
friends, the Railway Minister, and
sented before uf a comprehensive
budget which leads us to know that
they have achieved some develop-
ments and _they are also expecting
some more achievements in future.
We wish that they successfully do so
in future,

The greatest achievement of the
Railway Decpartment is that every
citizen of India feels only through this
Department that he is a citizen of
an independent country, because
wherever he goes he can surely see
some sort of development carried out
by this Department only and in no
other department. No such develop-
ments as in the Railway Department
have taken place in other depart-
ments.

-

Sir, I will take only a very little
time to give some important sugges-
tions so far as the Railways are
concerned, especially the North-East-
ern Railway. The North-Easlern
is the only route by which we can go
from Delhi up to Assam. So far as
public interest is concerncd, we
have got our States far ofl from the
Capital. This is the only route by
which we can connect these Siates
namely Bihar, Bengal and Assam the
eastern-most part of India with Delhi
our Capital. The second thing I want
to submit about the importance of
this railway is that this line is more
important from the strategic point of
view as also from the point of view
of defence, As hon. Members are
aware, during the last great war this
was the only route through which the
army and other necessaries were
reached to the eastern front. There-
fore, greater attention should be paid
to this railway line.

In this connection I want to make
two suggestions. I would suggest
that either you connect this N. E.
Railway in Its metre guage with
Delhi, or you convert the N.E. Rail-
way, which is now metre guage, into
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broad guage so that there may be
direct link from Delhi upto Assam.

The second thing that I want to
plance before this House is that
doubling of this line 'is most necessary. -
The whole line must be doubled and
then only we will find ourselves in
a very safe position in respect of our
far off States, especially in the eastern
area and from the point of view
of strategy and defence also it is
most essential to take up this scheme
and to complete it without much
delay. Although there are so many good
things to be said about the Railway
Department, there are some bad
points  also. So far as timings of
trains are concerned, 1 have to ex-
press my greatest dissatisfaction.
In the N.E. Railway, more especially
in the section from Katihar to Jog-
bani, which is a very small section of
not more than 58 miles, we are tired
of the late running of trains. The
same is the case on the main line
also. I hope the hon. Minister will
take care to see that the timings are
maintained in future.

My next point is about the opening
of a new railway line. I would most
humbly supgest that a railway line
is most essential from Purnea up to
Galgalia in the north-eastern part of
our country. I want this line to be
constructed from Purnia via Amore,
Bahadurganj, Tera Gaj and Digal
Bank up to Galgalia. This is most
ncglected area. Without having any
means of proper communication in
that area the people are feeling very
much disgusted. It s a jute growing
area. The cultivators there find it
very difficult to take their goods to
defferent market places. Some days
back, 1 remember, when the present
Railway Minister was in charge of
Communications he had been to
Purnia District. At that time we had
requested that a line should be opened
from Purnia to Galgalia through the
route I have just now mentioned. I
do not know whether he remembers
it now or not. However, I would
once agsin request him to give due
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censideration to this matter of open-
ing a new line from Purnia to Gszl-
galia. That will to a great length
relieve the sufferings of the people of
that area, especially the cultivatora.

Then, during the harvesting season
thousands and lakhs of labourers from
Sonepur rightt up to Katihar go to
Bengal and Assam. At that time
you will ind that the number of
labourers travelling 6h the roofs oz
trains is not less than the regular
passengers. ‘That is a very aanger-
ous thing. This is their pitiable
position on both the occassions, when
they go as well as when they come
back. I would therefore, suggest
that at least during the harvesting
season there must be some arrange-
ments to run special trains from Sone-
pur to Kathiar right up to Siliguri, so
that these labourers can travel in
comfort and the regular passengers
may not be put into trouble,

There is one thing which I would
most humbly submit so far as ameni-
ties are concerned. I am glad that
the Railways have made some
improvement so far as amenities are
econcerned, but I most humbly request
the hon. Minister to improve the
amenities further. 1 want to tell him
that I have left taking meals in the
railway stations.

An Hon. Member: Fast?

Shri Mohammed Tahir: I am sorry
I cannot take my meal at railway
stations, because, as a Muslim, I Rave
got some regard so far as the taking
of meat is concerned. What I want to
say is, there is no arrangement in the
‘railway stations for doing Zabiha.
Formerly, there were Muslim cooks
in their railway .tulions, Now,
they are not there, and it is very
difficult to say whether the meat is
Zabiha.

An Hon. Member: This is a s®alar
8tate. -

Shri Mohammed Tahir: Yes; I do
admit that this is secular State. But
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itdmmmnthltqmencumﬂ
the people should no}, take ‘meat
Does secularism mean that one séction
of the people should not take meath
1f that is so, then, it is all right. But
I assure the Hon'ble member that it
does not mean that. We should have
proper meat served at railway
stations. I would request the hon,
Minister to see that he arranges for
the serving of this food at least in
some important stations so that we
may also take our meal with satisfac-
tion. Formerly, the meat was accord-
ing to our faith and our religious
orders. It is known as thatof zabiha.
The word used in our religion is
sabiha. That should be there. We
should have meal to our satisfaction.
If not, it would be very difficult. I
would assure my hon. friends that
most of the muslims have almost left,
taking their meals in the railway
stations on account of Non-Zabiha
meat. We want Zabiha meat. I thidk
you will alse like perhaps =zabiha.
meat.

Lastly, I would submit one thing,
It is about the discrimination that has
been shown in the railway depart-
ment. The Janata trains have been
started in our railways. It is well
and good. It is very good to give
the name ‘Janata’ for a train, but
those passengers who do not travel in
third class and who are used to travel
in higher classes af obviously debar-
red from travelling in the Janata
trains. It is clear discrimination,
because there is no arrangement for-
such passengers travelling in higher
classes to travel in such a train hav-
ing only 3rd class. So, ket there be
a name as Janata train, but provide
upper classes also in such trains
There is no harm if upper classe:
also are put in Janata trains.

I hope the hon. Minister will tak
note of my suggestions. I hope wn
shall be able to see that the sugges
tions are taken note of and actim
taken so that the public might b
satisfied with the railways. This i
all and I have done.
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‘Shri 8, C. Samanta ¢Tamluk): In
1823 railway filnance was separated
from general finance, by a convention.
A  resolution was passed accordingly
in the then Central legislature and the
railway had complete control over its
finances and organisations. By this,
it was not meant that the Govern-
ment had no control over railway
Bnances. ‘The Government had of
mourse overall control. But now, we
And that at intervals, these conven-
tions and resolution® are being renew-
ad and reviewed according to the
amounts that are to be allotted to the
general finances from the railway
finances. According to that conven-
tion and resolution, the railway had
presented their budget every year,
and the general budget had nothing
to do with it. This year, all of a
sudden, in the general finance, an
increase of railway fares has been
mentioned. Why has it been done?
Why has the Railway Minister, in
his speech, mentioned that about the
increase of passenger fares, “I am not
doing anything but the Finance Minis-
ter may do something”? Why should
it be so?

May we not claim from this House
that that resolution and convention
should first be brrught before this
House, passed, and then, necessary
procedure be followed? I think this
procedure should be adopted, and the
procedure that has been taken should
be corrected in future. I hope that
the Railway  Minister will give
thought to this matter.

The present Railway Minister was
the Minister of Communications some-
time ago. I brought in a resolution
to the effect that the posts and tele-
graphs finances should be separated
from general revenues. They could
not accept it. My proposal then was
that if they could not seperate posts
and telegraphs finances—a  subject
which is akin to the railways in
many respects—they should take up
the railway flnances with the general
Anances, and no discrimination need
be made. Still, that was not done,
Now, the Communications Minister
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having becoming the Railway Minis-
ter has yielded to the Finance Minig~
ter encroaching upon the thing. I.
think a time will come when railway
finance will be amalgamated with the
general finance.

Sir, my friend Shri Dange suggest-
ed yesterday that the electrification
of railways can wait. 1 would beg
of him to reconsider it. The-
improvement programmes that has.
been taken up and considered by tne
Railway Board and by this House, In
respect of the first and second Five
Year Plans prove that all items cannot
wait and that all items should be
taken up. This electrification of
lines was con-idered for a long time.
It is not for any imaginary purpose
that Rs. 80 crores will be spent on
electrification. It is a necessity.
Last year, a committee was appointed
by the rsilways to go into the ques-
tion of overcrowding in trains. They-
dealt with overcrowding in Bombay,
Calcutta and Madras and in some
other places. They have submitted
their report as to how to tackle with
overcrowding. We always deery
the railways because they cannot pro-
vide space for passengers who have-
sometimes to ascend to the top of the
trains for travelling. For the trans-
port of goods and passengers, should
we not take the necessary measures?T
The railway line that has been pro-

posed. ..
17 hrs.
[Mg. SPEAKER in the Chair]
Mr. Speaker: Order, order; it is now
5 o'clock. The hon. Member may
resume his speech tomorrow.

RESOLUTION RE: THERMO-NUC-

LEAR TEST EXPLOSIONS

The Minister of Defence (Shri:
Krishna Menon) rose—

Shri V. Raju (Vishakhapatnam):
With your permission, I would like to
say a few words. I am rising on a
point of order for the reason that the--
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Jovernment is not giving us suficient
opportunity to debate foreign affairs
during the current session. Thére-
fore......

Mr. Speaker: No, hon. Member has
ot the right t6 interrupt the pro-
*eedings of this House.

Shri V. Raju: That is true, but we
would like you fo permit a long
debate on this issue,

Mr. Speaker: If the hon. Membe:
wants to make any submission, hu
will kindly write to me. Withou
my permission, except those thing
that are in the Order Paper, nothin
else can be raised, unless it is a point
<of -order which will prevent the fur-
ther proceedings of the House. He
may write to me or see me.

Shri V. Raju: I hope you will give

‘us an opportunity to debate foreign
-affairs,

Mr. Speaker: Whatever is reason-
able I will always do.

Shri Krishna Menon: The resolution
‘that stands in my name, I have sub-
mitted on behalf of the Ministry of
External Affairs and is one which
-causes concern not only to the Mem-
bers of this House and this country,
but the vast majority of peoples in the
world. * This matter came before the
House for the first time in February,
1954, when in a statement made by
‘the Prime Minister, this House called
for what was called a stand-still
agreement on atomic explosions—
nuclear and thermo-nuclear explo-
sions. Since then this idea has
gathered momentum in the world.
‘While there are considerable differ-
ences regarding the general problem
.of disarmament or the degree of con-
trol and inspection that have to be
introduced in regard to nuclear and
thermo-nuclear weapons, there has
been a growing volume of opinion in
-every country......

Shri Braj Raj Singh (Firozabad):
“On a point of order, Bir. Can the
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Kaplosions &
hon. member speak without the reso-
lution being formally mowed In the

House?

Mr. Speaker: He will first of all
gpeak and move the resolution at the
end; it does not matter.

Shri Krishna Menon: ...... with
reference to making a beginning in
that direction for the suspension of
these weapons. This resolution has
been before the House; it has been
circulated. But in view of the obser-
wvation which has now been made, I
will read it out. I hoped that the
time of the House would be saved.

Mr. Speaker: I take it that the hon.
Member moves it as in the Order
Paper.

Shri EKrishna Menon: I move the
resolution as it iz on the Order Paper.

Mr, Speaker: [ will treat it es
moved. The hon. Member can pro-
ceed.

Shri Krishna Menon: The time that
is available to the House to debate
this matter is so brief that it is
essential in the beginning to merition
its scope and its purpose., The resolu-
tion deals, in the first pargaraph,
with the general problem of nuclear
and thermo-nuclear war. But the
bulk of it is concerned with the
mere immediate concerns in regard
to the effects of radiation arising
from these experiments with refer-
ence to mass destruction.

I want to say at this stage that the
approach that the Government makes
to his problem in moving this resolu-
tion before this House is not one of
criticism of any other great power
concerned in regard to the general
policy. This resolution is not on the
issue of forecign policy, but is con.
cerned with the results on humanity
the present generation and the future
and is intended to express the view:
of this House and this country tc
push on the gathering momentum t«
add to the gathering momentum foi
the suspension of nuclear and thermo
nuclear tests, so that in the course o
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the observations one has to mmake, if
references are made to the partucipa-
ticn of any particular country or to
the explosions for which they are
responsible, it may not be taken, not
in this House but outside, that it is
intended as a criticism of a destruc-
uve character.

Secondly, 1 would like to say that
nothing that is saicd either by myself
or in this debate will ever be
construed by our people or others as
anv desire or any lack of recognition
ot the great revolutionary changes
and the revolutionary progress that
ltas been made by the discovery or
rather the release of atomic power.
The fact that we condemn and regret
the usc of this power of mass des-
truction does not mean that we lag
behind anyone in the desire to see
nuclear and thermo-nuclear power
Jevelop for peaceful purposes. There-
Pore, while hard things may be said
and the picture that is drawn of the
destruction in  works both to the
world as it is today and the genera-
trons that will come after us may be
uruesome, that is only one side of the
picture. Given the capacity of man
to apply his great talents and
resources at his disposal for the ser-
vires of mankind, this new power,
the beginning of which was known to
the world. which was made available
to the world in the beginning of this
century, can be of very great service,

The resolution deals in the first
paragraph with the long-term prob-
lem of the prohibition of atomic
weapons. ‘This country and the Gov-
ernment on behalf of this country
have said in every international dis-
cussion, in every international gather-
ing which has debated this peint, that
we stand unqualifiedly and without
reservations for the total prohibition
of nuclear and thermo-nuclear weapons
and all forms of nuclear and thermo-
nuclear and bioclogical war. There-
fore, there is nothing new that is
stated here; we have started and used
our own initiative and such opportu-
nities as presented themselves to
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promote the efforts towards restrain-
ing the further development of these
weapons.

The approach to the short-term
problems is contained in paragraphs
2 to 6. At this stage, one should
refer to the beginning af the develon-
ment of this new energy, going baek
to the boginning of this country, in
1919 when Loid Rutherford split the
atom. Bult he did not believe—he
died in 1937—that atomic energy
would vever be used in large-scale
war. Till 1837 it was regarded as a
laboratory experiment, interesting in
its way and &8 great contribution to
science. In 1932 came the experi-
ments of Cockraft (and also Chadwick
on neutrons) who disintegrated the
atorn using artificially accelerated
particles for bombardment. It is from
that time onwards that the new deve-
lopment begins. In 1938, a year
before the war, when in Germmany
work was being done on further
atomic fesearches, Hahn and Strass-
man started work on the splitting of
the uranium atom. From that period,
the whole of the atomiic power has
come into the fleld of weapons.

So far as the use of them as, what
is popularly known as bombs, was
concerned, in the July of 1934 at
Alamagordo, in New Mexico, the
United States exploded the first
nuclear bomb, Compared to the
modern bomb it was a little toy. The
next month two bombs were dropped
in Japan, one on Hiroshima and the
other on Nagasaki. I will refer te
them in a short while when we deal
with the destructive effects of these
bombs.

These weapons, Sir, are of three
kinds. It is necessary to refer to
them not in order to introduce into &
parliamentary debate a great deal of
detail, but it has reference to the
present-day developments. The first
nf these atom bombs, a typical-sized
one which has an explosive power
equivalent to 20,000 tons of T.N.T., is
what is called 2 fission bomb and it
consists ol fissile materials, such a8
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uranium-* 235, plutonium and &8 num-
ber of other materials. Now the ato-
mic powers have moved far away
from there and today the atomic bomb
hold is merely used as a match to
ignite the hydrogen bomb.

The second type of bomb is the
fusion bomb where explosive action
arises from the sudden evolution of
energy in a “fusion” process in which
various forms of hydrogen interact to
produce helium. Now what happens
is that the process that takes place is
essentially analogous to cumbustion,
but the ‘match’ required to “ignite”
it must produce an initial tempera-
ture of some millions of degrees
centigrade. Such temperatures could
only be achieved by using an
atomic bomb, The temperature that
= produced in the core of a thermo-
nuclear bomb is several times, I am
told, the temperature at the centre

the sun.

Now ctomes the third type of bomb
about which there is a considerable
amount of discussion. But it is
believed that the two great atomic
powers have: already tested them.
That is the fission-fusion-fission bomb.
Tlwat is worse than the fission of the
atom bomb and fusion of the hydro-
gen bomb. This third type of bomb,
believed to have heen tested, consists
of ll.-bomb surrounded by a shell of
ordinary uranium. Copious guantities
of fast neutrons are produced. They
are ahle to produce fission in uranium
-2368. The esplosive power of an
A.-Bomb may be increased enormous-
Ix without uny proportionate increase
i* co«t. Bombs of this type in  the
10-million ton TNT equivalent class
have been  believed to have been
te.ted Thi: is the latest development
in regard to this terrific power of
destruction.

Now, the normal effects of these
bombs are three-fold. One, the blast
that they create: the mere pushing of
air that destroys edifices, structures
and anything that is around. The
second is the heat that is generated
and the third is radition. The greater
part of what T have to say this after-
noon will o devoted to the last, but
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both in Hiroshima and Nagasaki the
damage was largely carried by blast
and heat; in Hiroshima nearly 80
per cent. of the houses were destroyed
by the blast and the heat; and about
365,000 people of that city were
afflicted.

In regard to the effects of the
bombing of these two Japanese cities,
studies made afterwards showed that
people who were there at that time
and survived, or even the soldiers
who went there thereafter, suffered
from the effects of radiation and
some of them began to show signs of
leukemia ~— blood-cell cancer — and
other types of diseases.

Now the effect of this bomb today
compared to hydrogen bomb as I said
a little while ago was eguivalent to
some 20,000 tons of TNT. But a
modern hydrogen bomb, a typical
bomb, is about twenty megatons. ‘a
believe the last one exploded was 1;’
These new bombs are a million timas
more powerful than the bombs drop-
ped at Nagasaki and Hiroshima.

Shri Bharucha (East Khandesh):
Thousand times more powerful.

Shri Krishna Menon: Yes, thousand
times. We, therefore, are in a posi-
tion of having 1o compare what may
be callrd this process of nuclear war
a:x apgainst the molecular war of old
times The use of these weapons
today are not confined to the bombs,
a larg~  stockpile of whirh  exist in
every enuntrv, but their introduction
into what are called tactical weapons,
where it is  assumed that an atomic
head in a cannon will  produce the
effect of a thousand tons of TN'T, and
if wou use a thousand of them wvou
have wverv considerable effects in this
way. Tt is also known that these
tactical weapons are portable and
could he used as molecular weapon
were used before as convention:i
armameont. If you add to it the use
of atomic weapons as warheads to
ruide missiles, then vou have a situa-
tion where the world is faced by the
effect of this destructive power in a
wav where no country, no institution
ran creape and humanity as a whole
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can only perish. If these weapons
were used for war purposes, there
would be very little left in the world,
.n the way of civilisation as we know
1t. I think it is useful for the purpose
of this debate, as the impact of what
we say here may have on public
©opinion, to refer to one or two of these
effects.

[ will read the first one, which is on
the individual. This comes from an
American Army Colonel wha addres-
sed the Sixty-Second Annual Conven-
tion of the Association of Military
Surgeons in the United States. This
is what he said:

“An atom bomb explosion pro-
duces coagulation of the tissues
and the mechanical destruction
of the choroid in the retina by
converting the tissue fluids into
stearn  and  thereby exploding
the retina ™

That 1= the effect on the individual.

1 have here considerable mailerial
with vepard 1o the bombing of the
two Japanese towns. .In Hiroshima
most of the wooden houses within a
radius of one kilomete®* from the
hvpocenter were instantly crushed to
m.oces and the whole of the town was
estroyed. What  is more  imporctant
1 that concrete buildings though they
rhowed a  greater  endurance,  were
also <nbject o fire and blast, and
destroved.

Tie bomh  dropped on  Nagasaki
was more powerful than that of
Hiroshima, but  its destructive force
wias greatly  influenced by the hilly
icrrain of the city. This is o factor
that poes into such protection as one
mav scek frem atomie warfare. The
number of afflicted people in Hiro-
shima  were: 78,000 dead; 37,000

Lwwounded; 14,000 were not to be found:
235,000 afflicted; making a total of
365,000 in a small city of Hiroshima.

Scientific  experiments have been
made as to the results of atomic war
and the atomic bombardment on a
country under present conditions. The
present conditions wvastly very from
Hiroshima and Nagasaki. I think the
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most informative of these are the
civil defence operations conducted in
the United States in June 1955 under
what is called “QOperation Alert”. In
the 1955 exercises it was assumed
that the United States was struck by
about sixty atomic and hydrogen
bombs. Based on the data collected
by the Bomb Damages Assessment
Group of the Civil Defence Adminis-
tration it was estimated that at the
¢nd of the first day of the attack
more than eight million people were
killed and another emght million
would have died a 1ew wecks later.
About a guarter of the deaths would
have been caused by radio-aclive fall-
out; that mes: s, even if they  had
becn hundreds of miles sway from the
explosions, they would still get killed.
“It is also estimated that the attack
would have damaged 11 million dwel-
Lng units and rendered about 25 mil-
lion people homeless. In New York
alone, a five megaton bomb at
surface-burst  (that 1s, burst on the
ground) would have killed about 3
million people, that is 38 per cent. of
New York's population, and injured
another 23 per cent. That 15, out of
every eight New Yorkers about three
woere estimated killed and two injur-
od.”

The blast effect of a single thermo-
nuclear weapon is  enough to destroy
the very largest of the cities. TIts
radiological effect is  enough to
devastate an arvea as much as that of
som of the largest States in our coun=
tey 100,000 square miles can pro-
bably bLe taken as 3 reasonable figure
for the area of radiological hazard
arising from a mulii-megaton bomb-
100.000 square miles is not a small
area. 1t is in  fact somewhat less
than 1/500th part of the total land
surface of the earth.

The British research on this, the
results of which are more conserva-
tive, as can be expected, siates thus:

“Given a sufficient number of
bombs, o part of the world would
ecgcape cxposure to biologically signi-
ficant levels of radiation; to a greater
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or less degree, & legacy of genetic
dsmage would be incurred and an
increased incidence of delayed effects

sn the individual would probably be
mdnoed Although it is difficult to
imagine the general occurrence of
radiation intensities which would
eliminate the entire human race,
atomic warfare on a large scale could
not fail to increase for many genera-
tions the load of distress and suf-
fering that individuals and all human
societies would be called upon to
support.”

An Army General, General Gavin,
was called before the Senate Enquiry
Committee last year, and he wmas
asked by Senator Duff what he
thought would be the effect of atomic
explosions, of bombs dropped on
Siberia, on the Russian people. This
was his answer. He said he was not
really competent, and he said ‘you

have to ask the Air Force’. This is
what he said:
“Current planning estimates

run on the order of several
hundred million deaths that
would be either way depending
upon which way the wind blew.”

Therefore, it is possible for the peo-
ple who release the bombs them-
selves to be killed.

*“If the wind blew to the
south-east they would be mostly
in the TU.S.S.R., although they
would extend into the Japanese
territory and perhaps down into
the Philippine arez. If the wind
blew the other way, they would
extend well back up into West-
ern Europe. And I use the figure
‘several hundred million", which
contrasts with one estimates that
we hitherto have.”

Now, this is the situation in war
dime. But, fortunately, although
there are threats of war, we never
had the experience of the use of
these weapons for the purpose of
mass destruction, except the two
cases | have mentioned, at the end of
the Second World War.
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But we are now concerned with the
large number of explosions that are
taking place, each qne prgbably more
stupendous in its effect. And if we
are to understand the power of these
explosions 1 think the best thing i=
to say that the last explosion of the
United States, the big one that was
exploded in Bikini in 1934, followed
by that of the U.S.S.R. in November
1955, are both supposed to be multi-
megaton bombs., And scientists have
calculated—and I am told accurately
—that the explosive power of each
one of these bombs is more than
double the explosive power of the
explosives used in all the wars in
civilisation.

Shri Bharucha: Three times as
much.

Shri Krishna Menon: We are
informed that the chemical explosivey
required to make this kind of vl
would cost Rs. 2,000 crores and wo
occupy many hundreds of buildings
like this; and at the same time, one
of the bombs would probably cost a
few crores of rupees. It might
interest the Finance Minister to know
that there is some economy factor,
but of a character which is wvery
Eruesome.

On the whole, the calculations are
that there have been 110 of these
atomic and thermo-nuclear explosions,
seventy by the United States, thirty
by the Soviet Union and ten by the
United Kingdom. I would like to say
here that these are only rough esti-
mates, because each of these countries
is not likely to reveal the exact
figures.

Now, in regard to the effects of
these explosions, I would like to deal
with them under four heads. Thy
first of them are the general effects
of these explosions. ‘The purpose of
this Resolution in asking for a stand-
still suspension of these explosions i
that on the one hand that would be
the first step towards atomic dis.
armament, and if there be no further
experimentation, if the world paower:
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concerned were brought to. the posi-
tion that there would be no more
experimentation, it means that there

¥ would be no more manufacture; there
will be a holding back of the progress
towards atomic destruction. That is
one part.

® But much more than that—and that
is what concerns the yast masses of
the people, naturally, on account of
the suffering that will be inflicted—
are the effects of the explosions them-
selves, apart from any war. Ewven if
there is no war, if the experiments
are made, what are the effects? Those
effects are of the third kind, to which
I have referred, arising from radia-
tion, which may be either on the skin
surface or it may damage and do
injury to every part of our anatomy.

. The latest about these general
. - Yects has been spoken of by the
¥ Nobel prize winner, Dr. Linus
- Pauling, chemist at the California
Institute of Technology, when he said
that the bomb test scheduled for the
Christmmas Island in the Pacific—now
over—would lead to one thousand
deaths from leukaemia, that is cancer
of the blood. 1f the bomb tests are
carried on at their present rate, he
said, the number of children born in
each pgeneration with such serious
effects as feeble-mindedness and de-
formities will be increased by 200,000,
“All scientists are agreed that the
cffects of the H-bomb tests are very
small when compared with natural
radiation”, Dr. Pauling said, “Bw
when you convert these effects to
many people, the number becomes
large enough to anyone interested in
human suffering to be concerned
+« about it."

i) It is estimated that the children of
the present population of the United
States will be some 100 million. And
today two millions of them suffer
from deformities and other results of
mutations in the normal course, but
as a result of -these tests those will
be increased by several thousands, and
may be much more. And if the tests
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were carried on on a larger scale, it
would be difficult to say what would
happen.

According to the British Medical
Journal, British opinion so far as the
official, scientific side is concerned,
has rather tended io say that it is not
s0 bad as it looks. The general
argument has been that in the human
frame there is so much radiation—
that is true—arising from the radia-
tion of the rocks around us or the
potassium in the body and other
causes. There is natural radiation, and
therefore the argument advanced—
not by scientists, but by politiciana in
the United Nations—is, “You have so
much radiation in you, so what does
it matter if there is a little more?”
The answerto that is, it is just like
saying that normally when we stand
we probably carry on our bodies
somewhere round 15 lbs. of atmos-
pheric weight per square inch, and so
with another 15 lbs. we will not feel
uncomfortable, So it is just a ques-
tion of the margin. 1 think, Sir, I
must go through this very quickly.

The British say—this is from the
British Medical Journal Lancet:

“We are alarmed at what may
happen if tests go on much longer
and we are unconvinced that harm
has not already been done. It seemns
that the Government in its attitude
to the control of nuclear tests, is
depending too much on certain
reassuring facts and not making
enough allowance for the big gaps
in knowledge.”

1 referred to the general effects
with regard to radiation. But the
main etfects arise from three sources.
One is conthmination, the other ia
genetic effects of the mutations that
are induced which lead to the birth
of imbeciles or deformed creatures,
and all kinds of things like that. Now,
with regard to contamination—it is
not as though one picks out from one
country, but it seems we have more
information about {t—the Afirst
hydrogen bomb was exploded in 1954,
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and the world did not know of its
real nature till two years later. The
reason was that it happened that
during the explosion, the Japanese
fishing craft called Fortunate Dragon
—not so fortunate in this particular
case—carried 23 fishermen who were
affected, and that came to the atten-
tion of the Navy authorities in the
United States, and their treatment
and looking after and the general
publicity brought to the world the
information about the effects of the
hydrogen bomb. In Bikini, which
bomb is regarded as of the same size
as the bomb exploded by the Soviet
Union a few months afterwards, these
are the results:

‘“Thirteen months after the first
hydrogen bomb test in Bikini in
1954, the contaminatdd water
mass of the Pacific Ocean, at the
scene of the explosion, had
spread over one million square
miles "

“Two days after the 1954 tests
the radioactivity of the surface
waters near Bikini was observed
to be a million times greater
than the naturally  occurring
radio-activity. This material was
transported and diluted by
ocean currenis, and four months
later concentrations three times
the natural radiation were found
1,500 miles from the test area;
thirteen months later the con-
taminated water mass had spread
over a million square miles. Arti-
flical activity had been reduced
to about one-fifth the natural
activity, but could be detected
3,500 miles from the source.”

This is the result of the examination
and reporting on the sequel of Bikini
bomb.

There was a report in Indian news-
papers at that time that many articles
of food sold in Calcutta had been
found to be contaminated by radio-
activity by a2 team of scientists of the
Calcutta University  College of
Science. I have not been able to
discover what further investigations
were made in regard to them. For
lack of time, I will not read out the
remainder.
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Perhaps, the most far-reaching
effect of radiation is what happens to
posterity. About this, is little
direct knowledge. Even if we =ccept-
ed the view that the present hazards
are small, in view of the common
judgment that the far-reaching effects
are not known, are not measured, the
exploding of these bombs in such a
way as would affect posterity becomed
a grave danger. The British Research
Council says:

“There is little direct knowledge
of the genetic effects of ionizing
radiations on man, but with certain
reservations it is justifiable to draw
upon our knowledge of the effects
of radiation on other organisms.”™

Experiments have been made on flies
and since they breed so quickly, it
is possib.e to know for how many
gcnerations it would have effect and
so on. In the case of man, it would
take a century teo find out.

“Damage to genetic materials
cumulative and irreparable.

it must be realised that genetic™
studies incvitably tend to be slow and
that sufficient knowledge on which to
base these firm conclusions will be
accumulated only after many yecars of
intensified research.”

The American conclusions on this
are far more emphatic. The National
Academyv of Sciences of the United
States says:

“The basic fact is—and no
competent persons doubt this—
that radiations produce mutations
and that mutlations are, in gen-
eral, harmful. It is difficult, at
the present state of knowledge
of genetics, to estimate just how
much of what kind of harm will
appear in ecach future genera-
tion after mutuant genes are
induced by radiations. Different
gBeneticists prefer different ways
of describing this situations; but
they all come out with the
unanimous conclusions that the
potential danger is great.”

The same conclusions have been
maore emphatically reached by more
recent investigation. The effect om
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genes and chromosomes which are
measured in the lower species are
regarded as sufficient to know that, if
there were an atomic war or even if
there were not, but the test explosions
continued, are enough to induce
mutations in the whole world of a
character which will affect a consi-
derable part of the population. So
much for genetic effects.

Perhaps the worst eflect of the fall-
out from these nuclear bombs is the
consequences of ingestion of radioac-
tive substances which comes either
from the air or from the soil. A subs-
tance which the scientists call stronti-
um 90 first came to public knowledge
only as a result of thermo-nuclear ex-
plosions. This particular aspect must
concern us a great deal more today.
Because, during the last two or three
vears, these bombs instead of being
exploded on the surface or near the

_urface, are now exploded high up in

higher aftmosphere. Therefore, the
immediate conseguences, for example,
of any explosion in Christmas Island
would be wvery small. The fact is,
from the fall-out from these bombs,
the meoest harmful substance—1 am
not dealing with all the substance—is
that called strontium 90 which is
chemically akin to calcium and there-
fore, is absorbed in the body in the
same way as calcium is absorbed. The
great American authority Dr. Lapp of
the United States tomic Energy
Commission, who, incidentally in
reviewing the book that had heen
published by the Government of
India, referred to the soundness of
the inferences drawn and wondered
how the Government of India came
into possession of all this knowledge,
and suggested that the time had come
for de-classifying the information,
says:
“The unigue nature of the hazard
is indicated by the fact that one
ounce of radio-strontium, or
about a teaspoonful, contains the
equivalent of the maximum pos-
sible amount for every person
on earth. The number of atoms
in an ounce of material is so
astronomical, even when divided
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by the population of the earth,
that it amounts to 70 trillion per
person. Many pounds of radio-
strontium — (and this is the
important part, for, after all we
have been talking about ounces)
—are produced in a super-bomb
explosion.”

Dr. Kothari, the Adviser to the
Defence Ministry tells me that the
amount of radio-strontium that came
out or would have come out from the
15 megaton explosion is about 30
pounds. But, fortunately for us, or
account of the enormous heat that
generated, the whole of the substance
goes up into higher atmosphere and
probably may take ten years to come

down. By the time it comes down 1ts
radioactive effect becomes less. Its
half life is about 10,000 days. It

emits rays which are harmful to us,
when it descends from the atmos-
phere, it settles on the ground or on
plants and foliage which are
eaten by cattle, The cattle transmit
some of the strontium 90 to
the human beings. Fortunately for
us, there are certain defence mecha-
nisms against strontium in the plant
itself and in the cattle. But, it is
pointed out that in the countries of
Asia, particularly in countries like
this, where the greater part of calcium

comes from vegetables, the danger
is greater. In Western European
countries and the economically

advanced countries, a greater part of
the caleium is absorbed in the human
body through milk. But, here, the
greater part comes from vegetable
substances. We, probably, would have
10 to 100 times more harmful consa-
quences from the fall-out strontium
than the European population would
have. That is not an argument for
not eating vegetables. But, those are
the facts. The considerable amount
of strontium that Is released, when it
gets into the human body, works into
bone in the same way. as calcium
does. Calcium builds the bone.
Strontium creates bone cancer and
also induces leukaemia and cancerous
diseases. There is no known method
of treatment of this though many
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clgims are made. There are other
radio-active substances in same way.
But, this is considered to be the worst
enemy in this matter,

I would like to read a little more
about strontium because it is pro-
bably the worst hazard in this, Gtving
evidence before the United States
Congress, a Member of the United
States Atomic Energy Commission
whose name is not revealed, said:

“Let me be more specific. One of
the nuclear products seleased by
any nuclear explosion is a subst-
ance that is called radio-active
strontium. Unlike ordinary stron-
tium, this strontium gives off beta
radiation, which is one of the three
kinds of radiation emitted by
radium. Prior to the atomic age,
there was no radio-active strontium
in the atmosphere of the earth.”

Now, that increases the responsi-
bility of those who have today the
power to stop these explosions.

“There was no such material
before the commencement of
these explosions. The gentleman
in question continued:

“Of the radio active strontium
released in an explosion of a large
thermo-nuclear weapon, some
falls to earth rather quickly over
thousands of square miles and
some is shot up into the stratos-
phere. From thence, it settles
down, diffusing throughout the
whole envelop= of atmosphere
that surrounds the earth. Rain-
fall speeds its descent, but it
comes down slowly; only a frac-
tion of it is deposited on the earth
during the course of a Yyear.
From the earth’s soil, radio-active
strontium passes into food and
then into the human body, where
it is absorbed uto the bone
structure.”

And this is what it does:
“Here its beta rays, if intensec

enough, can cause bone tumours.
We know that there is a limit to
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the amount of ;this ,strontium
that the human body éan absorb
without harmful effects. Beyond
that limit, danger lies and even
death.” :

The problem is to fix the limit I
have read out the quantity of radie-
strontium that falls out from one ex-
plosion. The statement goes on:

“In any event, there is a limit
to the tolerable amount of radio-
strontium that can be deposited
in the soil. Consequently, there
is a limit to the number of large
thermo-nuclear explosions that
human race can withstand.

“The sheer fact of this effect
iz certain. The new power we
have in hand can affect the lives
of generations still unborn.”

That is the evidence given to thés
United States Congr2ss by a Member
of their own Atomic Energy Com-.
mission.

Let me refer to the Japunese testi-
mony on this subject. Dr. Tadayoshi
Doke of the St. Paul's University,
Japan, after a detailed examination
of the problem of ‘Contamination of
the World by Fall-out from Nuclear
Test Explosions’, has observed (March
1957):

“The conclusions which may
be drawn from the above consi-
derations are that, even if the
tests of nuclear weapons are stop-
ped right now, the average
amount of accumulating strontium
90 is bound to excecd the maxi-
mum permissible amount for the
population.

“Further more, if the tests are
continued at the rate of today,
the average amount of accumulat-
ing strontium 90 will exceed the
maximum permissible amount
for the occupational workers.”

This statement has not been sub-
stantiated by anybody else.
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It is believed that the explosion 'of
ane of these .negaton bombs is equi-
valent to a ton of radium, that is to
'say equivalent to the radio activity
& {04 of radium. The total quantity
o redium so far produced is only a
4ew pounds. Fortunately for us the
radio-activity that is liberated in the
explogion does not last as long as
that of radium. Radium would pro-
bably last for thousands of years, but
this goes away after some time, but
at any rate, the amount of discharge
at the time of explosion is consider-
e&d equivalent to a ton of radium.

These are the effects which are now
beimg seen all over the world, The
Japanese have protested ‘to a  very
considerable extent. They have
made representations to wvarious
Governments against the contamina-
tion and the pollution of air and
water,

It is no argument to say that any
country is exploding bombs on its
own territory. I have heard it said
in defence of the Soviet Union or in
extenuation of their bomb explo-
sions that they have offered to sus-
pend the tests. [ think we are en-
titled to ask: if they have offered,
why don't they suspend them? Sec-
ondly, it has been argucd that it ia
on their own territory. It may be
on their own territory, but the atmosa-

pheric envelope of this air cannot
be partitioned, and what is more,
nobody can contrel these winds.

Even in Bikini, when the  wind
velocity was only about 20 miles an
hour, it extended to 50 miles on one
side and 120 miles the other way
in a few hours. .

That takes us to the present posi-
tion as to the stage of discussion on
{this matter and to the position we
take up. The Government of India
have asked for total suspension of
these tests. They have even suggest-
ed that any country that takes the
initiative in this suspension would
make contribution to the whole pro-
blem of suspension. And this is not
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merely a sentimental position, be-
cause when you look at the destruc-
tive atomic power and the develop-
ment that has been reached, it is like
this, The atomic Powers today,
certainly the two great Powers, have
got the capacity, have got weapons
of destructive capacity, to wipe out
this planet. So, if that is so, what
is the use of having ten times the
pPower of wiping out. You can wipe
us out only once. Therefore, there
is nothing more to be gained by these
experiments of these weapons. And
their consequences are very seTious.

It is true that each country has
stated that it will stop the tests if
the others stop it, and they have also
in the joint communique issued when
the Prime Minister went to Moscow
both condemned the use of these ex-
plosions. I have not got the phraseo-
logy here, but it says something
about stopping them, but we hawve
said in  this resolution that any
country that either tries to reach
agreement or takes the initiative in
suspending these tests would make
a great contribution in relieving the
great concern of humanity all over,
particularly in the countries that are
near the centres of the explosions.
Most of these explosions takc place
in the Pacific Ocean or in the large
land mass of the Soviet Union or in
the deserts of Nevada in the United
States, but as I said, the wind does
not wait for anybody, and it depends
on which way it blows.

It is somewhat of a misleading
situation that today these explosions
take place high up in the air, and as
happened the other day—1I1 speak here
as a layman—when the United King-
dom arranged for a bomber plane to
go through the cloud, and it was re-
ported there was not much damage.
There could not be very much be-
cause it was exploded very much
high up and the fallout comes down
slowly only after a few months or a
few vears. Therefore, we are likely to
be consoled that on account of the
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mew technique of exploding it so
nigh it is not easy to contaminate
and therefore the results are not so
bad.

Now, our attempts in this connec-
tior. both before the Disarmament
Commission and the United Nations,
and the momentum of public opinion
and the various interventions made
by the Prime Minister with regard to
foreign countries during exchanges of
views have resulted no doubt in the
momentum of world opinion. In 19854
when this statement was made in
this House, that was the first time a
call was made for suspension. It is
true there are millions and milliens
of people today who join movements,
sign manifestoes and so on in sup-
port of it, and of course, there is the
feeling in every country, Govern-
ments apart, that there must be a
suspension of these tests.

The objections raised are that it is
not possible to desect ‘these explo-
sions and thercfore if one country
suspends it, the other country which
is not so moral—and each one says
the other is not so moral—would go
on with the tests and would be at
the greatest advantage. The Govern-
ment of India from the very begin-
ning have opposed this position. First
of all, they have said that from the
amount of scientific knowledge at
their disposal it is not correct to say
that you can explode a Hydrogen
bomb in your pocket, that is to say,
detection is always possible. Though
this position is put forward by the
Governments of the atomic countries,
scientists themselves have supported
the view that we have taken. In the
Bulletin of Atomic Scientists publi-
shed in the United States this matter
js discussed and it is said there:

“It is by now generally known
that testing of thermo-nuclear
weapons cannot be concealed from
the world; its cessation therefore
will not need verification by inter-
national inspection, which has
been the bone of contention bet-
ween West and East ever since.
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U.N. negotiations concerning the
control of atomic enelgy

in 1845. The testing of m
continental missiles is not equally
easily detected from outside the
testing country—if the latter has
at its disposal the land masses
of Hiberia, or the wide reaches
of the Pacific. However, a relati-
vely small number of extra-terri-
torial, internationally manned
radar stations within each large
country would probably suffice to
make‘ the concealment of such
tests impossible. It can be suggest-
ed, therefore, that foolproof
control of the perfection of inter-
continental ballistic missiles, as
such, as well as that of nuclear
warheads, is technically feasible
witho:uit excessive interference
with national sovereignties. The
possibility of freezing the arms
race in the way suggested.. ..

in fact, this was one of the pre-
posals put by the Government of
India before the Disarmament Com-
mission to frecze the arms race——

“The possibility of freezing the
arms race, in the way suggested
...... thus depends only on whe-
ther the U.S. and the Soviet Union
want‘this to happen, and not on
t_echmcal difficulties which stand
in the way of an agreed and con-
trolled elimination of existing
weapons. . .,

... .Furthermore, they argue,
only such a freeze can prevent the
nations not now in the van of the
arms race from acquiring wea-
pons :_>f mass destruction. The
acquisition of atomic weapons by
smaller powers is bound to create
a multilateral danger, less predi-
ctable and less controllable than
the present danger of the out-
break of atomic war by one of the
two armed camps.

....Their belief that we are now
offered literaly the last opportu-
nity to avoid an irrevocable dead-
lock of mutual terror is a sober
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estimate of reality, and not an

exaggeration to whip up support
for a pet disarmament plan.”

Therefore, there is no reason to think

that by and large these tests cannot be
detected.

A new proposal has been now put
forward more or less as an answer to
the demand for total suspension.

This was made before the Disarma-
ment Commission, when India pre-
sented her proposals, and came from
the United Kingdom in what is called
the limitation and registration of tests.
Government have taken the view and
have propounded it before the Com-
mission and later, that this proposal
of the limitation or regulation of tests
is by far worse than the present situa-
tion, because the limitation of tests
and their registration would mean that
ope international authority is given
i« the use of atomic weapons. You
legalise them; you give it a moral
sanction.

But, apart from that, no onc recally
considers that limilation or registra-
tion of tests is possible, because if the
argument against suspension is that
vou cannot detect the other fellow's
explosion, that would equally apply
to this, because limitalion means con-
trol, and control means detection; and
if it cannot be detected for the pur-
pose of suspension, how can detection
take place for the purpose of limita-
tion?

Therefore, it appears to us mercly as
a political response to a genuine de-
mand for the total suspension of wea-
-ons. Therefore, the Government of
ndia, in all the conferences, despite
he fact that, much to our regret,
apan has supported this posith}.
jave been definitely opposed to this
o-called compromise position, bef:au:.e
he number of tests that are register-
«d and conducted would be adequate
to bring about all the evils to which
I have referred a little while ago.

May I say here that we have now
resched a stage When the continuation
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of these explosions have passed on to
nearer or greater potential harm than
ever before. While it is true, as I
said in the beginning, that this coun-
try would never stand against the
experiments that are necessary for the
progress of science, we are not dealing
with that particular aspect at the pre-
sent time.

‘We are passing to an age when these-
weapons, whether they be thermo-
nuclear or nuclear, are becoming part
of the ordinary arms race of Govern-
ments. Their manufacture is becom-
ing easier, and their costs are going
down. As I said, even when it was
first braought about, the cost was very
small. Now, they have discovered
other processes which bring down the
cost further. And with the knowledge
of atomic science all over the world,
and what is more, the application of
atomic cnergy for peaceful purposes,
which would develop technigues in
every cauntry, which would develop
experts in every country, the manu-
facture of these weapons by a consi-
derable number of nations becomes
more and morce probable.

While in 1945, the econtrol of atomic
encrgy was first mooted in the United
Nations, the problemm was much sim-
pler than it is today, because the stocks
of raw material were known, the pro-
cesses were known, and it was possi-
ble to exert control much better than
THOW.

Therefore, we are now passing on
to a stage where the atomic weapon
is becoming a greater menace because
of the capacity of its great spread. It.
is also known that in the military alli-
ances in which the atomic powers are
engaged, the use of tactical weapons is
regarded as normal. And while, =0
far as the United States is concerned,
these tactical weapeons canot be pa_\ssed
on to anybody without Congressional
sanction, in the event of a war or in
the event of a conflict of a large-scale
kind, their importation would be a
matter of only a few days or hours,
as the case may be, according to the-
methods of transport.
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Therefore, this resolution seeks to
-express the concern of this House, in-
deed, a3 has been expressed by the
Parliament of Japan, recently by the
legislature in West Germany, as ex-
pressed by the Heads of States in many
-places, and by large number of
bodies of public. opinion, who have
studied this matter.

Finally, I would like to say that
though it is true that the great discov-
eries in this field, and indeed, in the
atomic fleld, are largely in the hands
.0f these three very great Powers, the
contribution that has made it possible
is not confined to them. Today, if you
ask our scientists, they will tell you
that today this development has been
possible by the contributions made to
the development of atomic science by
people all over the world, not exclud-
ing our Bbabha @and Krishnan and
what is more not excluding the
mathematical contributions of Rama-
nujam long before the atom was
split. Therefore, this power is not
their own. It has been derived from
the common contributions of huma-
mity. It can be used for the p¥rposes
.of its advancement. But now it Jar-
gely threatens, if war broke out, to
exterminate large portions of the
human race, if not all of it, and all
those civilisations, as we know it. It
is, therefore, mnecessary thai such
efforts as we can make by the organi-
sation of world opinion should be
mobilised for the purpose of saving
humanity from the present situation.
While one can cynically say, ‘What is
the use of passing resolution?’ we may
not be blind to the fact that during
the last two or three years, while
tests have gone on and more and
more tests are going on, equally the
volume of opinion has increased, and
the consideration of suspension has
come to be debated upon, though the
objections are put forward.

So, any support that we as & Gov-
ernment and as a country give, any
gathering of the forces in this direc-
tion, would be a contribution towards
obtaining the suspension of these wea-
pons, which T am convinced, would be
a first step towards atomic drsarma-

22 MAY 1057

Thermo-Nyciear Test 1538
KExplosions

ment. Once these tests stop, then
there must .be-a ¢ull imepact on the
atomic race as such.

Sir, there are 19 amendments o
this resoclution. I can only szy that
these amendments reflect the amount
of concern in the House in regard t»
this problem, and also the interest
taken in the study of it, and in sup-
porting, even as the movers of the
amendments consider, a more empha-
tic denunciation of this matter. We
have examined these amendments;
they largely fall into call for action of
a character which has been discussed
in this House before, such as that the
Prime Minister should call the other
Prime Minisbters together, or that he
should call another Bandung Confe-
rence, or that we should come out of
the Commonwealth or that we rhould
stop taking aid and so on and so forth,
Of course, all these probivins have
their own ordinary merits or otheg-
wise. But I regret that it s nut po
sible to accept any of thesc aiaend-
ments. They have served their purs
pose,

Shri Raghunath Singh (Varanasi):
Amendments are not being put to
vote now.

Some Hon. Members: The amend-
ments haye not been moved yet.

Mr. Speaker: It is open to the hon.
Minister to state in advance whul hnis
opinion is on these amendments be=-
cause they are on the Order Paper.

Shri Raghunath Singh: The amend-
ments are not on the Ordcer Paper.
They have not been placed before the
House.

Mr. Speaker: Order, order.

Shri Mahendra Pratap: (Mathura):
This talk has been a crime. Psycholo-
gically, this tulk has been a crime
May I explain?

Shri Krishna Menon: If the amend
ments are not before us, I am wvery
happy. On the other hand, if they are
going to be pressed, I tell you what
the position is. So far as this resolu=-
tion is concerned, it is not possible to
incorporate these smendments, for the
reasons I have mentioned.
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I beg to move:

“This House views with anxicty
and concern the continued deve-
lopment and produetion of nuc-
lear and thermo-nuclear weapons
of mags destruction which if em-
ployed in any armed conflict,
would spell the destruction of
mankind and civilisation.

(2) This House expresses its
more immediate and grave con-
cern about the present menace
arising from the harmful and un-
predictable effects of radiation
:onsequent on the continuing cx-
plosions of nuclear and thermo-
iuclear weapons for test purposes
which are carried out by the
Jnited States, the Soviet Union
and the United Kingdom.

(38) This House regrets and de-
plore that despite the declared in-
‘entions of all mnations not to
:mbark upon war and in the face
»f the mounting opinion and an-
ciety in the world in regard to the
grave and growing menace of
hese tests of nuclear and thermo-
1uclear weapons, to the present
ind the future of mankind, the
Sreat Powers concerned have not
ibandoned their programmes of
such test explosions. They already
proved injurious to populations,
in lands both far and near to
the location of such tests and
dangerously pollute the world’s
air and water and threaten the
present and future generations
with known and unknown risks
and conseguences.

(4) This House further expres-
ses its considered opinion that the
proposals at present canvassed for
the so-called Limitation and
Registration of these tests will not
help to rid the world of the dread-
ful consequence’ of radiation to
present and future generations,
nor pave the way to the abandon-
ment of these weapons of mass
destruction. On the other hand,
such regularisation would tend to
make thermo-nuclear war seem
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1=0oTe legitimate and to  appear
to have the sanction of the world
cormmunity.

(5) This House earnestly ap-
peals to each and all of the three
Great Powers concerned at least
to suspend without further delay
their programmes for the explo-
sions for test purposes of nuclear’
and thermo-nuclear weapons pen-
ding agreement on their disconti-
nuance and the abandonment of
the production and stock-piling of."
such weapons.

(6) This House considers that
if any or all the Powers concern-
ed take the initiative or agree to
the suspension of their test-explo-
sions, & substantial contribution
would be made to rid the world
of the fear which has led to the
present armaments race and open
the way for the lowering of fen-
sions, progress towards disarma-
ment and international co-ope-
ration and peace.”

I commend this Resolution to the
acceptance of this House.

Mr. ‘Spesker: So far as the refe-
rence to the amendments by the spon-
sor of the resolution is concerned, the
sponsor has got all the amendments
before him; every hon. Member has.
gol them on the Order Paper: He will
only have a right of reply at the end.
In advance, he wants to tell the House
what his opinion is on these amend-
ments which are on the Order Paper.
Such of them as are admissible will’
be admitted; others may not be ad-
mitted. But there is no harm, and
the hon. Minister i{s quite in order it
he refers to what has been tabled here,
on the supposition that they will be
admitted, even if they have not been
moved; in fact, they cannot be moved
now. And after they are moved, once
again, the hon. Minister may not have
an apportunity to speak here. Homn.
Members may, therefore, read the
rules, 1 shall now place the resolution

before the
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Shri Mokamea Imam: (Chitasidrug):
1 want to seek some information from
‘the Minister.

Mr. Speaker: Not now; later on

I shall first put the resolut.on before
‘the House.

Mr. Speaker: Resolution moved:

“This House views with anxiety
and concern the continued
development and production of
nuclear and thermo-nuclear
weapons of mass destruction
which if employed in any armed
conflict, would spell the destruc-
tion of mankind and civilization.

(2) This House expresses its
more immediate and grave con-
cern about the present menace
arising from the harmful and un-
predictable effects of radiation
.conseguent on the continuing ex-
plosions of nuclear and  thermo-
nuclear weapons for test purposes
which are carried out by the
United States, the Soviet Union
and the United Kindgom.

(3) This House regrets and de-
plores that despite the declared
intentions of all nations not to
embark upon war and in the face
of the mounting opinion and anxi-
ety in the world in regard to the
grave and growing menace of
these tests of nuclear and thermo-
Ruclear weapons, to the present
and the future of mankind, the
Great Powers concerned have not
abandoned their programmes  of
such test-explosions. These have
already proved injurious to popu-
lations in lands both far and near
to the location of such tests and

dangerously pollute the world’s
air and water and threaten the
present and future generations

with known and unknown risks
and consequences.

(4) This House further express-
o5 its considered opinion that
the proposals at present canvass-
ed for the so-called Limitation
and  Registration of these tests
will not help to rid the world of

22 MAY 1857

Thermo-Nuclear Test 1$33
Explosions

the dreadful consequences of
radiation to present and future
generations, nor pave the way to
the abandonment of these weapons
of mass destruction. On the other
hand, such regularisation would
tend to make thermo-nuclear war
seern more legitimate and to ap-

pear to have the sanction of world
community.

(5) This House earnmestly ap-
peals to each and all of the three
Great Powers concerned at least
to suspend without further delay
their programmes for the explo-
sions for test purposes of nuclear
and thermo-nuclear. weapons pen-
ding agreement on their disconti=-
nuance and the abandoment of the
production and stock-piling of
such weapons.

(8) This House considers that if
any or all the Powers concernerg
take the initiative or agree to the
suspension of their test-explo~
sions, a substantial contribution -
would be made to rid the world
of the fear which has led to the
present armaments race and open
the way for the lowering of ten-
sions, progress towards disarma-
ment and international co-opera-
tion and peace".

A number of amendments have
been takled 1 would like to know
how many hon. Members who have
tabled the amendments are  presen’
in the House, and whether they want
to press any of them.

Shri Bharucha: I want to mov
amendment No. 1.

Shri U. C. Patnaik (Ganjam): 1
want to mowve amendment No. 13,

Shrimati Parvati Krishnan (Coim-

batore): 1 want to move amend
ment No. 12.
Shri Raghunath Singh: I woulc

like to move amendment No. 2.

Shrimati Ila Palchoudhuri
dwip)®
No. 5.

(Naba
I wunt to move amendmer
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8hri Hem Barus (Gauhati): effective measures to  dissuade

Amendment in my name, Sir.

Mr. Speaker: What is the number?
Bhri Hem Barna: I do not know.

Mr. Speaker: 1 cannot admit it; 1
am not going to waive nolice.

Shri Supakar (Sambalpur): No. 10,
Sir,

Shri Sivaraj (Chingleput—
Reserved—Sch. Castes): No. 18.

Shri U. C. Patnalk: No. 13.
Shri Raghunath Singh: No. 2, Sir.
Shrimati Ila Palchoudhuri: No. 5.

Shrimatl Manjula Debl (Goalpara)
No. 18.

Shri Dasappa (Bangalore): No. 11.

jhri Shree Narayan Das (Darbh-
unga): Na. 3

Shri Radha Raman
Chowk): No. 18.

(Chandni

Shri D. C. Sharma (Hissar): No. 8.
Shri H. C. Mathur (PPah): No. 4
Shri Brajeshwar
No. 17.
18 hrs.

Mr. Speaker: Subject to admissipt-
lity. these amendments will be treated
as moved. They are @

1, 2,3, 4,5 7,8, 10 11, 12, 13, 16, 17,
18 and 19

Shri Bharucha: I beg to move:

That at the end of the Resolution,
“‘he following be added, namely:—

Prasad 1Gayu):

“(7» That with the above ends
in view, this House recommends
to the Government: —

(a) to convene a conference of
Asiatic and African Powers oppo-
sed to continuation of nuclear
tests to evolve immediate and

nuclear Powers from further test
explosions;

(b) to convey to the Govern-
ment of United Kingdom that un-
less further tests are forthwith
suspended, India may bhave seri-
ously to consider the guestion of
withdrawing from the Common-
wealth; and

(c) to convey to the Govern-
ments of U.S.A. and U.S.S.R. that
unless further tests are forthwith
suspended, India may have seri-
ously to consider the question of
derlining any further gratuitous
aid or outright donations for her
internal economic development
from both these countries™.

Shri Raghunath Singh: 1 beg to
move:

That at the end of the Resolution,
the following be added, namely:—

“¢7) This House is of opinion
that India should leave the Com-
monwealth if any member nation
of the Commonweallth pursue the
policy of producing and testing the
thermo-nuclear test evplosions.

(8) The Government of India
chould move the U.N.O. to restrain
its members to produce and test
thermo-nuclear weapons failing
whirh all the peace loving nationa
of the world should unite and
resort to social and economic boy-
cott of such nations”.

Shri Shrec Narayan Das: I beg to
move:

“That at the end of the Resolution,
the following be added, namely:—

“(7) That with the above ends
in view, this House recommends
to the Government:—

{(a) to take suitable steps to cons-
titute a National Council for the
prevention of thermo-nuclear test
explosions after convening an All
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India Conference of those interes—
ted in it representing all parties
and views; and

(b) to take suitable steps w
convene an International Confer-
ence for the prevention of ther-
mo-nuclear test explosions repre-
senting all nations with a view
to mobilise world opinion against
it s also to constitute a World
Council for the purpose”.

Shri H. C. Mathar: I beg to move:

That at the end of the Resolution,
he following be added, namely:—
*“(7) This House considers these
thermo-nuclear test explosions as
acts of aggression against human
race and condemns thermn as such”,

Shrimati Ila Palchoudhuri: 1 beg to
move:;

That at the end of the Resolution,
the following be added, namely:—

*“(7) With the above ends in
view, this House recommends to
the Government:—

" (a) to convene a conference in
India on the lines of the
Bandung Conference—of all
such Powers of the world
who hold similar views as
India in regard to the use and
tests of atmoic and nuclear
weapons with a view to mak-
ing a joint declaration of
their views and appealing to
nuclear Powers to desist from
making further test explosions
and use of nuclear and atomic
weapons for destruction of
humanity; and

(b) to evolve a scheme for close
co-operation of various coun-
tries in regard to peaceful

Explozions

the discontinugtion of the produe-
tion and expléaion ¢ these nuc-
lear and thermonuclesr weapons.”

Shri D. C. SB8harma: 1 beg to move:
That at the end of the Resolution

the following be added, name}y :—

“({7) With the above objectives
in view, this House recommends
to the Government of India to
intensify its efforts at national
and international levels so as to
secure the tdtal abolition of such
tests and the total banning of the
manufacture of nuclear and ther-
mo-nuclear weapons.”

Shri Supakar: [ beg to move :—
That at the end of the Resolution,

the following be added, namely: —

“(7) This House humble urges
upon the United Nations Organi-
sation to so amend its Charter as
to incorporate in its ‘Purposes ard
Principles’, the total and immedi-
ate ban on the production, use
or the test explosion of any
nuclear or thermo-nuclear wea-
pons by any nation”.

Bhri H. C. Dasappa: 1 beg to move:
That at the end of the Resolution,

the following be added, namely :(—

“(7) With these ends in view
this House recommends to the
Government of India the desir-
ability of initiating talks with all
such Nations or the world as are in
agreement with the above object-
ives for the purposes of mobilis-
ing world opinion against produc-
tion of nuclear and thermo-
nuclear weapons, their test explo-
sions and their use in case of war
and of making the world safe for
humanity.”

uses of the atom". Shrimat! Parvathi Krishnan: I be‘..
to move:

That at the end of the Resolution,

Shri Naludurgker: 1 beg to move:
That at the end of the Resolution,

the following be added, namely:— the f°u°wb_" be added, namely:-f

“(7) This House appeals to all “(T) With the above e

other nations of the world to view, this House recommends:—
bring possible effective  pressure (a) that the Government take

upon these three great Powers for steps to convene a Conference
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of the I“wers opposed to
continuation of nuclear tests
to evolve immediate . and
effective measures to dissuade
nuclear Powers from further
nuclear tests and stock-piling
of nuclear weapons; and

{b) that the appeal of this House
be forwarded to thz Parlia-
ments of the USA, USSR
and the UK.”.

Shri U. C. Patnaik: I bog to move:

That at the end of the Resolution
the following be added, namely ' —

“(7) This House recommends to
ithe Government of India,—

(a) to take the initiative and
launch a world-wide campaign
against nuclear and thermo-
nuclear tests;

(b

e

to call for a meeting of Asian
and African nations to pro-
test against individual West-
ern nations defiling the air
and water of Afro-Asian
countries while endangering
humanity itself by these tests,
for their own defence pre-
parations; and

{c) in particular to warn the
United Kingdom in  unamb-
iguous terms that India will
quit the Commonwealth if
Britian persists in these anti-
humanitarian activities”.

Bhri Radha Raman: I beg to move:

That at the end of the Resolution,
the following be added, namely:—

“{7) This House requests the
Prime Minister of India to take
immediate steps as will lead to a
Conference of Prime Minisiers of
such countries as have been hold-
ing thermo-nuclear test eéxplo-
sions, with a view to achieve the
above objects”.
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Shri Brajeshwar Prasad: 1 beg to
move;

That at the end of the Resolution,
the following be added, namely:—

“(7) This Hlouse i3 of opinian
that an  ultimatum  chou'd be
given to the U.S.A. only to siup its
test explosions failing which the
Governme:l of India  will make
an offer either of @ fecderal union
or of & military alliance to China
and Russia”,

Shrimati Manjula Debi:
move:

Ibe.gl“.o

That at the end of the Resolution,
the following b add&d, namely :—

“(7) This House is of opinion
that India should send delegation
to the three Big Powers to stop
immediately further nuclear or
thermo-nuclear tests. This dele-
gation may be of National or
International character, repre-
senting the world opinion against
the use of these deadly weapons
against mankind.”

Shri Siva Raj: I beg to move:
That in the Resolution—
In para 6 add at the end—

“and this House appeals, in the
name of humanity, to the people
of the United States, the Soviet
Union and the United Kingdom
to join with the people of India
in their effort to make their res-
pective Governments to stop fur-
ther test explosions.”

Mr. Speaker: All these amendments
are before the House.

Shri Mohammed Imam: May 1
make a submission, Sir? This is a
very important subject and all of us
are anxious to take part in the debate,
There are so many amendments and
the time at our disposal is wvery
limited. So, 1 submit that if the
Minister is agreeable, this resolution
may be taken up on another day and
a full day may be fixed or at leam
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a few hours. It is quite necessary
on account of the importance of the
matter which concerns all.

SBhrimati Parvathi Krishnan: I
would like to support it.

Mr. Bpeaker: Does the Prime Minis-
ter want to say anything about the
suggestion?

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharlal
Nehru): They can have a week if
they can find time. I cannot find it.

Mr. Speaker: These amendments
whose numbers have been read out
are also before the House along with
the resolution. Hon. Members can go
on till 7 o'clock. Each hon. Mem-
ber may get about 10 minutes,

Shri T. B. Vittal Rao (Khammam):
What can be said in 10 minutes? I
will meke a submission. You are
aware that on Friday, there is a Pri-
vate Members’ day and there will
be 24 hours. On that day Private
Members will have a chance only to
introduce Bills and there is no chance
for the Bills to be taken into consi-
deration. These 2§ hours may be
allotted for this.

Shri Raghunath Singh:
very good suggestion,

That is a

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The matter should be finished today.

Shri U. C. Patnalk: In view of the
fact that the hon. Minister himself
has taken one hour and there is only
one hour more for all the Members
who are anxious to speak, I would
suggest that on Saturday some time
be given to this.

Shri Jawaharial Nehru: Certainly,
Sir, it you consider that necessary or
desirable, the House will sit a little
late today, till hal? past seven or even
eigth. . (Interruptions.) I might
point out that I am placed in a slight
difficulty. I do not mind if the hon.
Members do not want their private
Resolutions on Friday and that time
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is taken for this. But; I am natural-
1y interested in this Resolution and it\
was my intention to say a few mords .
at the conclusion of the debate. My
colleague will not speak agdin; I shalk
wind up.

Perhaps the House knows that the
Prime Minister of Japan is coming
here tomorrow and he will be here
on Friday especially. Ii may be that
much of my time on Friday may be
taken up in discussions with him. I
would have welcome a longer discus-
sion of the subject. The Government
does not want to stifie discussion on
this important subject but it is &
question of finding time, So far as I
know, I have no doubt that there is
no one in this House who does not
agree with the Resolution as far as it
goes. They wish to add things to it;
that is the point. Now, whate 4r
they wish to add may be for positive
action which can be considered alone
with other suggestions at other times,
separately. It it not an essential
part ot this. There is a certain
importance that a Resolution of this
type should be passed fairly early te
have the effect which we would like
it to have. If it is postponed {for
sometime and then the debate goes
on, I submit, with all humility, that
it loses force, although certainly,
important speeches will be delivered.

Mr. Speaker: The House will now
sit till 8 o’clack, if necessary, and at
any rate till 7.30. There is no harm
if we sgit occasionally a little late.
Spokesmen of the various groups will
have an opportunity to speak and
every hon. Member who hag tabled
an amendment cannot expect to speak.
They will be allowed fifteen minutes
each.

Shrimati Parvathi Krishnan: Mr.
Speaker, Sir, on behalf of the com-
munist group in Parliament and on
behalf of party members outside the
Parliament and, in fact, on behalf of
the women of our country who have
& particular interest in this problem
and in this Resolution, I welcome this
Resolution, that has been tabled today
because it gives us an opportunity to
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dipcuss a matter that is of vital im-
portance as the hon. Mover himself
said—of vital importance not only to
our people but to mankind as a whole.

It is a welcome feature—a feature
for a change—that the Government
has taken the initiative to place
before Parliament a subject which is
unanimously in the interest of our
people; it has placed before
Parliament a subject which is of
utmost importance to the country and
to the world.

But, at the same time, I cannot but
express a sense of disappointment.
While speaking on the Resolution and
in the wording of the Resolution
itself, admirable sentiments are
xpressed. On an issue like this, it
s not enough if we remain content
with sentiments. It is necessary that,
apart from sentiments, we should be
able to visualise, to envisage a way
out of the impass that seems 10 be
facing the world and the people of
the world. This is my only grudge,
and it is with a view to overcome this
lacuna in the resolution that 1 have
brought forward two amendments,
which give an indication of some
positive action that might be taken
by the Government and by Parlia-
ment.

We are holding this discussion to-
day in the background of an
intensiied arms race by the three
Great Powers, particularly intensified
in the field of the thermo-nuclear
weapons. We are meeting today in
the atmosphere of an increase in the
cold war, and also of drawing away
from friendly contacts that might
have been developing during the last
two or three years. It is in this
atmosphere that we are meeting and
discussing this resolution. There-
fore, when we discuss it, we must
discuss it with a view that we put an
end to this, that we want to put
forward certain proposals, put for-
ward certain ideas before our people,
before the Parliament and betdre the
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world, which will lead to end the cold
war, which will help to bring closer
contact between the people of various
nations, and which also will help to
bring a stop to this mad and frenzied
arms race that is taking place in the
world today.

The hon. Mover of the resolution,
for reasons that he expressed, did not
comment on, or even did not draw
attention to the fect that certain pro-
posals have been made by one side
and another. There is only one
proposal that he referred to, but he
did not refer to the fact that it is the
Soviet Union tnat took the initiative 1n
putting forward certain proposals for
a basis of discussion and those pro-
posals were rejected, and the alterna-
tive proposal was the proposal of
giving notice of the tests that are to
take place.

Now, the vyery attitude that the
United States and the British have
taken towards this whole issue of
the nuclear tests in one that causes
grave apprehension. The hon. Mover

went into great detail as to
the warious technicalities of the
cduvelopments in modern  science

wnich have led to the manufacture of
hydrogen bombs. He went into great
details as to the wvarious scientists’
opinion that are there, as to the effects
and after effects of the explosions of
the wvarious nuclear weapons. I
would like to remind the House that
today, even though the Bikini test
took place on the 1st March, 1954, the
after-effects of that test are being felt
in the islands in the Pacific. A well-
known and eminent scientist of
France, Prof. Paul Berthold, has given
an interview to the Press in wvarious
countries pointing out that in his
travels in the Pacific he came across
the after-efforts of the Bikini Island
test two years later. We know today
that already after-effects are going on
as a result of the Bikinl test. We
have resd in the newspapers only a
few days ago that a child in Baigon
died as a result of being drenched in
radio-active rain. So, it is no longer
a matter of speculation; we know that
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the'sa after--effects are there. We
kaow thst our present generation and
the future is threatened by the after-
effects of thermo-nuclear tests.

Today, Sir, in the year 1857, the
danger of war is not only a danger
of killing. When war breaks out, it
is not only & danger of massacre on
a large scale, It is not only going to
be a repetition on a much larger scale
of what happened during the second
world war. Today the danger of
war exists even at this very minute.
With the thermo-nuclear tests being
in the offing, with these tests being
conducted, with the scientists giving
tieir reports that once these tests are
conducted certaily humanity is in
danger for a large number of years,
we cannot hope just to sit back, we
cannot trust on ordinary appeals to
Government, but we have to go one
step further and take an initiative in
mobilising, in channelising world
opinion and the opinion in our coun-
try, in order to bring to bear sanity
on those powers—that today are car-
rying on this mad armsg race.

Various scientists were guoted by
the hon. Member who moved the reso-
lution. He also quoted the opinion
of one scientist where there is a cer-
tain amount of, shall I say, softening
or toning down of the after-effects of
the nuclear tests.

But another eminent scientist, Prof.
Joliout Curie has also referred to this
matter, and this is what he says:

“An attempt is made to oppose
the opinions of scientific experts
and to create confusion as to the
reality of the dangers. A few
days ago eighteen German scient-
ists, including Professor Otto
Hahn, who discovered the fission
of uraniura, warned the Govern-
ment of the German Federal Re-
publiec. The world press gave
this warning wide publicity, but
at once some radios announced

_ that biologists in the United States
ha® found by experimenting on
animals a product which, if intro-
duced into the human organism,
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would protect it against the dam-
aging effects of radiation. Thie
news, so rapidly announced, cer-
tainly withgut @due ciiitrol, ia one
of the manifestations of psycho-
logical war designed probably to
minimise the effect of the German
scientists’ appeal by claiming the
disquiet of public opinion.” :

S0, we have to take all these various
reports very carefully, but certainly
there is one feature that is common
to all countries. Today, apart from
those who are the paid hacks and the
paid scientists of imperialists at the
sampo time, by and large, the scientists
are of one opinion when they say that
the effects of radiation are certainly
very harmful and, as to the protec-
tion that may be #sund out, science
is very far behind. There is no out-
standing scientist who has yet held
forth that promise to the world. Cer-
tainly, it is indeed the tragedy ’
so many great scientists including
Madam Curie, one of the leadigg
women scientists of the world, sacri-
ficed their lives in order to carry out
research in radium, in order to give
to humanity something for curing
diseases and for helping humanity to
live in better condtions, free from the .
fear of disease; while they sacrificed
their lives because of the effect of
radiation, because of the work they
did for science. They fell a prey to
sickness and they were the martyrs
to the cause of science. They would
turn in their graves if they knew that
whatever they contributed, whatever
research they did, is today being used
in order to create weapons of destruc-
tion, in order to carry out tests that
really spell destruction of humanity.
This is the reality today.

Sir, what we expect of our Govern-
ment is that having tsken the initia-
tive in bringing this resolution before
us, having taken the initiative in giv-
ing the Members of Parliament an
opportunity to discuss this issue, hav-
ing taken this initiative, they can go
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wvne step forward and convene & con-

rerence not only of the Bandung
powers, because, today, it is not only

the Bandung powers thut are concern-

ed with it; it is not only the Bandung
powers that have been raising their
voice apainst the thermo-nuclear
wesapons, but all those powers today
where the people, by and large, are
voicings, themselves though their Gov-
ernments, through their Parliament
against the thermo-nuclear tests,
This is how we can bring pressure on
those powers which have to be
brought under control and which will
have to be brought togetner in a sum-
mit conference in order to carry on
discussion in an atmosphere free from
suspicion, frce from fear and sup-
ported by the majority of the people
in order to come to an amicable agree~
ment over this issue.

We have our doubts aand our fears,
much as we weleome ting resolution,
bocause, only in Christimas [ast year,
the Prime Minicter went to the United
States of America and had talks with
thr President of the United States of
America.  After those talks what did
we Jearn? We learnt that the Areori-
cans were now posted with the aspira~
ti#ns of the Asian people; liey are
woll posted  with the improvements
that are there in Asia, but soon after
thut, a very strange understanding
has dawned upon them. Certainly,
the American peaple showed their
love of our country. 13ut, unfortu-
nately for the Amcrican people, the
American Government have gone
back on whatever understanding was
given to them, and there has been
an intensification of infiltration of
United States policy in Arab States
with an attempt to 1solate President
Nasser.

Two years ago, at the Common-
wealth Prime Ministers’ Conference,
a resolution was adopted; a resolution
wherein these sentiments have been
embodied, sentiments that the nuclear
tests should be brought to an e¢nd,
that the Commonwealth Premiers, all
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of them, would get together and try
to do their level best {o bring the
weight of their opinions on the powers
that were cuarrying on the nuclear
tests. But yect today the leading moem-
ber of the Commonwcalith, the guid-
ing star of the Commonwealth is the
country which is respopsible for the’
tests that are due to toke place in
Christmas Islands......

An Hon. Mamber: That have taken
place. ... ....

Shrimati Parvathi Krishnan:...that
kave taken place and will continue in
the Chriztinas Islands. That js  why
wo have alwaeys this fear. Why 13 it
that there is no action” We do not
say thot the Indian Government has
not been deoing whatever 1t could do.
We have certainly welconied every
step that has being taken towards
stopping the tests. We welcomed the
proposals thait werc being put before
the sub-commission on di~armament.
But toduy there has lo be a -qualitative
change in what our Governmuent does,
The times have passed when senti-
ments have to be expressed. Today
the women are marching in the streets
of Japsn. Women huave tuken the
mitiative in Germany. Fyen in Wost
Germany, today the Parliament has
passed a resolution.  Throughout the
world today there is a feeling that
certainly something has got to be
done. Throughout the world in  the
middie of the suspicion that exists, in
the middle of this growing cold war,
therve is one very very welcome fea-
ture, and that is that the force of
public opinion has become something
very special and very etfective in
international life. Here is our Gov-
ernment which has got the force of
public opinion, rbt only of our peo-
ple, but all the people throughout
Asia, people in America, people in
the United Kingdom and people in
every country in the world behind
it on his issue. They have got the
force of this public opinion behind
them. They will have the moral sup-
port of the people throughout the
world and they will certainly haye
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is no need to feel that
or that yet you might

on tender corns. The
gone to play cricket and to-
have to do something elze, to
get the old school tie and certainly
move forward in a courageous man-
ner, because mankind will never for-
give those who miss their opportu-
nities. Today if you take this magni-
ficent apportunity that is before you,
mot only the mankind of today, but
mankind for generations to come will
think not only with pleasure, but
with gratitude and remember that it
is because this initiative was taken,
because the public oapinion of the
world could be channelised by the
initiative you have taken, that the
threat of war, that the threat of
macs destruction even without war
could be averted.

This is my appeal to the Govern-
ment that this initiative e taken, that
the traditions and the culture of our
people be taken forward, that the
cries of those millions of women do
not fall on deaf ears, that the cries of
unworn children do not fall on deaf
ears, that our children and grand-
children should live in a world safe
mnot only from war, but from the
after-effects of radiation and sufe
also from the potentialities of the ex-
periments that are being carried on
with regard to the manufacture of
destructive weapons.

With these few words, 1 would like
te request the hon. Member once
again to reconsider his attitude to-
wards the amendments. 12 this parti-
cular amendment is not acceptable to
him, he can at least come forward
with some amendment which will be
ths operative part of this resolution
and which will go beyond just repeat-
ag the appeal that has been repeated
e and again on the fleer of variows
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Shri Nath Pal (Rajapur): Mr.
Speaker, Sir, I must confess st the
very outset that I have mnot fully
recovered from the fall-out of the
atomic speech delivered by the. hon.
the Defence Minister. I have a feel-
ing, Sir, that the hon Minister per-
haps could have saved himself the
trouble of giving us the origin, the
growth and the present dangers of
nuclear flssion. I think, Sir, he could
have perhaps made an &assumption
which would not have proved wrong
that the legislators assembled in this
sovereign body of the tountry cer-
tainly are aware of the dangers of
atomic and hydrogen bombas. N

After having said this during the
brief time that I have at my dispost g
I shall try to confine myself to the
main part of this resolution today.
This is not the first time, Sir, that
mankind has hovered on the brink of
a catastrophe and this House can
perhaps recall with pride that in
trying to save the world from plunging
headlong into this disaster this coun-
try has played a leading role. I do
not want to strike an unduly patriotic
note, Sir, but when we are moving
this resolution, 1 have this in my
mind. I do not want this House to
join the gueue of those peace councils,
peace organisations, which have been
passing time without number long
platitudinous resolutions on the
desirability of having peace and
stopping all explosions. In the past
when this country, its Parliament and
its Government, took a definite stand
the world took it most seriously. I
want, Sir, that we act on this resclu-
tion also in such a way that once
again we can, persuade the world
about the underlying sincerity of this
country, its parliament and govern-
ment. There are reasons why I am
saying this and I will procesd to give
them soon enough.



a desire that is, I th'nk, !uny shared
by people of all corutries throughout
the world, because it is our future
that is threatened, and more and more
particularly if the scientists are to be
believed, the future of generations
that are to come. We do not want to
quote an Alfred Schweitzer, or Op-
penheimer, or Otto hahn or scientists
from the USSR, or the USA, because
we have seen what an atomic bomb
can do. We do not want to bother
ourselves about megatons, whether
they were 20,000 tons TNT, TRI nitro-
toluene, or something else. There is
Nagasaki and Hiroshima standing and
arning as a beacon before mankind.
t was just enough and if that was
not enough the fate of the unfortu-
nate Japanese fishermen who suffered
from the fall-out when they were as
much as two hundred miles from the
acene of the explosion would have
been enough. This is a thing, Sir,
that is like a thorn on the minds of
all citizens throughout the world.
That is a common factor. We find the
leaders of the two blocs who have
manufactured, these mobs, “with ato-
mic bombs in their hands hidden be-
hind them saying, ‘You stop your ex-
plosion; I will stop after you have
done.! That thing has been going on.
I am reminded of that touching car-
toon by David Low where the leaders
of the two blocs with the deadly wea-
pons hidden behind them, each looking
at the other and saying, ‘You stop
yours; you are manufacturing’ “.

India can play her part here be-
cause it is our bona fides that per-
haps will be believed by the world.
When I make this statement it is with
a sense of fear and apprehension. It
is trus that the twe blocs talk eom-
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tinuously of the necessity or the desir-
ability of stopping the explosions,
stopping the tests. What prevents
them? I think the Prime Minister has
repeatedly hit the nail on the head
when he sald that at the core of the
whole problem is the atmosphere of
fear and suspicion that the two blocs
entertain about one another. And
unless we do as, I think, very largely
this country and its Government have
been doing, f.e. to try to help and
remove this fear and suspicion we
will not be solving this problem.

India had been able to play some
part in the lessening of this fear and
this suspicion. What has happened
today? ‘This is what I want to say,
that when we pass this resolution I
do not want the people in the world
to feel that “here they are joining the
ranks of those who always raijse the
cry of peace, peace, peace in all the
languages of the world or say ‘stop
the atomic bomb".” In the past, when
India came out with a proposal, the
world took it most seriously. There
was danger in Korea, and India came
with a solution. We are proud of this
fact that this nation contributed very
largely in stabilising peace and avert-
ing a major catastrophe in that area,
which would not have happened but
for the sagacity and wisdom which
this old nation brought to bear on the
problem. Then  again the world
hovered precipitously on the danger
of a major catastrophe in Indo-China.
Once again we contriButed something
to bring about sanity to a mad world.
But I do not feel that we are enjoy-
ing today that wonderful position
which we then enjoyed, and I am
very sorry to say this. I will not be
going much into the past, but if this
appeal is to be taken with that degree
of seriousness with which the pro-
nouncements of this nation and its
Parliament have been treated by the
world, we must go to something that
has happened in the immediate past.
Permit me, Sir, to say this, because
I never make personal remarks; 1
was touring many countries in Eureps

B
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during “She past few 'months; and I
found people whose love for this
country cannot L% iwneached, whose
loyalty to the cause of this country
and whose basic belief in the itegrity
and honesty of the political stand this
country has taken from time fo time
cannot be impeached, express some
mle\y some worry about what we
have been doing. The world has
believed in our approach, evaluated
and accepted it on the basis of the
face value of it. But there is no
longer that conviction in the world
that if there be any power throughout
the world which approaches inter-
national problems not with any axe of
its own to grind but really basing
its policy on certain moral principles
whatever the propaganda machines of
the other blocs may say, it was India
whose foreign policy was based and
guided by certain meoral principles. I
think, Sir, the very unfortunate
things that led to the equivocations,
to the vascillations on defining our
attitude towards the tragedy in Hun-
gary bave made many people worry
about the moral basis of our country,
Can we blame them? It was our
Prime Minister who in Miltonic terms
in his mumorable address delivered to
the Aunerican Congress had said,
“When freedom is threatened, jusiice
is menaced or aggression takes place;
we shall not, and cannot, remain
neutral”, That is a policy epitomized
in a few words.,which no one could
have questioned or can question. The
world was legitimately expecting that
we adhere to that policy embodied in
those golden words. .Many people, 1
am sorry to say, think that we fell
from that standard. In our foreign
policy, we have to Testore the
old confidence, if an appeal like
this is to sycceed, that never ghall
this nation deflect from its path of
approaching and deciding foreign
policy on sheer mnerits. We shall not
be lectured or cowed. down. How
nicely were we wld when we were
needing rice and there was the dan-
ger. of starvation, ‘we will rather go
hungry and die than sell the basic
principles of our foreign policy.’ That
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was some stuff, Once again the world
will have to be shown what India
has to contribuss. We' cannot threa-
ten as other nations threaten,” if you
do not do this; our Sixth Fleet will
be coming.” We cannot threaten the
world, “if you do not stop aggression,
our rockets will be flying against
you.” What was our sanction? What
was the basis? Historians will ba
wondering for a time, how could a
nation, militarily so poor,—with du=z
respect to our Defence Minister, mili-
tarily so poor—have played so impor-
tant a role in the counsels of the
world. It was the moral sanctions
you had created, supported by the
combined will of 400 million people.
That was the basis and foundation of
the foreign policy of this nation. Once
again we will have to bear the force
of this moral sanction of India to
persuade those who are power-mad
and going from one explosion
anoth¢r. If we do so, we may o
again play our due part in bringing
sanity to this world.

The atom has got, perhaps, poten-
tialities of destruction of the world.
But, it can re-create another world
ton. We have quoted scientist about
the dangers of “atomic explosions-
Perhaps, in taking the new task upon
which we are about to embark, let us
remember that thc most conservative
estimate shows that we can conguer
the deserts of Sahara, Gobi and Raj-
asthan if the atom is harnessed to
penceful purposes. We ecan wipe away
all the poverty, all the squalor, all
the misery if the atom is harnessed.
Who disagress that it can be and it
should be harnessed? But, there is
one nation that can persuade tlie
world to throw away the bomb and
use the atomn, and that is India. Thal
we can do if we show once again tha
we stand firmly committed to the
policy of non-involvement, ot shaker
by any threat or any promise. Dim-
culties, there will be. * We shall
encounter them and face them boldly
Neither promise, nor threats ghal
deflect us from that path. If we do
this the world will be persuaded ft¢
listen to the woice of this nation.
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Shri V. Raju (\'isakhapatnam):
/Sir, 1t was with a great deal of inte-
. rest that I listened to the speech of

the Defence Ministcr. As the House
would remember, I rose to ask per-
mission to have a full-dress debate on
foreign affairs. 1 do feel that during
this session, Parliament .<hould be
allowed to debate Foreign affairs.
You, Sir, were very kind and pleased
to inforrn me that I should write to
you and you may then allot a day for
Foreign affuirs separately and that
today's debate may be restoicted to
the utom bomb and hydrogen bomb
tests thai are iaking place. '

Mr. Speaker: I did not say wnat
day will be allotted.

Shri V. Raju: I did not say you
said it. I »aid that you usked me to
@ikz to vou and that you might con-
sider the possibility of having a tull-
dress cdebate on Foreign affairs. Hew-
ever, I have the feeling that, although
this Mesolution is very close to or
borders clocely on Foreign affairs, the
greater  siress  today  is upcen  the
seientific aspects of atomic weapons on
the one hand and the moral case
for the banning of those wcecupons., I
do not want to spoil the harmony in
this House by saving tbat a pious
resolution of this nature would not
achieve the objective that we attempt
to fulfil. Therc can be mno dispute
throughout the world that atomic
weapons should not be used. There
is also no dispute that the develop-
ment of atomic weapons, that is, (he
active test of these weapons is itself
dangerous irrespective of their being
used during war. Further, the test-
ing of the weapons themselves is a
type of war on mankind in toto. It
is a universal war that is being fought
between all little men in the world
whether they are Russians or Chinese
or Indians or Americans and the
various Governments that are fighting
this war against the common man of
these countries. And nowhere in
this resolution do I find a condemna-
tion of any one of these Governments
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for waging war against munkind
totally and excusing themselves in the
fact that they by tésfing these wea-
pon: are hoping to defend merely
their individualistic eivilisations or
paiterns of living which (hey have
eveived. I think the Defence Minis-
ter wis very heen on saying that it is
not our purpose to criticise any one
of the great Powcers. Then what is
the purpose of thiz »esolution, 1
would »sk. I say we must condemn
all of them collectively if necessary,
without any fear or favour as far as
we arve concerned, and therefore to
that extent, if we have no fear of
condemning the great Powers, whe-
ther it be the USA, USSRk, or
the UK, then we must basically
consider the case fer this condemna-
tion.

What exactly would we gain by
this condemnation? What exactly do
we lose by this condemnation? If I
was told to diseuss mere real politik,—
and 1 think most political parties and
mure s¢ parties which are in power
tend to become real politik, and as
such when we become real politik we
roreet even the hereditary back-
ground of the evolution of our politi-
cal party. It is not for me from the
Opposition to discuss the gquestion of
noan co-operation and satyagraha, I
think there is a larger group of direct
living «ishvas or students of Mahatma
Gandhi. They in their very huge
fight for the Indian revolution used
the whole question and technique of
noa-violence. They took suffering
upon themselves. The negative pro-
cess was used to prove something
very pocitively that man through the
path of peace, through the acceptance
of an inner suffering could achieve
the freedom of his country. In a
similar manner, I would like to say
here and now that the use of the tech-
nigue of non co-operation can and
should be introduced in our forelgn
policy, cspecially when it deals with
the case of atomic weapons and thelr
use. If this fs not taken in hand at.
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-this mdiaent, then this resolution be-
.comes meaningless. I also could sub-
.scribe to it, becausse whatever you
~call it, strontium 90 or 900, would be-
come part of my diet. I am a vege-
tarian myself and I would not like
to start eating meat merely because
.of the danger of an atomic faliout.
And what about the poor animals
-who eat vegetables. We are I sup-
-pose indirectly going to consume all
those things. All these fears are
-there. Therefore I would agree to
.Any sort of resolution that is passed
80 far as the scientific aspect of these
:Atomic tests is concerned. But so far
as our foreign policy is concerned, so
far as the direct effect of our policy
on this matter is concerned, I want
the Government to be positive. It is
not merely a question of destruction
from the atomic bomb or the hydro-
.gen bomb. The whole question of
.destruction even from the bow and
.arrow arises at this stage of the his-
tory of mankind. The present Gov-
emment as a Government of a
povereign State uses all forms of
prmaments. 1 can name you a more
destructive weapon, possibly a more
gruesome type of weapon which is
being used in the world today. It is
the Napalm bomb. It is far worse
-than the atomic and hydrogen bombs.
At least they kill us outright, but the
Napalm bomb destroys the skin sur-
face and burns us completely, and
human beings live without having
.any possibility of having any skin on
them. There are many other grue-
some weapons which are avallable,
and therefore in our foreign policy
we must be prepared at every stage
to condemn aggression whatever the
cost may be, and this I say the Gov-
.ernment of India has not been doing.

Take the question of Egypt just a
few months back. What happened?
A European country, not merely one,
the U.K. but also France and Israel
attacked it. I do not know whether
to call Israel & European country or
_&n Asian country. All my sympathies
tre with the Jewish community be-
.oause I know what Hitler did to

23 MAY 1807  Thermo-Nuclesr Test 1556
Explosions .

them I know the difficulty o? a
minority which strives with ao ideal,
with a consciout mental ideal, and
which can survive after a period of
three thousand or four thousand or
flve thousand years. We, for our.
part, are very proud of our civilisation
which is five thousand or six thousand
years old. Why should the Jews also
not be proud of ftheir civilisation? Let
them be proud of it. The Israeli
tribes may have crossed the deserts
round about 3,000 or 4,000 B.C. I am
very happy that they are as old a
civilisation as we are.

But, during all this period, with
all the suffering that they have had
to go through in these gecnerations,
they have not learnt the humility
necessary to know that after all, one
cannot pay back suffering with the
same type of aggression. But this is
precisely what they have done in
Egypt. And with their European ex-
traction, with the higher percent
of arms aid, and with the dollar zﬁi
that they have obtained from the
United States, they have been arming
themselves also. And what is the
position?

The European nations which have
got the financial capacity and also
the scientific technology to build
atomic weapons do not use the atomic
bomb; they do not have to. Why
should they? To defeat Egypt, you do
not have to use atomic weapons. But
if you want to have a war somewhere
between Western Germany and Eas-
tern Germany, there, of course, you
must store atomic weapons, because
it is possible that both parties use the
same weapons. But as far as Egypt
is concerned, we do not have to use
atomic weapons,

I would like to ask, ‘What did the
Indian Government do in this situa-
tion?". 1 know there are many
friends here—and I am not one of
them; I would like to make that clear
—who would like to witiate that
issue with certain internal pro-
blems that arose at the same time in
Eastarn EKurope. I am not one of
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those who have felt hat merely be-

Hungarian qQuestion
was also there at the same time, we
gl;nuld go into them, and we should
ually balance thege issues in our
foreign policy. Even among the
spokesmen of the ruling party, some
toock one side, while some others touk
the other side; some condemned the
Prime Minister and his Government
for being too lenient on the Hungarian
question. There were others who did
likewise on the Egyptian question.

I take neither side in this issue. But

I would like to point out clearly one
thing. Even on the basis of humani-
tarian considerations, did we condemn
in this Parliament, in this Ilouse, the
action of a superior nation to try and
rape an inferior or weaker nation?
‘'We took no such action. Even today,
the Government of India cannot de-
< a policy of no war against even
1ts" own neighbours. We have not
<come to peace even with Pakistan. I
would say, let us take unilateral
action and pass a resclution that we
will not wuse our ancient Sherman
‘tanks against them—or perhaps we
are a little more advanced at the
moment; we are buying wnat are call-
«<d jet fighters which can go through
the sound barrier, by diving and not
while on a level fiight, while probab-
ly our neighbours are supposed to
have fighters which travel through
the sound barrier on level flights; so,
we are still slightly inferior to them,
.as far as conventional armaments are
<concerned. But, during all these
years, why did we not pass a resolu-
tion, making it the opinion of this
House, that, whatever the occasinon
may be, we shall not go to war? That
does not mean, of course, that if
Pakistan or somebody else attacks us,
gi'e should not defend ourselves. But,
et there be a categorical statement

that we would never cons<ider the
question of war, Let such a resolu-
‘tion be passed in this House, and let
us and not merely the question of
wour own neighbours, but let wa also
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pass a resolution condemning all
aggression, including the British
agression in Egypt. Let us be posi-
tive in our actions. Let us Jeave the
Commonwealth. Let us take action
against the British for having.... ,

An Hon, Member: What action?

Shri V. Raju: Leave the Common-
wealth. After all, I am not concern-
ed with the money ysu have got or
the financial contacts that you have
to maintain with the Commonwealth.
I am not here to give you answers or
to pick out your chest-nuts out of
your fire. If your for®figm policy is to
be practical, if it is to lead to some
sort of benefits internally, that Is your
business. You should find out why
you have failed in those regions. As
far as I am concerned 1 am dealing
with the guestion of war and aggres-
sion and I say that unless we cate-
gorically state that we ban the use
of all weapons, conventional or other-
wise, these mere platitudes will be of
no avail. After all we are not a
small nation; we are one-fifth of the
human race. (An Hon. Member: One-

‘sixth). We are one-sixth and possib-

ly the oldest with our neighboura the
Chinese as far as continued civilisa-
tion or tradition is concerned. And.
I am sure that if one-sixth of the
human race non co-operated with the
world in many ways-there are many
ways of this non co-operation—and
actively and positively condemned the
AZRTesSSOr j~—in this case, Russia,
America and Britain—for continued
testing of these atomic weapons, I am
gure there will be more salutary and
positive benefit than by  this
House passing this resolution,

Shri Supakar: I thank the hon.
Defence Manister for bringing a reso-
lution which voices the feeling of the
whole of India at her horror in the use
and testing of atomic weapons by big
Powers. But, I am sorry to say that
he is not able to sccept my amend-
ment,
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I submit that it is not enough if we
appeal to the three big nations who
wre experimenting with these nuclear
and thermo-nuclear weapons and play-
ing with the lives of hundreds and
thousands of people. [ subnut that it
is not enough to call a conference of
nations which are powerless spectators
of this growing menace to the world
population. It is not even enough to
condemn the big powers in their play-
ing with those terrible weapons which
may some day cause the destruction
of mankind, I would submit that the
world, after the year 1945, has put
much of its faith in the United Nations
Organisation and we must see that the
United Nations Orgamsation has, as
an article of faith, the banning of
nuclear weapons and the manufacture
and testing explosions of these nuclear
weapons.

The Defence Minister has spoken in
great detail about the devastuwung
effect of these weapons, and how they
may some day cause the destruction
of the human race. It 12 high time
that we put an effective check to the
cald war that is »oing weaped hy the
big nations which had divided them-
selves into practically two bloes and
are canvassing the support of the other
nations to make the world come to &
total conflagration. This cold war is
gaining ground and more and more
military alliances and treaties like the
SEATO, MEDO, NATO. etc. are coming
into being and are increasing in num-
bers. At the same timea these horri-
ble explosions and experiments are
growing in number and volume with
dangerous consequences, It is time for
us to put all our pressure on the UNOQ
to take a bold step in curbing these
dangerous tendencies of the big
powers.

You will remember how the League
of Nations was born out of the ravagea
of the First World War and how it
was sabotaged by the formation of
military alliances. After the formation
of the U.N.O. about 12 years ago at
the end of the Second World War, we
find all these military alliances and
these tes! explosions are being carried
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out. At this stage, we must take

bold step and approach the U,N.O. to

be active and put pressure on th

to =top this cold war and nucle

explosions for all times to come. '

We are the heirs of Lord Buddha,
Asoka and Mahatma Gandhi and we
should take the lead in this matter and
take up the case in the UN.O. and
ask it to incorporate this as an article
of frith in view of the fact that the
U.N.O. is going to meet within a month
to consider the possibility of amend-
ing its Charter.

Though the Defence Minister may
not agree to accept my amendment, I
hope he will do his best and that our
representative in the UN.O. will do
theit best to see that those powers
which carry out those dangerous
experiments and who play with the
toy of mass suicide of human race. are
trought to bouk and that they are no
longer «llowed to play wilh this toy.

19 hrs.

Shri Joachim Alva (Kannara): Mr.
speaner, Sir, the hon. Prime Minister
whilst inaugurating the HArst reactor
institutieny in Bombay dJduring the last
year said:

“We shall not u.hize our atomic
energy for viclence. I am sure
even my successor Governments
will honour this pledge.”

This, Sir, is our zheet anchor and the
core of our defence and foreign palicy.
This pulicy is based on our ancient
philosophy of tolerance, on the policy
of Panch Shila which we not merely
declare but practice. We shall not
display any panic when bombs may
fall around us or far from us. We
are not carried away by the ravageg
of any philosophy, be it communistic
or aggressive capitalism.

The Prime Minister, on an earlier
occasion when the US.A. were carry-
ing on nuclear tests around Japanese
waters expressed grave concerm on
behalf of the nation, that these tests
were carrisd on to ®e utter detriment
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of the Japanese people—that was about
two or three years sgo—and thereby
atruck a chord of kinship with our
ﬂ:;p:mese brethren. The voice of the

stern people has been raised, not
seldom =egainst these tests being
<carried on in the Asiatic and African
zones. Africe has been so far spared.
‘The Marshal Islands, the Pacific
Islands and the Christmas Islands—
the name bears the name of Christ—
are being used for experiments by the
powers of the West or even by the
U.8.S.R.

We want to know why Japan was
bombed on Aujust 6, 1945 at Hiro-
shima, when Japan had sought peace,
when Japan had begged for peace even
‘before the second war ended through
the intervention of the Vatican. Whv
was Japan selected as a testing grounid
by President Truman to drop this

ic bomb, when the war was over
on one side of the western world and
the war was just getting over on the
other side of the eastern world also?

Two or three years after, the war
ended in Europe 1 was in the Skoda
Factory at Praha. The manager of
that factory tol!d me—that is one of
the largest factories of Europe that the
Americans bombed the factory and
they were reduced to ashes when the
war was almost getting over. When
Hitlerite aggression was rampant in
Cazechoslovakia, we have known how
Hitler reduced a village next door to
Prague and the villagers said that not
even cats, mice and dogs were sparcd
of the terror. That village is famed
in the history of freedom and known
as LIDDICE. Today it is not a question
of cats, mice and dogs. Everything
will be destroyed by nuclear warfare.

1 want to know how America with
its prosperity can afford the risk of a
war; how the USSR. with all the
horrors that it wunderwent under
Hitlerite aggression can afford the risx
of a nuclear war. Maurice Dobb has
said in his book Soviet Economic
Development Since 1917 (Publisher
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Romladg_e & Kegan Paul) on the deve-
lopment of Soviet Russia detailing the

eftects of Hitlerite destruction. He
Fays:

“The country.ide in the path of
the German retreat for hundreds
of riles wazx made a wasteland,
devoid of livestock and buildings
and often of inhabitants. Nearly
2,000 towns, 70,000 willages and
factories employing 4 million
persons were partially or wholly
destroyed, according to official cal-
culations, and 25 million persons
were rendered homeless. Contem-
porary Soviet estimates placed the
sum of this appalling devastation
at nulf the muterial devastation in
Europe.”

Whi'st, on the other hand, looking
at the prosperity of United States of
America one shudders to know how
the United States of America is risk-
ing away its proaperity in the pit of
nuclear war. The prosperity of the
United States of America has been
described in The World The Dollar
Built by Gunther Stein (Publisher:
Dobson). This is the description of
U.S.A. prosperity immediately after
the war. It says:

“The United States, as a whole,
has never been so prosperous in
pcace time as in the late forties
and early fifties. This may seem
surprising in view of the enormous
post-war growth of America’s
nuaiional income pyramid. It stood
at 183 billion dollars at the climax
of the war, in 1944. By 1947 it
reached almost 200 billion dollars,
nearly as much as the combined
incomes of all other nations on
earth. By 1948 it was 223 billion
dollars. In 1949, at 217 billion
dollars it still equalled two-fifths
of the aggregate of a world that
had practically recovered from the
war, or the combined incomes of
all Western Europe, the British
Commonwealth, all of Asia, Africa
and South America®
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1 am describing the prosperity of the
United States on the one hand and its
possible destruction and how the
U.S.S.R. suffered in Hitlerite Germany
to show how the two great powers are
tossed against each other.

Admiral Strauss, the Chairman of
the Atomic Energy Commission of the
U.S5.A. has said that the United States
and the USB.S.R. today are engaged
“the cold war of the class-rooms”™. It
is not merely a cold war of the class-
rooms but a hot warlare that will blow
humanity to pieces.

The resolution moved by the hon.
Defence Minister is in consonance with
the motion that was passed exactly
two Years ago at Bandung. There, 29
netions resolved that,

“This conference considered that
disarmament and the prohibition
.of the production, experimentation
and the use of nuclear and thermo-
nuclear weapons of war were
imperative to save mankind and
«ivilisation from the fear and pros-
pect of wholesale destruction.

Tha. is the resolution passed by the
Bandung Powors consisting of 29
nations—African and Asian Powers—
in April, 1955. This resolution has
come up before the Parliament of
India at the appropriate time, not a
day later, so that the attention of
peace-loving Indians and the peace-
loving peoples of Asia and Africa may
be focussed and united together, so
that we may unequivocally express
our voice on the side of peace.

In the Nehru-Bulganin-Khruschev
statement of 13th December, 1955, the
leaders of the US.SR. and India thus
declare:

“In particular, the leaders of
both countries wish to emphasise
agein their strong conviction that
there should be unconditional pro-
hibition of the production, use and
experimentation of nuclear and
thermo-nuclear weapons',

22 MAY 1957  ThermorNuclear, Test 1564

Explosions
Unfortunately, the Marshal of the
British Royal Air Force, Sir Johy,
Slessor, says:

“The hydrogen bomb carries for
us 8 message not of despair but of’
hope™.

This is the way the militarists have
got the upper hand over the civilian
populations and the civilian ministers
expressing a language on behalf of the
populations. It was the Labour Party
in Britain that sanctioned the produc-
tion of the atom bomb; and it is the
Tory Government that sanctioned the
production of the hydrogen bomb.
Exactly a month ago in the House of
Commons, there was a big debate on
defence matters, when the Tories
passed a resolution expressing their
belief in the ultimate deterrent of the
hydrogen bomb. The Labour

moved an amendment saying that they
did not believe in the deterrent of the
hydrogen bomb, but it was too late
for the Labour Party itself to turn the
course of events so as to make its
voice felt clearly. It had divisions in
its own ranks and it could not face
both ways. Mr. Duncan Sandys, the
British Minister of Defence, said in
the debate, spotlighting the intention
of the West Lthat “nuclear disarmament
by itself would be “disastrous since it
would Eive decisive military
superiority to Russia which would
always be able to maintain a Jarger
conventional force”.

It is a great pity that President
Eisenhower is perhaps overwhelmed
by the opinion of the powerful Penta-
gon. Then again, the NATO, as the
heart and core of the entire defence
policy of Western Europe, stated that
they are opposed to the banning of
the tests of hydrogen bomb. They have
stated their clear opposition to it. Seo,
on one side, we have one part of the
world declaring its opposition to the
banning of tests and the other willing
to give it up. I hope the resoclution as
expressed by other countries and as
expressed by the hon. Defence Minis-
ter and some other Governments as
well as this Parliament of Indis, will



156% Resolution re:

{Shri Joachim Alva]}

/emphasise the sgpirit of opposition to
the nuclear weapons.

The world was living in fear during
the second world war that Hitler would
unleash the bactereological or germ
warfare from his armoury; but even
Hitler did not dare to unleash bactereo-
logical or germm warfare, though of
course he sent V-2 rockets across
Britain. But today, by pulling the
simple trigger, the world can go to
pieces, through the showing or display
of the armed might of nations by their
nuclear weapons. We stand aghast
and feel that a war is coming near us
with a dreadful prospect of atomic
weapons. The arming of Pakistan with
the U.S. arms may result in a “Pearl
Harbouring” of the Indian Air Force.
It is a possibility which we cannot

. igpore or forget. However rosy the
prospect .of peace may be between
India and Pakistan, there may be
the possibility of our Indian Air Force
and our defence forces being *Pearl
Harboured"” in a second by the Pakis-
tan Air Force and her military strength
as a result of their being armed by
the superior weapons of the U.S.A.
Yet we shall remain calm and serene
and hopeful of the future, without any
bitterness towards our enemies or
towards those who are raising one
type of warfare against the other.
We have witnessed in our generation
right before our eyes the wanton
destruction of Egypt by France and
England. England was the leader of
democracy, but may it be said to the
credit of the British Labour Party
that they stuck to a man and prevented
the Tories from carrying on their pro-
gramme of aggression aided by a free
world, aided by America and the
effective intervention of the U.SSR.
‘But what we cannot understand is the
Eighth Fleet of the U.S.A. being
stationed in the Mediterranean within
an easy reach of 1,500 miles of the
bombing range of Hungary, Rumania,
Czechoslovakia, Bulgaria, Poland and
even Moscow, then coming down on
Beirut, showing them their fists and
telling the Jordans, “We have come in
a friendly spirit; if you want help, we
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are ready to help you". This is not
the temper of peace. This is not the
temper of peace shown by great men
of the calibre, nobility and standing
of President Eisenhower, who have
seen the ravages of war. But if the:

. Pentagon and other NATO leaders are-

determined by show of might to dis-
turb this temper of peace, the world
stands shaken up. The great progress
made at Geneva at the Summit meet-
ing and the moral elevation that the-
world then experienced has bheen.
sabotaged; and, today we are on the
brink when a simple trigger perhaps
will destroy this part or that part of
the world.

It is in the fitness of things that
India, as a nation wedded to non-
violence, wedded to peace, a nation
that has had the grand old leader,
Mahatma Gandhi, a country down the-
ages Egiving the message of peace,
should now enforce this message to the
world; that we pass this resolution
unanimously without a dissenting’
voice, whatever the amendments may
be.

1 found my esteemed friend, Mr.
Nath Pai, who has done fairly good
work for the cause of Goa abroad,
splashing cream, Wutter and honey
when he spoke about our foreign
policy. But he brought a bit of gall
when he said that he did not approve,
or that his friends in Europe did not
approve, of our stand on Hungary. I
wish my friend had read the debates
in the last Parliament when this matter
of Hungary was debated at length and
the replies the hon. Prime Minister
gave in regard to the stand taken by
the gallant leader of our delegation,
Shri Menon at the U.N. in regard to
Hungary. Had he been fortified with
the perusal of the debates in the
Indian Parliament on the question of
Hungary itself, he perhaps would have
been in a better position to round off
what he gave us in terms of pramse.

I shall not take much time of this
House. ] would say this much tnat:
Africa and Asia are really perturDes.
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JAfricea and Asig shall no more be
‘made the guinea.pigs for further
-experimentations in the nuclear tests.
We today are on the brink of this dis-
aster and perhaps the combined voice
-0of the world, the combined voice of
the peoples of the world, will finally
‘triumph and achieve for us what per-
haps armies and battalions may not be
able to do. QOurs may be the only
lonely voice; ours may be a voice that
may not be heard by the powers that
be, may be in Washington or Moscow.
2ut, as I stated already, the peoples
.on cne side of Europe, the whole
.of Europe, have seen the ravages of
war and would not risk facing another
war. Whilst one nation' is full of
prosperity, I want to know why the
Atlantic Ocean is not made the test-
" ing ground for these experiments and
why the Eastern waters alone are
being chosen for experiments. I hope
that our wvoice will reach across the
.corridors of time, across the corridors
of the chancelleries of the world and
in the next few weeks a strong voice
will rise in all parts of the world, so
that the prohibition and the suspen-
sion of these nuclear tests may be a
reality.

Shrl Jawaharlal Nehru: Mr. Deputy-
Speaker, on many previous occasions,
hon. Members sitting opposite have
complained about our foreign policy
.and copmlained ¢hiefly because they
said that we acted as knight errands
going out into the far corners of the
world and taking upon ourselves the
burdens of other countries. Today 1
was happy te find that what we have
done in the past on many occasions
was referred to with some degree of
appreciation. It took some time per-
haps for the facts to sink into the
minds of hon. Members on the opposite
side,

18.15 hrs.

[Mgr. SpeakER in the Chair.]
Some of those who used to criticise
us, today spoke in appreciation of
what we have been doing. At the same
time we are called upon to do some-

thing which we were warned pre-
wviously not to do.
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Some hon. Members have sent their
amendments and have #&pcken on this
motion. What is this? Mere senti-
ments. Stand up and do the right;
check others from doing evil; prevent
others doing that. Be knight errands,
hold the world by your broad
shoulders. Now I do not quite under-
siand these two contradictory
approaches to this problem.

Some Members have said that in thia
long resolution there is no condemna-
tion, not a word of condemnation.
Now that pives me a clue as to what
this wonderful action was that was
demanded. The action presumably
was strong language of condemnation.
That in the mind of some hon. Mem-
bers has heccome the biggest, action
they can indulge in—strong language,

This is too serious a matter to be
dealt with in this way. It is trug that
this resolution expresses sentiments,
in moderate, temperate language,
nevertheless it expresses them power-
fully and strongly. And it is no small
matter for this Parliament of India
to express its sentiments in a formal
resolution.

An hon. Member in an amendment
says that this resolution be sent on by
post or telegram, or whatever it be, to
some other Parliaments, notably to the
three great powers which possess
thesc hydrogen and atomic bombs.
Now, I submit, Sir, that the passage of
this resolution in this House is some-
thing much more for the world, not
only for our country, but the world,
than zending it in an envelope to some
other House. 1 know it has sometimes
been the practice of some Parliaments
to send resolutions like this to other
Parliamegts. If I may say so with all
respect, Sir, T do not want this prac-
tice to be adopted by this House. We
pass resolutions and it is for the world |
to read them and they do read and
take notice of them, because we do not
pretend, we should not pretend, to do
something that is beyond our capacity
and power.

Hon. Members have said: you must
go and check the cold war; you must



kind of action which is utterly beyond
our capacity. If we have attained
some respect in the eyes of other coun-
tries of the world, it is because we
have spoken with some sense of res-
pondibility, with some sense of, not

our opinion with firmness but we have

ys tried not to condemn. And I
want to tell the hon. Member who
accused us of not condemning, that
this is onr deliberate, well thought out
policy not to condemin. Of course, the
mere expression of an opinion is con-
demnation of a contrary opinion; that
is another thing. We may express our
opinion strongly, whether here or else-
where in the United Nations. That is
a different matter. But the whole
point is this, that when you are deal-
ing with a situation like this, cold war,
etc.,, where parties to that cold war
indulge in the strongest language
against aach other, the moment you
enter that sphere of strong language
and condemnation, you cease to have
any real effect. Immediately, whether
you wish it or not, you are parties to
the cold war this way or that way.
And the approach to reason, the calm
approach to reason or to the emotions
of the other party is lost. Of course,
it y say so, not that 1 pretend to
act up to it, but it may be said to be,
o Gandhian

worthy of following
Gendhiji in his policy entirely. But
we bave il learnt something
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But apart from the Gandhian or any
approach, may I say thie? And when
I say Gandhian approach, the hon.
Member talked about satyagraha as if
satyagraha was something, shall I 8y,
some action devoid of the matives
h'eIund it, devoid of the complex of
circumstances, devoid of the voice and
temper of the person indulging in it.
1 say if satyagraha is to be talked
about, satyagraha should be under-
stood. Satyagraha is not going to
Prison or breaking people's heads—
certainly not—or indulging in strong
language or condemmation. That is
not satyagraha. It is entirely opposed
to the spirit of satyagraha. Merely
abstention from using weapons s
neither satyagraha nor peace. Satya-
graha ultimately is the gpproach of the
mind, the friendly approach of the
mind, the peaceful approach of the
mind, the approach to win over the
other party. However, I cannot ge
into this question now.

But I do submit that in this parti-
cular matter if we go about saying
things or deing things which we can-
not give effect to, we do not do any
credit to ourselves or to the cause we
seek to serve. Hon. Members often
say “Hold a conference”. Am I to
summon the leaders of the U.S.A., the
U.S.S.R. and U.K. and other countries
to come to Delhi and tell them what to
do? Surely, Mr. Speaker, to this
House I should have thought that such
a proposition would have appeared
rather unreasonable—I use very very
mild language. That is not the way.
1 someone summoned me lilkke that
saying "I will tell you what to do", he
will get a curt answer from me, how-
ever big the country may be. And for
me to summmon the' great leaders of
great countries—whether I like them
or not is another matter—would be
presumptucus in the extreme. And
nobody would come. Confersnces are
not held in this way—saying that the
Prime Minister thinks it worth while
to summon the leaders and FPrime
Ministers and Heada of States and tell
them bow they should behave! It is
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neither diplomacy nor politics of any-

thing. 1 cannot understand this— .

‘summon & conference, whether any-
body comes to it or not, you go on
summoning”. I suppose hon. Members
opposite have goi some idea in their
heads of some type of conference to
which they have got accustomed +to
attend. But this is a diferent matter.
And even if a conference is held, it
will be a different type of conference,
and it will be of persons in conflict
with each other. It is not asking a
few friends to come and having a
jamboree about it. Therefore, if we
want to be effective, in so far as we
can be effective—I do not claim to say
that we can be ultimately effective; it
is a very difficult thing to presume;
one tries to do one's best—how are we
to proceed? If we were in a measure
effective, say, in thé Korean affair or
in the Indo-China affair—I think we
were, in a measure, effective in help-
ing to bring about peace—it was not
through a conference, it was not
through powerful speeches; it was
through quiet, long continued hard
work, conducted in all modesty, with-
out any shouting, without any publi-
city. Therefore, we managed to
achieve some result. Therefore, we
cannot consider this matter which has
raised, as the House knows well, strong
feelings all over the world, lightly.

I think, as hon. Members realise,
the basis of it is fear. Fear, over-
whelming fear of the other party is
some extraordinary thing: these coun-
tries which possess hydrogen bombs
talking about, we are prepared to give
it up if the other party gives it up and
nobody gives it up. Wide proposals
are put forward; a chain of test
explosions is taking place while the
proposal is being considered. I am not
eriticlsing or condemning even that
although I dislike it intensely. I am
merely venturing to point out how
unrealistic all this business is. The
reality is, overwhelming fear that the
other party might go ahead, that if we
hold our hand even for one day or a
month, the other party may go ahead
and so do not allow the other party
to go ahead.

B! MAY 1057 Therio-Nuclear Tém 18572

Ezxplosions

How to dealswith thesitastion? By
command issued from New Delbl? By
passing resolmtions of condemnation
everywhere? 1 submit that is not the
way. We have to proceed as strougly,
but as cautiously as possible in this
matter., This is not the first time that
we have taken up this. The Mover of
this Resolution reminded this House
how three yesars ago, I think, in 1954,
I ventured to speak on this subject in
this House and put forward a pro-
posal in all humility, about the sus-
pension of these tests. At that time,
that proposal was rather treated with

issues at
was discussed in the Disarmamen’
Sub-Committee of the United Nations.
A long statement was made by us
about disarmament generally and
more particularly about these ma -
It is a big statement. Here it is. t
was referred to the Disarmament Com-
mission. We have been pegging away
at this matter,—pegging away not
merely in the broad sense of talking
about peace and goodwill among men
—that is good-—or at public meetings
—it does not help by itself—pegging
away as precisely, as scientifically,
with practical proposals: not vaguely,
not by condemning—that is no good—;
not merely by talking about peace
and goodwill, which are very desirable.
That also does not help in solving the
problem. We have put forward every
time, whether it was Indo-China,
whether it was any place, practical
suggestions and proposals; whether it
was Egypt or any other place, we have
always tried to avoid condemnation.
The hon. Member has brought in the
case of Hungary. Now that is not at
issue, but I should like again to repeat
—in Hungary what happened? Thp
particular occasion to which he pro-
bably refers iz when the matter came
up before the United Nations. The
Secretary-General had been asked to
enquire and report. The Secretary-
General came and said that he was not
ready at that time to report. There-
upon some countries, more particularly

L
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_(Shri Jawaharlsl Nehru}

our neighbour ecountry, immediately
brought up & resolution of condenma-
tion. We said: “You must wait for the
repart of the Secretary-General and
then we can deal with the matter”.

Bhri Nath Pal: But no tanks need
have been used, you would have pre-
vented that. I agree with the rest of
you, Bir.

Shri Jawaharial Nehru: Taiking
about a certain resolution brought for-
ward by Pakistan especially and some
ther countries condemning, we said
that at that stage when the Secretary-
Feneral said he could not report, wWe
thould wait for his report. As a
matter of fact, if you wish to read
what has been said there and in this
House, we expressed our strong dis-
approval at the things that occurred
in Budapest and the rest of Hungary,
iwthe killing and the use of tanks and
the suppression of what I called in this
House a strong national uprising. But
again, in that matter too, we were up
against 8 highly difficult and explosive
situation which some of us thought
might, in the course of days, perhaps
blow up into & world war. It is easy
enough to express one’s opinion, but
when one is confronted with such a
situation, one has to think first of all
of avoiding this huge blow-up and
then do anything else. However, that
is not the point dealt with here.

My submission to the House is that
in this resolution we should confine
ourselves to what has been said. Ina
sense, of course, the resolution itself
is disapproval, otherwise we would
not ask for it, but if you condemn you
close the eyes of other people, and
people immediately begin to think this
person or this country is ganging up

Yagainst us, and we enter, whether we
wish it or not, into that thick atmos-
phere of cold war in the mind of the
other, and reason does not count there.

The hon. Member said something
about a no-war declaration by us in
Tegard to Pakistan, in regard to other
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countries, that we should make it
unilaterally. I should like to inform
the hon. Member—he is new to tha
House, and'that is why he does not
know—that we have made it uni-
laterally, not once but many times,
and in writing, in this House. We have
stated it perfectly clearly that we will
not go to war with Pakistan, we will
not use our defence forces against
Pakistan on any account unless we
are attacked, when certainly we will
have to defend ourselves, and we will
defend ourselves. I go a step further
and say that that is our general policy,
and it is on that we try to base our
defence forces.

Shri V. Raju: May I interrupt for a
moment?

Mr. Speaker: On a point of personal
explanation, is it?

Shri V. Raju: When I raised the
question of a no-war declaration, 1
also meant that it carries with .t the
responsibility to condemn aggression
elsewhere alzo. Mere passing of a no-
war declaration without the duty of
condemning  aggression elsewhere
would be totally negative, that is what
I would say. .

Shri Jawaharlal Nehru: I do not
understand the connection between
the two, Whether condemnation is
desirable or not may be considered on
merits, but I venture to say that in the
murky atmosphere of today—at any
time, but especially in the murky
atmosphere of today—this kind of
condemnation of other countries does
not convince them of their wrong-
doing. In fact, I may say we deal with
Pakistan and we have disapproved a
great many things that Pakistan has
done, but so far as I am concerned, I
have tried to restrain myself as much
as I can in regard to condemnation
ete, of Pakistan's activities.

Now, there are just one or two
other matters. 1 wish to make one
thing clear with regard to the criticiam
which is made in thess amendments,
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‘What is  this? This is only a pious
sentiment. What are you going to do
mbout it?'. Well, what is suggested to
be done, if I may say so, may also be
termed a pious sentiment. What more
is it? Shouting loudly does not help.
It may be an impious sentiment, if you
like. Ours iz a pious sentiment it may
become an impious sentiment, but
sentiment all the game. It is =aid
that we should call a conference
together; well, it may be some kind of
action, but, I have pointed out that
conferences are not called in this way,
and if they are called, they are not
likely to have any response. It is not
done in this way.

Therefore, I do submit that we
should pass this resolution as it is
without bringing in other factors. For
instance, I believe, in some amend-
ments, something is said about the
Commonwealth; it is said that we
should break our contact with the
Commonwealth. As to whether it is
desirable or not, I do not think it is
desirable—] have stated it in the
House—for a variety of reasons. It
does not come in my way or in the
way of my policy or any policy;
it helps me to further our policies in
various ways. But whether it is
desirable or not, it is certainly
absolutely undesirable to tack it up
with this thing. Immediately, you
bring in other issues. You bring in
another mentality here and elsewhere.
And your appeal is lost, because this
new mentality is created. So, I sub-
mit that all these other amendments,
these attempts to tack on things, really
take away from this resolution the
dignity of this resolution which goes
from this House to the world and
undoubtedly to those Great FPowers
which are most concerned, as well as
other Powers.

I submit, therefore, that this resolu-
tion should be passed as it is.

Mr. Spesker: Is it necessary to con-
tinue the debate now?

Several Hon, Members: No.
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Mr. Spoatier: ' iHon. Slembers whe
have not had a chance to speak will
hare many other chances to speak om
various other matters.

.Now, iz it necessary to put sny of
the amendments to the vote of the
House? .

Several Men. Members: No.

Mr. Bpeaker: So, I take it that none
of the amendments is pressed. Does
the Defence Ministar want to reply?

8hri V. E. Erishns Menoa: No.

The amendments were, by leavs,
withdrawn.
-

Mr. Speaker: So, I shall put the
resolution to vote,

The question is:

“This House views with anxiety
and concern the continued dewve-
lopment and production of nu
and thermo-nuclear weapons of
mass destruction which, if emn-
ployed in any armed
would spell the destruction of
mankind and civilization.

(2) This House expresses its
more immediate and grave con-
cern about the present menace
arising from the harmful and un-
predictable effects of radiation
consequent on the continuing
explosions of nuclear and thermo-
nuclear weapons for test purposes
which are carried out by the
United States, the Soviet Union
and the United Kingdom.

(3) This House regrets and
deplores that despite the declared
intentions of all nations not to
embark upon war and in the face
of the mounting opinion and
anxiety in the world in regard to
the grave and growing menace of
these tests of nuclear and thermo-
nuclear weapons, to the presant
and the future of mankind, the
Great Powers concerned have not
abandoned their programmes of
such test-explosions. These hawve
alteady proved injurious to popula-
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{Mr. Spesker]
tions in lands both far and near to
the location of such tests and

and ubknown Tisks and conse-
quences,

(4) This House further expresaes
its considered opinion that the
proposals at present canvassed for
the so-called Limitation and Regs-
tration of these tests will not help
to rid the world of the dreadful
consequences of radiation to pre-
sent and future generutions, nor
pave the way to the ahandonment
of these weapons of mass destruc-
tion. On the other hand, such
regularisation would tend to make
thermo-nuclear WAL seem more
legitimate and to appear to have
the sanction of the world com-
munity.

(8) This House uarnestly appeals
to each and all of the three Grest
Powers concerned at lzast lo sus-
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pend without further delay their
Programmes for the explosions for
test purposes of nuclear and
thermo-nuclear weapons pending
agreement on their discontinuance
and the abandonment of the pro-
duction and stock-piling of such
Weapons.

(8) Thiz House considers that if
any or all the Powers concerned
take the initiative or agree to the
suspension of their test-explosions.
a substantial contribution would
be made to rid the world of the
fear which has led to the present
armaments race and open the way
for the lowering of tensions, pro-
gress towards disarmsment and
international co-cperation and
peace.”,

The motion was adopted.

19.38 hrs.

The Lok Sabha then adjourned sill
Eleven of the Clock on Thursday, the

3rd May, 1987,
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